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Tuesday, the 27th March, 1923.^

COUNCIL OF STATE.

The *001111011 assembled at Metoalfe House at Half Past Twelve of
the Clock. The Honourable the President was in the Chair.

MESSAGE FKOM THE LEGISLATIVE ASSEMBLY.

The SECRETAEY of  t h e  COUNCIL: Sir, a Message has been received.
The H o n o u r a b l e  t h e  PRESIDENT: Let it be read.

The SECRETARY op  t h e  COUNCIL: Sir, in accordance with Rule
36 {2) of the Indian Legislative Rules, I am directed to inform you that
the amendments made by the Council of State in the Bill to fix the duty
on salt manufactured in, or imported by land into, certain parts of British
India, to vary the duty leviable on certain articles under the Indian
Tariff Act, 1894, to fix maximum rates of postage under the Indian Post
Office Act, 1898, to amend the Indian Paper Currency Act, 1923, and to
fix rates of income-tax, were taken into consideration by the Legislative
Assembly at their meeting of the 26th March, 1923, and that the Legis*
lative Assembly have not agreed to the amendments.**

THE INDIAN FINANCE BILL.

The H o n o u r a ble  t h e  PRESIDENT: Has the Bill been brought into
this House?

The H o n o u r a ble  Mr. E. M. COOK (Finance Secretary): No, Sir.
The Bill is at present under the consideration of the Governor General
and I am not in a position to say what further action, if any, Govern­
ment propose to take in regard to the progress of the Bill. I very much
regret this fact. Sir, but I ^all be in a position to state b^ this afternoon
to the Council what action, if any, Government are taking with regard
to the Bill. I can only suggest that the present meeting be adjourned
\mtil this afternoon. • •

The H o n o u r a ble  t h e  PRESIDENT: ^s the Bill is not in 4he House
it is obviously impossible for the House to take any action on « it.
Did I understand the Honourable Member to say that he will be in* a 
position to make a statement this afternoon?

The H o n o u r a b l e  Mr. E. M. COOK: Yes, Sir. •
The H o n o u r a ble  t h e  PRESIDENT: By five o ’clock? • *
The H o n o u r a ble  Mr. B. M. COOK: Yet, Sir. •

( 1 4 1 1  ) .
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The H o n o u r a b l e  t h e  PRESIDENT: I think, therefore, there is 
nothing for it but for the Counoil to adjourn till five o ’clock.

The H o n o u r a b l e  M r . E. M. COOK: Sir. might I say that I very 
much re^et the inconvenience that Honourable Members have been put 
to by beii^ called here without any business, but I think perhaps the 
Council will realise that m a highly important matter of this sort it is 
desirable that the Governor General should have a little time for con­
sideration. The occasion for such consideration only arose yesterday on 
the action of the Assembly, and even twenty«'four hours have not yet 
elapsed.

The H o n o u r a b l e  t h e  PRESIDENT: I think the Honourable Mem­
ber in charge of the Bill did right to bring to the notice of this House 
that the circumstances were unavoidable. Any suggestion— even the 
shadow of a suggestion—that this House was treated with any lack of 
consideration would be greatly resented by this House, and I think the 
Honourable Member was very T̂ ise therefore to make it clear that the 
meeting‘ this morning is fruitless from circumstances which were not 
under control. It only remains therefore for me to adjourn the Council 
till 5 o ’clock this afternoon.

The Council then adjourned till Five of the Clock.

/
The Council re-assembled at Five of the Clock. The Honourable 

the President was in the Chair.

The H o n o u r a b l e  Mr. E. M. COOK: Government, Sir, have no 
further motion to make as regards the Finance Bill.

The H o n o u r a b l e  t h e  PRESIDENT: This statement leaves me in 
some uncertainty and I must' ask the Leader of the House to state 
whether I am in a position to adjourn the House or not.

The H o n o u r a b l e  D r . M ia n  S ir  MUHAMMAD 8HAFI (Law Mem­
ber): Sh, I think you are in a position to adjourn the Council.

The H o n o u r a b l e  t h e  PRESn)EN T: In those circumstances, I can 
only regret that it has been necessary for me to bring Members here this 
afternoon. 1 have pressed, and sh^ll continue to press, on those who are 
responsible for the conduct of Government business in this House that in 
Eo far as it is compatible with the disposal of public business it is most 
desirable that Honourable Members should have as definite notice as pos­
sible of the •termination of a selsion. India is not a small .country. 
Honourable Members come from great distjances; communications are 
infre<^ent and restricted; accommodation is difficult to secive, and it is 
really essential that as far as possible Members shall have timely notice 
so that they may make their arrangements accordingly. I reco^ise that 
in fhis session there have been special circumstances which possibly made 
it knposjiible to adhere to a date whidi we have generally been able to 
do in the past; but I do beg that these considerations may not ba 
lost ttght*of in future.



The H o n o u ra b le  D b . M ian  S ir  iJ lU H A M M A D  SHAFI: Sir, I 
.*aB8ure you and I assure the House, that the Government had 
and have that consideration always in mind, and 1 am̂  sure you, 
Sir, ^as well as the House will recognise that the circum­
stances which have arisen in »this particular ^case could not 
have been foreseen by Government. The circumstances being extra­
ordinary, the Government was this morning unable to announce what 
the ultimate course of action in the afternoon would be. So far as the 
general principle which you, Sir, have enunciated is concerned, you may 
rest assured and the House ^may rest assured'that the Government vdll 
4tlways bear it in mind.

9
THE INDIAN Fl^AN CB^ILL. * ^ 1 8

• . •

ADJOURNMENT OF COUNCH. OF STATE AND ATTENDANCE
AT MEETINGS.

The H o n o u r a ble  t h e  PRESIDENT: Nothing remains therefore but 
to  adjourn the House. Before I do so, I should like to say that although 
the Council of State this year has probably not sat very long hours, it 
has met very frequently and it has made a great call on the time of 
the Members. I cannot say that the attendance has always been as good 
^s it might have been. There is this, however,—great responsibilities 
■are cast upon this House and it is desirable— I am sure the House will 
agree with me— that in discharging those responsibilities as many 
Members should be present as possible. I recognise there are many in 
this House who have charge of great estates, the conduct of great busi­
nesses and other affairs of their own; but may I put it tb the House that 
a seat in this House involves responsibilities—^responsibilities which if a 
Member takes upon himself he ought to discharge. I now declare the 
House stand adjourned till the 16th of July.

The Council then adjourned till the 16th of July, 1923.
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com m ission s in  th e  A r tille r y  and E n g in e e r  Services o f  t h e ---------and th e
Etoyal In d ia n  M a rin e . ^

See “  A r ti l le r y  *
8ie  “  B ritish  iB d ia , O rder o f  **.

“  D airie s , M U iU r y  
8ee ** E d u ca tion  
See JiUher C o m m itte e  

‘ See H o r se -b r e e d in g  **.
 ̂ See I n d ia n --------- U eserve o f  O fficers

See Military College(s< ' .

914 

9Ii, 916 

1307

1208

585—636

586

1888^1834

726

907. 989— 
'9tJ2

732

687

728-724

694
728—729

1190



JipEX. I .

P ag I .

. See*  Pennions
‘ See ** R etirem ofits

See “  S u tp lu s  Officers 
See “ Tm vell ing  Allowancef*) ” ,

A s h y  A h a t o a x a t i o n  S c h e ic b , 1 8 6 9 —  
R e«>lu tion  re repeal o f  t h e ---------

A b t i i l e r t —
Q aestto n  re proportion o f  B ritish  and In d ia n  oo m b atan tt in  th e  

India.
in

AtTBUDANCB IK COUKCIL—  
R e m a rk s hj P re iid e n t r$ o f m em berB o f  th e  C o an oil o f  S ta te  a t  th e

m eetin g s held froni J a n u a ry  to  M arch  1 9 2 8 .

A u s t b a l i a —  .
Q u estion  re  gn a ran tee iog  o f  the c o it  o f  Btock, p la n t an d  e q a ip m e n t o f  

Biioh Ind ian  A n n y  offioert as deiiro to  settle  in .— .

A u i i l i a b i k s —
Q uestion and sta te m e n t laid on  the tab le  re ex p la n a tio n  o f  th e te r m  —  

in  P iec e -W o rk ers* C o m m itte e ’s R ep ort,

-Ay y a x g a e . T h e  H ojjoubablk M b , K .  V. BAiraASWAk t —*
Official Secrets Bill

B a h e a m  K h a n , T h b  H o k o u b a b l e  N a w a b  S i b —  |
R esolution  re am en d m en t o f  ra le s  8 a n d  8 3 ( 1 )  o f  th e  In d ia n  L o ffis la tiv e  

R ules BO as to pe rm it th e  In d ia n  lio g is la ta r e  to  take cognizance b y  reso­
lutions and qu estions o f  m atters on  w hich the G o v e rn m e n t o f  In d ia  
have already u n dertak en  legislation , I

B a k r r , t h e  H o n g u b a b l e  M b . C . M , —  !
R esolu tion  p ro v isio n  o f  fu n d s fo r  irriga tion  p r f j ^ t s  and th e  co n sti- ' 

lu tio n  o f  expert board th ere fo r a t headquarters. I

B a n k (b)—  ^
See *• In terest, R ate  o f '
Sse ** Industrial ” .

Babeiwo—
See J e ^ o n s , P rofessor  H ,  S ta n le y

Bilgaum—
See ** Is la m ia  School, —  **.

BB52IKE—
See “  P e tr o l  •

B i l l ( 8 ) ~
A n n ou n cem en t re assent o f  the G overn or G eneral to—  
B oilers B ill  . . . . .
CantonraentB fH o u se -A c o o m m o d a tio n ) B ill  . 
C otto n  Cess B ill  ' . , . , . .
C o tio n  Transport B ill . . . .  
C o o rt-fe e s  (A m e n d m e n t) B ill  . .

7 ( f l— 7 1 7  

7 2 4

1418

6 9 4

6 9 1 ,7 6 3

1 2 0 6 — 1 2 0 7 .  
1 2 0 9 , 1 2 1 1 ,  
1 2 1 8 — 1 2 1 6

9 0 4

2 4 2 - 6 4 3

1132
1132
}.S38
W31

648

n 2



, < IND|(X.

i ^ U u i l  T r ib M  ( i a r o d m t n t )  B ill . .
S x tr a d iilo i i  fA m e n d m tiit )  B i l l  . . .
Vaotorie* Bill . . . .  .
Q o v e n m M it  S * T t D n  B if t k t  A m r a d m n t )  B ill  «
IneniiM HftZ lA i i M lm M i t y  B in  . . .
In d ia n  M n M a m  (A m a n d n r «n t) B ill  .
M A k b s r  (C om p letion  o f  T i i a l t '  S a p p le m tn tin g  B ill  
M arried  W o n o n 't  P roperty  (A m en dtD ent) B ill  .
M in e s  BU I ........................................................................
N a T a l A r m a m e n t B ill  . . .
N e g o tia b le  iD ttn im e n ts  (A m e n d m e n t) B i l l  .
O m i a l  T foateee an d  A d in ln iftra to r  O e n e ra rs  A c te  A m e n d m e n t B i
F a p e r C n m n o j  B i l l .............................................................
P a m i M a rria g e  a n d  DiToroe (A m e n d m e n t) B ill  .
P e l l  e (In c ite m e n t to  l>iaaffectlon) B ill  .  .
F r iso n e rt  vA m e n d m e n t) B il l  . . .
Repealing and Amefnding Bill . . . .
T r u s f e r  o f  S b ip «  Refttric Jon  (R e p ea lin g ) B ill  
W o r k m e n 'iC o m p e n e a t ion B ill  . .

laid on ta b le  as paeted b y  L e g is la tiv e  A s s e m b l j* -
C a n to n m e n ts  (H o u s e  Accom m c da tion ) B ill .
C ode o f  C rim in a l Procedu re - A m e n d m e n t ' B ill  .
C o tU  n C ess Hill . . . . .
C o tto n  T ra n sp o rt B il l  . . . . .
Criiitinal L a w  A m endm t^nt B ill  . . . .
Finance B ill . . .
F e cto ries A m e n d m e n t B ill  . . .
G o v e rn m e n t S a v in g s  lia n k s  (A m t n d m e i .t )  B ill .
I n c o ir e ~ t a i ’(A m e n d n je n tt B ill  . . «
In d ia n  P enal C ode (A m e n d m e n t) B ill  . .
L e g a l P ra ctitio n ers (W o m e n ) B tll ,  , ,
M a la l  ar iC o m p le tio n  o f  Trialn) S a p p le m e n tin ^  B ill  
A iairied  W o m e n ’s P rop erty  (A m e n d m e n tf B ill .
M ei-cbant S h ip p in g  B il l  . . .
M in e s  i ;i l l  .
M n ssa lm a n  VVukf B i l l ..........................................................
N a v a l A r m a m e n t b i l l ..........................................................
OflBoial Secrets B ill • . . . . .
Pa per (  nri*eiicy B ill . . . .
R e p ea lin g  an d  A m e n d in g  B ill . . .
8 ] ^ ‘ial M a rria g e  (A m e n d m e n t) B ill  . .
W o r k m e n ’s C o m p en sation  B ill  . . .
B o lin g  b j  P resid ent re a d v ir a b ility  o f  r< citin g  o n  th e  ---------tbem selves

a n y  san ction * w h ic h  are required b y  th e  G o v e rn m e n t o f  lu d ia  A c t , or
en d orsin g  th e  fact o n  t h e --------- . "

R u lin g  by  P r esid en t re classes o f am e n d m e n ts  w hich  can be m oved  on
th e  ih ird  reVditig o f  a -------- .

R u lin g  b y  P r eiid en i re m o v in g  o f  ^a m en d m en ts b e fo ie  a ---------has been
ta k e n  in to  con sid eration ,

^ n l in g  by  P resid en t re p o stp onem ent c f  th e ccn sideration  o f  an earlier  
, olause o f  a B ill  lill the co n sid eratio n  o f a later clause has been co m ­

pleted .
R u lin g  b y  P resid en t re procedure in regard t o ---------w h ich  G overn or

 ̂ G en era l has recom m ended un der Section  6 7 B  o f  th e  G o v e rn m e n t o f  
In d ia  A ct.

 ̂ Ru\*ng b y  Pi*esi(Jent th at su b stan tia l am en d m en ts cannot be m oved on 
th e  th ird  rea d in g  o f  a

P a O I.

138»
700

1183
1338
ISSs
54»

1131
i m
113d
118S

6 4 8
5 4 »

lis t
648
5 4 8

13S 8
i m

548
llSi

651
967
9S8
b 6 l
909

1384
700
9 6 7

997

1-47 
-7 1 »  

798 
134S 

661 
1348 

71)0 
938 
83r> 
835 

1348 
700 

1077

914

1207

1379

1386

9l4.« 9U)

717



INOEX.

co«o/rf. • .
R u lin g  b y  P resid ent th a t  the scope o f  a ;-------- c a c io t  b e  amen<led either

on the fi o tion  fo r  introduction  or a t a o v  o th e r  sta ge  th e  — .
R n lin g  b y  P resid ent re the proper course fo r  m o v in g  new  olaoBes in  a ---------^

b e in g  to  m ove them  a t  th e en d  o f  the —  w hen th e  old  clauses are  
disposed o f .

•* B o i l e r i ---------.** •
See ^  CantoniuentH (H o u s e -A c c o m m o d a tio n )---------
See “  C h e l a e -------- , R egittra tion  o f . ”
See Code o f  C rim in a l Procedure (A m en d m en t) -
See C otton  C e s s ---------**.
Ŝ fi “  C otto n  T ran sport ■
See “  C rim in a l T r i l ^  ( A m e n d m e n t ) ---------
See F in a n c e ---------
Sfe “ G overn m en t S a vin ge  B anks ^ A m e n d m e n t) --------- '
See “  H in d u  C erem onial B m o la m e n t s --------

* See ** In e o m e -T a x  (A m e n d m e n t) ---------**.
See “  In d ia n  P e n a l Codo ( A m e n d m e n t !---------

“  Legal P ractition ers ( W o m e n ) ---------**.
See “  M a h e n d ra  P artab  S in g h  E s t a t e s ---------
See “  M alabar (C o m p letion  o f  T r ia ls) S a p p l-tm e n tin g
See “  M alkh aroda and G ao n tia  V illa g e s  L a w i  ---------
See “  M erch an t S h ip p i n g -------- **.
J9ee “ M i n e s ---------
-See *• N a v a l A r m a m e n t ---------
See “  O ffc ia l S e c r e t s ---------**.
See ** Paper C u r r e n c y ---------
See “  P e tiiio n s

“  P rison ers ( A m e n d m e n t ' ---------
See “  R e j'e a lin g  and A m e n d in g ---------
See ‘ “ W o rk m e n **  O o m p e n sa tio n ---------**.

Paqb,

18S7

1076

B l a c k e t t , T h e  H o k o u b a b l b  S i b  B a s i l —  
D iscussion o f  the b u d g e t fo r  1 9 2 3 -2 4  
Tndian F in ance Bi l l . . . .

B o i l e b s  H i i l —
R eprrt o f  th e J o in t  C o m m itte e  on t h e ---------laid on the table
L aid  on the table as passed by  the L e g is la tiv e  A s s e m b ly  *
M o tio n  to  take in to  consideration . .
T a k en  into consideration . . . .
Passed . . . .
A r n o u n cem en t re asien t o f  th e G overnor G en era l t o --------- .

B o o k (s)—
See “  L ib rary  **... •

B b i t i s h  G u i a n a —  '
Q uention re an ^ste  and im prison m en ts o f  I n t ia n  em ig ra n ts in  

account o f strikes due to hard econom ic con ditions.

l^ B iT isa  I n d i a , O b d e r  o r  —
Q uestion  re d iscontent nm ong ju n ior  In d ian  oflfi.cers o f  th e A r m y  on ,

account o f  non*a<lraiepion to  t h e ---------.
Q uestion  re increase In n u m ber o f --------- . •

BB0KKR18)—
Se& “  Sh ip ping?---------

1176— 1181
1878— 1876.

1879

54S 
618 

769-^^61 
761— 76B 

766 
1182

1186— 1187

*)44

•544



' INDEi.

B u d o b t —
DiscoflsioD o f  th e -  W  1 9 8 8 -8 4
M e w ^  fr o m  the G o v e rn o r  G en era l re a llo tm e n t o f  a J a y  fo r  th e  p re sen ­

ta tion  an d  d iso a itio n  o f  t h e ---------.
M e ssa g e  fr o m  th e  Q ov ern or G e n e ra l re h« a d f o f  en pend itu re Apen to  d is ­

cussion b y  th e  C p an o il o f  S ta te  w hen t h e --------- ih under o on sid eraiion .

itaiion o f '
R o lin g  o y  P resid en t ra t im e -l im it  fo r  speeches S n rin g  th e  discu i^ion  o f  

t h e --------- .

Bulls—
Q ae<tion  r e  nse o f  saored a n d  b u ffa lo e s  dedicated b y  th e  H in d u s

B u b  If 4 —
Q nestioi) re d irect ra ilw ay  ooram anicatio ii b etw een  In d ia  and

Bubva M iat Tbadb-- 
See ** M e a t T ra d e

B u b m a  R ailw ays—
See -C o a l

B u s i v b s s  N oh -O w icia l—
A nnoaneem ent re allotm ent o f  1 9 th  and 2 l8 t F e b ru a ry  for

B u b i h e s s ,  O ffic ia l— 
A n n o u n o a m e n t re • for  tl»e m eeti

2 9 t h  J a n n a ry  1 9 2 3  
8 1 s t  J a n u a r y  1 9 2 8  .
1 4 t li  F e b in a r y  1 9 2 3  .
I 5 t h  F e b ru a ry  1 9 2 8  .
2 0 t h  F e b ru a ry  IP 2 8  
2 7 t h  F e b ru a ry  1P 28  .
1 f t ,  d th  an d  7 th  ]\rjrch 1 9 2  
18th  M a rch  1 9 2 3  .

March 1928 . .
27th March 1U23

g s  o n ---------------

Busiissss, Hulbs Of—
See In d ia n  L e g is la t iv e  Rule^

B o t l e b ,  T h e  Hokoubable M b . M . 8 .  T).—  
O a th  o f  Office . . . .

CAKTOVMEMa-̂
Q u estio n  re manSoipal taxation  on  G overn m en t b u ild in g s  in

Caktokm bnts (M ousb A coom m odatiov) B il l —
Be|)ort o f  th e  J o in t  C o m m itte e  on t h e --------- laid  on  ta b le
L a jd  on ta b le  as  passed by the L eglB lative  A se e m b ly  .
M o tio n  to  ta k e  in to  con iid eration  . . . .
T a k en  in to  e o n s ld e r a t io n .........................................................................
Passed
M essage fr o m  th e  L ^ i s l a t i v e  A sse m b ly  a g re e in g  to  the a m e n d m e n t m ade  

r b y  |he C ouncil o t S a t e  in  t h e --------- .

A n n o n n se m e n t re a ssen t o f  th e  G o v e rn o r  G eneral t o ---------

P a g e . 
______t__

1188— 1181
699 700

6 1 8 - C 1 9

1061— 10B9 
1188

530— 581

1532

m

570 
57u 

G88, 7C0 
749 
749 
981 

1060 
I21t) 

1824— 1826 
1410

628

11 8 6

548
Hoi

7 8 9 — 7 4 8
748— 747
747— 749

909

1182



n i i i z .

F a o e .

• •
C a t t l e —

Question re improvement of the breed and number M agrioultnrftl and
m ilo b -------- .

S e €  •• BuDr

C attle boAED-^ •
Queetion re establiihment of an Imperial-------   ̂ .

Ce n su s  '
ReciolnttoTi re taking of a -------of production of British India e?ery ten

yearB.

OlTLOK—
Question re conBtmction of a ihip oanal through Rameiwaram for direct

oommunication between India and-------.
See *' Emigration

987— 938

112T -H 2&

818— 8L9
828— 825

C hadw ick , T he H okoueable H e. D. T.—  
 ̂ Cotton Transport Bill . • .

ladian Boilers Bill . . • •

Indian Factories (Amendment) Bill

Indian Merclant bbipping Bill. 
Indian Mines Bill . . •

Motion to refer the Indian Cotton Cesi Bill to a Joint Committee.
Oath of offioe . .
Resolution re appointment of a committee to enquire into the question 

of Industrial finance and industrbl banks.
Resolution appointment of Indians as TraflBc Inspectors (Transport- ' 

ation Branch) on State Railways in India. i

Resolution re imnosition ot a tiuty on petrol and benzine exported from * 
Burma and India to foreign oountriei. ,

Resolution re placing on table of oorresp^ndence regarding | urcbase of 
stores in England.

l^esolution re protection before and after child-birth of women wage- 
earners in agriculture, the night work of women, children and young 
persons employed on agriculture and the liying*in oondliioni of; 
agricultural workei-s. :

Resolution ro teooostitution of the Indian Stores Department in England 
and the dc/elopment of the Stores Department in India. ,

Resolution re taking of a census of production of British India every ten
y®*rs- # . .

Resolution re workmen's compensation ana social insurance in agM* 
culture.

Statements laid on the table re Government Presses . . . . '
'Workmen*8 Compensation Bill . . . .

783, 738 
769—760.

766. 
917— 918, 

920. 
1408— 1409 

736— 75(5,.
769. 

663— 665 
628 

777— 780, 
786— 787. 

999— 1001, 
1016— 1017^ 
1018— 1019. 
1087— 1091, 

1100. 
674— 676

684— 686^
687.

1274— 12^6*

: 824— f?26

; 672-678^
6S2— (584.

' 761— 768
887— 838, 

.844, 81«. 847,
8fl0-r86l,
see, 869,

: ,87 3 -«878 ,
I 909— 910, 
• 9 1 S .9 1 6 .



v 8 ' TNDE .̂

CflATTERJBE. T H l Hoi^OUBiBLE M B. A . C.—  .
R esolution  r e  recon dtitition  o f  the Indi»n  Storog Depart mi nt in E ngland 

and the developm ent o f  the S torei Departm ent in India.

C b x l a s  B ill, U e o ib t b a t io n  o f —  ^
M otion to  refer to  Select C om m ittee . . . * . . .
M otion r e j e c t e d ........................................................................  .

C h b t t it a x , T h e  H o n o u b a b l b  D iw a m  B a h a d u b  6. I I . A n h a x a l a i-*
Cr.m lnal Law Am endm ent B ill. ................................................
In 'iian  Fenal Code f A m endm ent) B ill . . .
lieto la iion  r igh ts and Ptatas ^  Indians in K enya C o lo ii j  .

"Q u e stio n s  and A »tw e r i

CHrCSDBBif, B il l  fo b  SapP BB ssioii o f  T b a f f ic  l y —
8 e $  * Indian Penal Code (A m endm ent) Bill **

CbILDBXN P 1LOBIX8 —
Qnestion r e  rates o f  pss«ages f o r -------to  Jeddah . . .

Chib Hills—
Qaestioii r e  cost o f  annesation o f

Fxals.

1280—)28a

619^628  
• 628

1082
l :U 8
1110

and Paicokktt H ills  trmets.

CiFEMA F il m s —
Q aestion r e  o o p j-r ig h t  law  in regard t o ------- . . . .

Coal—
Q oistion  r e  carriage o f  ------- from  Calcutta to R angoon  fo r  B urm a

Railways.
CoDB OF C b is c in a l  P b o c b d *j b b  (A m b x d m s b t ) B i l l —

L aid  on  t U  table as pM ?ed 1 y the Iieglalatiye A ssem bly .
M c^ion to  u k a  into consideration . . . .
M otion adopted ............................................................
M otion fo r  the poetponem ent o f  detailed consideration o f  tlie
M o tio n  ad opted  ....................................................................................... ^
OoDsideration o f  the am endm ent) m ade by the L egislative A ssem bly in 

t h e ------- .
Mee<age from  the L e^ idatiye  A n em b ly  agreeing' to the am<^ndments 

made by  the Council o f  State in the — .

COLLBOE(i), G o v EBNMEBT —
Question r e  introduction of religious and moral edneation i n ----- and

•chools.
€ o l o b ie s —

S e e  E m igration  **.

C ^ m m a n o e b - i n -C h je f , His E z c e l l b b c t  t h b —
C antonm ents (H ou«e-A ceom m odatton) B ill . . .

Diseus«ion S f the budget lo r  1929^24^............................................................ ...........
R^«olution r e  introduction o f  the tyarteni o f  com pulsory national m ilitary  

•training and service.
R esolution r e  repeal o f  A rm y A m algam ation SnhAue, 1851  ̂ .

•’ Naval Arm am ent B ill

CoMMEBltAL SBBVICK, I k DIAH —
Question r e  proposed form ation a> d functions o f  the

1184

64 0

723

787

967 
1189 
1189 

i 129— 1181 
1181 

1 8 81 -1250

1847

988

789, 748, 74«. 
746, 747, 749.

1166— 1169 
798— 79f>, 
817— 818. 
707— 71X), 
716— 717. 

886

G28



i:A)EX. •

P a g e .

€omMI6SIOKER8HIP^8), DlVIglOKAL -------
S ^ e  “  Im perial Services

CoMMlTTBBii —  
S e e  ** E iher - 
S e e .^ *  Piscftl •
S e e  “  Frontier
See “ Imperiml Defence------ **.
See “ Inchcape------
S e e  “ ILlewelyu Sm ith ------
See “ Machinery-------
See Military rpqnirements-------
Spc “ rieoe-Workera------  i epoil*
Se*>. “ Public Petitiona • “
S e e  “  P.a •ial D iatinctione-------
S e e  *• Retrenchment -------
S e 9  “  Select -------

COMi»BNSATION —
S e e  A g r i g u l t a r e . "

CoiiruTOE a)—
QnAst OD and atatement laid on the table r e  calcalations o f ------- in ‘ »ov»

ernii.ent i ’ resiee

CoMPosiTORfs) —
Qae tion and statement laid on the table r e  low est claaa rates o f ------- in

G overnm ent Presses before and a fter  the introduction o f  new scale in 
1920.

Qiieation and atatement la i i  on the table r e  prom otiona o f ------- in M ono-
sfctlons o f  Governm ent Presses.

- of t̂ i«; Council to those
CoKaBATULlTlONfi—

Ilemarks by  the President conveying 
members who received honoura on 1st January 1923.

COXTINOB̂ CIES— '
Question and statem ent laid on the table r e  explanation o f  the 

t e r m ------- in P iece-W orkers’ Com m ittee’s Report.

C ook, The H ohoubable Mb. E, M,—
Congratulations on the honour o f  C. S. I . c onferred on 

January 1923.
Incnm e-Tax (A m endm ent) Bill . . . . .
Indian Finance B ill . . .  . . «

• on let

Mention fo r  the poptpo-em ont o f  the Resolution r e  im positiou o f  a I
duty on patrol and benzine exported from  Burm a and I «d ia  to foreign |
countviefl. j

Paper Currency Hill . . . . , , . . i
Pres.^ntation of the budget for 1923-24 ............... ......................................... I
Resolution r e  im position o f  a duty on  jjetrol and benzine exported from  

Burm a and I naia to foreign  countries. ,
Kfcsolution r e  p :ov ision  o f  funds for irrifration projects and the constitu ­

tion o f  an expert board therefor at headquarters.

o90, 762

591, 763 

691, 753

624

69J, 768

624

1 2 ')3 -.1 2 0 4  
1385, 1348—  

1352, 1378, 
1395— 1397, 
1 4 1 1 -1 4 1 2 . 

S|2, 833

9 6 7 -9 6 8
1051— 1069
1096*^-lt)97

• 638



' f t INDEX.

C ook , t h s  H o k o u ra b lb  M b. E . M .— rondd,
^ ■ o l u i i o n  re reoo n ititn tio n  T>f th e  In d ia n  Stores E e p a rtm e n t in B n g la n d  

and th e  derelo p m en t o f  th e  S to re s D ep a rtm en t 'in In d ia .
Stat«*m ent la id  on th e  ta b le  re exohange g a in s  and loeM s fo r  th e  five  

yeare 1 9 1 7 -1 8  to  1 9 2 1 .2 2 .

C o P T -m G H T —
See ** J ev oB t, P r o fe ia o r  H .  S ta n le y .’ *

CoPY*BieHT Law— "
See “  CSnem a f ih n t ."

COTTOK C b b 0 B i l l —
M eseago  fr o m  th e L e g iila t iv e  A sse m b ly  to  refer the  

C o m m itte e . '
M o tio n  to  refer  t h e ---------to  J o in t  C o m m itte e  . .
M o t io n  adopted . . . . .
N o m in a tio n  o f  m e m b e rt o f  th e J o in t  C o m m itte e  
La^d o n  the t«b1e a t pateod b y  th e  L e j^ isla tire  A s ie m b l;  
M o tk m  to t» k e  in to  ooniidoratinn . .
T a k en  in to  c o n s i d e m t i o n ..........................................................
P a « e d  . . . . .  . .
A n n oa n cem en c re aeeeni o f  th e  Q o y e m o r  G enera l to  -

to  a J o in t

C o T fO H  COM M ITTBB, C bK T B A L—  
Q n eelio n  re nam es o f  m em bera o f an d th eir  dntiea

CoTToJi T bakspobt B il l —
B a p o r t  o f  t ^  J o in t  C o m m itte e  on t h e --------  ̂ la id  on  table
L a id  on tabl<» as pasted by L e g 'e la tiv e  Asseiobly « .
M o tio n  to  ta k e  in to  consideration . . . .
T a k en  in to  c o n s id e r a t i o n ........................................................................
P a e e e d ..........................................................  .
A n n o o n ce m e n t re assen t o f  th e  G o r ^ m o r  G eneral t o ---------

C oU K C lL  C h a M B « ( « ) —  
Q uestion  re oompK»tiQ uestion  re com p letion  o f  the  oon straction  o f  th e  ---------a t R aisin a

• to s ta b ilife  exc h an g e
C o u n c i l  d b a f t s —  •

Q n estion  re resa m p tion  o f  sale o f

C c u H c iL  or S t a t e —
See E le c t io n s /'

C oU B T F b EB (A M B gD M E B T i B iL L —
A n n ra n c e m e n t re 4asent o f  th e  \}overnor G eneral to  -

P age.

128S

549—500

612

65 2 -6 7 1
671
671
988

1191-1197
1197-1199
1199— 1203

1888

529— 580

54S
651

7 8 3 -7 8 8
7:̂ 8

78S -7S 9
1181

69i)

546

548

C S IB A B , THB H o NOUBABLB M b , J . —
C k ela s B ill , R e g istra tio n  o f ---------  .

C ode o f  C rim in a l P rocedure (A m e n d m e n t) B ill
»

C rim in a l L a V  Amendment Bill
• f

622— «26, 
6 8 S  

11*P, 1248­
1245 

1060, 1073, 
1076— lorr, 
J0T8-1079. 
1081



i n d I x . *

I .  —

.  •  ̂ 1 1

Cbebab, T H i  H o k o u b a b lb  M b. , \ . — c o n e t k .  
C rim inal Tribee fAm endroent) BUI .

E leotion o f -------to  the Se^eot Com m ittee fo r  theam endm eD t o f  Standing
Orders lo  as to  provide for petitions relating to  B ills pending before  
the Council o f  State. •

H in du  Cerem onial E m olom ents B ill . . • • • . •

Ind ian  Penal Code (Am endm ent) Bill

L egal Practitioners (W om en ) B ill . 
M ahendra Partab S ingh  Estates B ill

M alabar (Com pletion o f  Trials) Supplem enting B ill • . . .
M alkharoda and G aontU  Villajres Lairs B i l l ................................................

O a th  o f  O f f i c e ................................................................................................................................
Official Secretn £111 • . . . * . • . . « .

Prisoners (Am endm ent) B ill . . . . . .  .
Besolution r e  adm inistration o f  A jm er-M erw ara . . . .
Resolution r e  amendment o f  Electoral Rules so as to  enable m embers o f  

the Council o f State to seek election to  other Legislative bodies.
Resolution r f  appointm ent o f  Indians to the posts o f Seeretary, J o in t  

Secret iry  and Deputy Secretary in every depaiim ent o f  the Governm ent 
o f  India Seoretariat.

ReBolution r e  eH gibility o f political prisoners fo r  eleotion to  the Central 
or  Provinoial Legislatares.

Beoolntiou r e  exemption o f  certain claflseB o f  persons from  the operation 
o f  the Indian Arm « Act.

Secretary o f  State’s Despatch laid on the table r e  policy  o f  Hig M ajesty ’s 
G overnm ent with reference to the G overnm ent o f  India Act.

Statement laid on the table r e  cost o f  Professior. H orne’s depatatlon to 
Am erica '

Statement laid on the table r e  number o f  Mi:^hammadans, Hindus, etc., 
em ployed in the Governm ent o f  India Secretariat.

Cbi^ikal Law Amendment Bill (commonly known is Racial Dis­
tinctions Bill)—
Laid on the table as paused by  the Legislative Assem bly 
Announcem ent r e  date fo r  consideration o f  the —  .
M otion to  take into oonsideration . . . .
Taken into consideration . . •  ̂ .

Pa o e .

Passed
M essage from  the Leffislative Assem bly agreeing to  the

made by  the Council o f  State in t h e ------- .
A nnouncem ent r e  assent o f the G overnor Greneral t o -------

m endm ents

C b i m i n a l  T b i b e s  ( A m e n d m e n t ) B i l l  -
M otion to  take Into consideration . . ,
Taken into c o n s id e r a t io n ...............................................
Passed . • ..............................................................
A nnouncem ent r e  assent o f  the Goveioior General to - —

592-5H
600—602. 
t)05— 612. 

964

f29, 974—  
97B.

1804 -1305^  
1311--1314, 
1819— 182L 
U O /— 1408 

13S6— 188b, 
1401-1404 , 
1406— 1407.

764— 766
1229-1230 .
1903— 1804.

623 
1206— 12)0, 
1212— 1216. 

836, 968. 
883— 88d 

1224— 1*'26.
1229.

1029— 1084,
1047-1049.

1292-1296  
1801-1802. 

942,945-917. 
960— 968. 
966— 968, 

961. 
667-6J58

1086.
6 6 1 -6 6 6

. 909
964

1060— 1072 
1078— 1088: 

1083 
• 1218

*1338

6»2—601 
gOl-0i2 

612
■ 700-



!XD»X.

•CuBRBKCT Note:*)— •
Q u « tt io n  r «  d a p u U tio ff o f  L ie u b e n a n i-C o ro n e r W i lU t  to  E n g la n d  to  

report on  tb e  questlo ii o f  y r i n t i o g ---------in  In d ia .

D a d a b h o t , t h b  H o n o u b a b l i  S ib  M a jtb ck ji B.—  
C ode o f  C rim in a l P rocedure (A m e n d m e n t) B ill ,

C o tto n  C o u  B ill

C rim in a l L a w  A m e n d m e n t B ill ,

iH e e n u io n  o f  ( lie  b u d g e t fo r  1 9 2 8 -2 4

R in d a  C «»rem orial E m o ln m en tfi B i l l  , 
In d ia n  F a o to rio t ^ A m en d m en t) B i l l  
In d U ft  Fln aB oe B il l  . «

Paob .

In d ia n  P e n a l C ode (A m e n d m e n t) B ill  « • .   ̂ .

M o tio n  fo r  th e  a in eu d m en t o f  S ta n d in g  O rders to as to  provide for p e ti­
tion s r e la t in g  to  B ills  p e n d in g  b e fo r e  tb e  C oaiio il o f  S ta te .

M o t io n  fo r  tb e  poetpoLensont o f  d e ta iled  con iid er ition  o f  th e C ode o f  
C r im in a l Prooedure (A m e n d m e n t) B ill.

N o m in a tio n  o f --------- to  th e  J o in t  C o m m itte e  on th e  In d ia n  C o tto n  C ets
BIU .

N o m in a tio n  o f  -̂------ to  th e  Seleet C o m m itte e  fo r  tb e  a m en d m en t o f
S ta n d in c  O rders so as to p ro v id e  fo r  p o tltlo n s re la tin g  to  B ills p e n d in g  
before  th e  C o u n c il o f  S ta te .

P reson tation  o f  th e  report o f  Seleot C o m m itte e  on proposed a m e n d m e n ts  
In th e  C oan oi! o f  S ta te  S ta n d in g  O rders.

P r e s id in g  • •

R esolu tion  re a m en d m en t o f  E lecto ral B o le s  so to  en a b le  m em bers o f  
th e  C ou n cil o f  S ta te  to  stand fo r  eleotlon  to  o th e r  le g is la tiv e  bod ies .

B e so la tio n  re a m e n d m e n t o f  B a le s  S an d  2 8  ( 1 )  o f  th e In d ia n  T ^ g ls la tiT e  
B a le s  so as to  pe rm it th e  In d ia n  L e g is la tu r e  to  tak e cognizance b y  
resolu tion s and qaeatioiie o f  m a tte rs  on  w hiob  th e  G o v e rn m e n t o f  
In d ia  h a v e  alread y u n d erta lien  le g is la tio n .

B eeoh itio n  a p p o in tm e n t o f  Ind ian s as TraflSc Inspectors (F ra n sp o rta -  
tio n  B ra n ch ) on  S ta to  R a ilw a y s  in In d ia .

B e so la tio n  ap p o in tm e n t o f  In d ia n s  to  th e  (>osts o f S e cretary , J o in t  
Secretary  an d D e p u ty  Secretary  in eve ry  de p artm en t o f th e  G o v ern ­
m e n t o f  In d ia  S ecretariat.

R esolution  re e lig ib ility  o f  p o litica l prisoners fo r  e le c tio n  to  th e  C entral 
or P ro vin cia l Lej^islatures.

R esolutio?^ rs exem p tion  o f  certain c h s s e s  o f  persons fro m  th e operation  
0̂  th e  In d ia n  A r m s  A ct. '

R esolution  re reconstitu tion  o f  the In d ia n  Stores D epartm ent In E n g la n d
r  and th e  d e v elo p m en t o f  th e  Store s D e p a r tm e n t in  In d ia .

W o r k m e n ’s C om pen sation  B ill  •
Sec ** Q a e stlo n s  and Answ erd

D ^ IB lB fc  M i l i t a b y —
Quflbtion re cost o f --------- . . . . . . . . .
( ^ s ' j o n  re incr<»a8e in  ihft price of m ilk  ^ n d  m ilk  ])rodQott in — —  .

1 2 8 8 — 1 8 3 4 ,  
m s  1 2 4 0 ,  
1 ^ — 1 2 4 0 ,  
1260-1862 

1 1 9 2 - 1 1 9 5 ,  
1 1 9 9  

1 0 6 0 — 1 0 6 9 ,  
1 0 8 2  

1 ' . 4 8 - 1 1 4 7 ,  
1 1 4 9  

9 7 6  
9 1 9 .  

1 8 S 3 - I 8 8 6 ,  
1 8 5 6 - 1 8 6 9 .  
1 3 0 6 - 1 8 0 7 ,  
1816—1810.

9 6 8 - 6 9 4

1 1 3 1

671

U 64

1 3 8 8

1 0 4 8 .  
1 0 8 7 ,1 1 0 7 .

U 2 8 — 1 2 2 4 .  
8 9 7  - 8 9 9 .

1 0 1 1 - 1 0 1 8 .  

1 0 8 3 — U >40.

1 2 8 9 - 1 2 9 * .

9 4 1 — 9 4 3 ,9  W .  
9 6 2 ,9 5 8 — St 59. 

1 2 7 7 .

9 1 2 - 9 U .

o 3 3
6 3 3



INDEX. *•

D u B iis , MiLiTikRY— concld, •
Qne«tioD re nuiobcr, income and exptndliure o f -------  . .
Queatlon re pix>poMd tvADifer o f -farms to the Impen il AKriooltiirA)

Department. ^

DAHBffKUiOA, T ae  H oxou ftiB L K  M a B a b a ja d h ir a ja  S ib  R a m e sh w a b a  
SlKOH, OF— •
See ** RamethwarH Sioffh, Ihe HonoaraUe Maharajadhlt'aja Sir.*'

De la Rue and Companr, lleMerB.
See “ Postage Stamp*

I>KBT {•)—
See “ Retired Offioeia

D khba Dun  M il it a b v  Collboe—
Ste ** Military College (s)

D b lh i—
$9e “ New Capital

D blhx U n iv e b sit t —
Qnt'ition re oo neotion of studeofs in the-------uolleges with the Pan jab .
C:^3stion re piyment of the Panjtib University s^olarsltips to the

students froin Ambala Division studying i.i the-------Collnges.
Qnestion re representative of resident students on the Board o f -------•

DEPRBciATioy Fund (s)- 
Question re provision of a - for State Kailwayn

D h ond—
Question re provinion of Intermediate clas  ̂ accommodation on railway 

trains between-------and Manmad, ^

D ig h a p tia , thr  H onoubaulb  I U ja pEAifADA N ath  Roy , o f —
“ Roy, the Honourab’e Raja Pramad î N ath -------, of Uighapatia

D i b t e i b u t o k (8 —  .
Question and statement laid on the table re highest olase rates

o f -------in (lovernment Presses before and after the introduction of
ni'W scnlo in 1920.

D u t y —
Quefition re export —  

“ Motor Spirit
on petrol

K ast I n d ia n  R a il w a y  —
Question re taldng over by the'State of the administration of Xho- 

and the Great Indian Peninsula Railway.

E a s tb b h  B e n g a l  U ailw av  -
Question re employment of Indians as TraflBc Inspectors, Commeroial

Section, o n -------, Nortu Western andOudh and Rohilkhand Railways.
Question re employment of Indians as Traffic Inspectors, Transportation 

Seoti u, 0 1 the Oudh and Rohilkhand Railway and th e-------.

B c o n o m ic  C o n fb e b .n ck , Im p b b ia i  -^ 
Question re t h e -------  . .

P ao b .

5tt-6SS
683̂

6 ^
542

6i2

(389

72̂

691,753

529

615

9^-984
933

t *
83!»



.14 , INDEX.

IBd u o a iio x —
. Qaestion re -o ^ to jp s  o f  In d ia n  soldiers in the Army a n l  th e ir  em ploy*

m e o t  In v l? ll  departm en t*.
Q ueetion re I n t r ^ o t i o n  rellf^ious an d m oral 

sohoois an d  colleges. ^  ^
Q u estio n  re in tro d a ctio a  o f  relig iou s and m o r a l,--------

BDrCATlOHAt S b b v ic b —* 
See “  I n d i a n -------- *•.

in  G o T # m m e n t

in jailfl •

Su iC T IO  15(b)—
Q u e stio n  re statistics reln tin g  to  voters a t ---------fo r  th e P r o v in o ia l

L e g is U tiv e  C onnolls, th e  L e g is la tiv e  A sse m b ly  and the C ou n cil o f  S tate . 
See “  P o litica l P ri§on erf8).**

^LimOBAL RuLK^
Ite so 'a tio n  a m e n d m e n t o f  t h e ---------so as to eui^ble loeinberfl o f  th e

C ouncil o f  S tate  to  seek election to  oth er le g is la tiv e  bo H fs . 
A n n o u n c e m e n t re s u m m o n in g  o f  a  con ference to  conHider th e  rcj^ulfttions 

m ade un der t h e -------- .

F a g s .

986

93tJ-.987 •«

7 2 1

12i9—1229

997

• in B ritish  G u ia n a  1 1 8 6 — 1 1 8 7

—  fo r  I

—  fo r  :

—  fo r  
M a la y

JiM IG E AN Ts--------
Q uestion  re KrrestM and im yrii^onm ents o f  In d ia n  

on account o f  strikes due to  hard econom ic condition^.

^ m o B A T i o w —
D r a ft  N o tifica tio n  laid on th e  table rn term s ai\d ooiv lition s c f  •> 

the purpose o f  untikilled w o rk  to  C e y lo n .
D raft X o titio atton  laid on the tiible r e  -term s and oonditionR o f  -  

tlie  purpose o f  u n sk ille d  woric to  M a u ritiu s .
D r a f t  N otificatio n  laid  on the table r e  te rm s  and con ditio ns o f  -  

th e  in rp o se  o f  u n sk ille d  w ork  to  S tra its  S e ttle m e n t*  and  
S ta te s .

Q uestion  re a p p o in tm e n t o f a  c o m m i8!>iori to  enquire into  the rep o tria tion  
o f  In d ia n s  fr o m  S o u th  A fr ic a .

Q uestion  rc ap p oin tm en t o f  protectorn o f  I n d itn s  in certain colon ies : .
^ e s ' i o n  r e  sta tn s o f  In d U n s  d o m icile d  in  the colonies . . .
R esolution  re term s and c on d itio n s o f ---------for  the purpose o f  nunkilled i

w ork o f  C e y lo n .
R eso lu tion  re term s a n d  oon ditio n s o f  —  fo r  the purpose o f  u n sk ille d  ;

w ork to M a u r itiu s . |
J leso ln tio n  re te r irs  an d  co n d itio n s o f ---------fi»r the p u rp o se  o f  u n sk ille d  |

w ork to  S tra its  S e ttle m e n ts  and M a la y  S tates. !
See ** K e n y a  C olo n y  j

EbHBB COMMITTBB—  !
Q uestion  re action  taken  b y  G o v e rn m e n t on K e so ln tion s passed by  i

L e g is la tiv e  A sse m b ly  in  con nection  w ith  R eport o f ---------

iExOHAKGB—  « ^
S^e ** C o an oll d ra fts  
Sfie “  JeF ons, P ro fessor  H . S ta n le y
8 e e ^ ---------B a n k s
See **----- gains and Ic

: £ x c h a k o b  B a k k s —
• Ques^^on r e  m a k in g  good to  lo d ia  o f  her loss in cu rred  on the liq u id atio n  

o f  th e o v e r b u y in g  g a a ra n te e  to

569—570 

J190-1191 

568-669

6 9 4

1271
1189

7(50—770

1358-1345

7 7 0 - 7 7 2

1187—1188



INDEX.

E x CHaNOB GAlJfi and L088E«—
StM tem ent laid  on th e  table ve 

1 9 2 1 -2 3 .
fo r  th e  fire y w a  ^ 1 9 J .7 -1 8  to

B x b c u t iv e  C c u k c i l l o b (s )—
’ Q n ettion  re ledu otio n  to th e  n u m ber o f  

d a l  G o y e rn m e n tf.
• •
E XIC U T IV B  FUKCT10N8—

Q o ettio n  re separation o f  ju d lo it l  fr o m  —

Expbvditubb, Hsads of-«- 
8ee ** B u d g e t

E z p o b t  d u t y —
8ee*  ̂P e i r o r ’ .

E x t b a d it io n  (A m e n d m e n t ) B i l l —
A n Q o n n c e u e n t re te te n t o f  th e  G oveitior G en era l to

• an 'i M io i« te n  in  P r o v in -

F a c to e ik s  (A m en d m en t) B i l i —
L a id  on the table as pasw d by  th e L egiu lative A is e m b ly  
M otion  to  talfe in to  consi^^erRtlon . . . .  
T ak en  iDto consideration  . . . . . .
Parsed...............................
A n n ou n cem e n t re assent o f  th e  O overnov G eneral to -------

F inancb—
See *' Ind sutria l .

F inance B i i .l—
L a id  on the table as passed b y  the Le^^islative A s s e m b ly  . * .
R ecom m eu dation  o f  the G overn or G enera l under g ^ t io n  67  15 o f  th e  

.  G o vern m en t o f  IncHa A cti i
M o tion  fo r consideration o f  t h e -------- on a date earlier than  th e usu al

three d a y s’ qotioe.
M o tio n  to  take in to  c o n sid eia tio n  . . . . . .
Taken into consideration . . . . . . . . .
P a ssed  . . . . . '  . .
M essage fro m  the L e g is la tiv e  A sse m b ly  d isogreeing wi^.h th e  am en dinen ts

m ade by  the C ou n cil o f  S tate  in  t h e ---------.
fee  “ S a lt  T a x .”  •

F i n a n c i a l  S t a t e m e n t —
See “  B udget

F in e  F u n d (s)—
Q uestion re G ov ern m en t P r e s s e s .................................................................................. • .
Q uestion r e  nH lisatlon o f  —  o f  S ta te  R a ilw a y s • • • •

• •
F iscal C o m m i t t e e —

Q uestion rc cost o f  — .

’ Pa91.

*00

6 4 « -« 4 7

548

7 0 0  917—m  
9 2 0  
9 2 0  

1 1 8 2

1 8 3 4
1834

1 3 3 6 - 1 3 3 6

1818— 1377
1877— 1 8 9 6

1 8 9 7
1411

6 9 0 , 7 6 2  
1 8 9 9 — 1 4 0 0

5 4 0

F orest Servicb—
Q neition re duti(*s o f n .e m le is  o f  the P rovincial -------- and am alganaation

o f  the Im p eria l and P rovincial B ranches o f  t h e ---------.
Question re method o f rewiiitment f o r ------ . . . . . .
Question re streng th  o fJ h e  T n flia n -------- (im p e r ia l B ranch ) . . .

7 2 0

726
725



S3t8 < '  I N D B X .

Paox.

F O B U t T »  T h I  H o H O V B A B tl M l .  U .  T .  S t o n o b * -  
( k a o f O f i c e  * . f  . . . .

riBlGBT tV-
QBMtiom r # ---------paid b /G o?trn m M it for tmAll ptroeU to P . 0 .

C m p t n j  fr o m  J M u a r ?  to  J tm e  1 9 2 :? .
Qoflcticm re rvd uction  In w I w b j --------- ia  In d ia  ...........................................................

WBostin C u im iT i i i—
Q u e ttio n  r «  p u b lM tio n  s o d  b j i n g  o s  th «  ta b le  o f  th e  B ep ort o f  t h e ---------

F boom , T h i  H o b o b a b lb  S ib  A b th u b —  
C o tto n  T r a iitp o rt B ill  . . ,
C H toin iil I>Bw A m o n d m e n t B ill  . 
D ifon isio n  o f  th e  bndjjret fo r  1 9 t 8 - 2 4  
In d ia n  BoUere B ill  . . .

In d ia n  F i p a r c e X i l l  . . .  . . .  . .
M o tio n  fo r  p o e tp o n e ire c t o f  R e so lu tio n  re im p osU ion  o f  a  d o ty  on  

ben zine end p e tto l exported fro m  In d ia  and B u rm a to  fo re ig n  
coBntriOi\

S e eo ln tion  re proTieoi\[of ftm d s for irrik'ation p ro je c t! aud ti e  oon »tlta tion  
o f  an  expert board th e r e fo r  at b e a d q n a rie it.

R esolu tion  re r ig h ts  and status o f  In d ia n s  in K e n v a  C o lo n y  . .
B eeoltttion  re w p rk ro e n 's  oom p ensation  and social inearanob in a g rio u l-  

ture.
W o r k m e n 's  C om p en sa tion  B ill . . . . .

See ** Q u estion s and Answeri^.”

G A O iiT iA  V il l a g e s  L a w s  B i l l —  
See “  M alk h a ro d a  a n d ---------

O sA B T , S i b  W i l l i a m —  
V o te  o f  th an ks to  

L ib r a r r .
for g i f t  o f  b ic k f  presented to  M em bers*

G o T £ B N U E > T  B u s i n b s s  —
See ** B usiness, O fficial

G o y b b n m e n t  H o u 8E, B o m b a y —  
S§€ '* L e vees, O overn orb ’ ”

G o t e b k m e n t  of  la D iA  A ct—
Secretary o f  Stage’s D espatch laid on the table re policy o f  H ie  M a je e ty ’s 

GoTernn\,ent w ith  r e je re r c e  to  t h e --------

5 n

i m ^ i m

687^118

6lt>

7 3 7
10 8 1

1 1 4 7 - 1 1 4 9
7 6 0 - 7 6 1
7 6 3 - 7 ( »

p< 689— 640, 
G 44

1110-1111 
6 7 6 — ()77

8 4 3 .  8 5 7 —  
S 5 8 , 

8 7 0 - 8 7 1 ,  
9 1 0 - ^ 1 8

051

6 6 7 - S68

G o TEB^MBNT o f  IXD IA  S e CBET B U T —
^^tAtemeot la id  on the ta b le  re n im b e v  o f M a h a m m a d a n i, H in d u s , e tc .,

em p loy ed  in t h e --------- '
See ** 5?ecretariat

661— 5uo

OoTEBNIlfeyT SaVISOS B A y£9 (AM iKDJCByi) F .i l l -  
See “  S a v in g e  B a n k s /A m e n d m e n t) B ill .”



00VBRN0B(fl)—  •  ̂ ^
Q u M tio ii re d iasatU faotion  on n o n -a p p o ia im e u t o f  a n  I (Mian as a  

---------o f  a proTioce.

G o v b b n o b  Gb n f b a l —  
Beoom nnendatlon o f t i e

In & ia  A c t in connection w ith  th e  Finance B ill . 
See “  Megsage^g)

• an der 84fotion 6 7 B o f  th e G ovetfnm oiit o f

G b e a t  I n d i a n  P E N i N s a i A  R A i i w i . T —  -
Quention re c h an ges in th e m a a a g e m e n t and organif.fttion o f  t h e ---------
Q nestion  re ta k in g  over b y  S ta te  o f  th e ad m in irtratton  o f  th e  —  and  

th e  E a s t  In d ian  iU i lw a j .

G u i a n a —
See «  Biit-sh-----

H a b i b -u e - R a h m a n  K h a n , K h a n  B a h a d u b —  ’
Q a e stio n  rtt reHearnh work done b y ---------in  w ireless te le g ra p h y  nnd

te le p h o n y . »

H a il b T p T h r  H o n o u r  a BLR S ir  M a l c o l m —
A n n o tn o e in e n t re ap poin tm en t o f  a  R o y a l C o m m issio n  on P u b lic  Services  

in  In d ia .
C ode o f  C riin in il P rocednre (A m e n d m e n t) B ill  • • . •

C rim in a l L a w  A m e n d m e n t B ill

C rim in a l TiiV>es (A m en d m en t) B ill . . . . . . .
M o tio n  fo r  th e  pOHlponement o f  the detailed  consideration o f th e C ode  

o f  C rim inal Trocedu e (A m en d m en t) B ill .
O fficial Secrets B ill .  . ...................................................................................... ..............

R esolution  re p lec in e  on table o f  correspondence re g a rd in g  im p ro ve­
m e n t o f con ditio n s and prospocts o f  In d ia n  C i\ il Service and **lher 
Im [)e ria l Services, esp ecially  in conneotion w ith  th e ap p o in tm e n t o f  a 
com m issio n  to enquire into the m atter.

H jlj .
See “  P ilg r im s

H a j ib —
Q uestion  re sh ip p in g  brokers fo r  *

H a m f i  (M a d b a b  .P b b s i d e n c t ) —  
:̂ee M o n u m en ts

H a b b o u b (b)—
See “  V iza g a p a ta m

H a b d in o b  M e d ic a l  C o l l e g e , L a d y —  
Q u estion  r e -------- , D e lh i . ,

H a b p w a b —
Q uestion  re jrovittlon  o ^ co v e re d  sheds at — -  R a ilw a y  Station  . 
Q u e stio n  re upper class w a itin g  room s a t  —  R ailw ay S tatio n  . •

P ag e .

7 8 2

1 8 8 4

1 1 8 6  
. 6 1 5

1 3 2 8 - 1 8 8 0

5 7 7

1 2 5 2 - 1 2 5 3 r
1 2 6 8 — 1 2 6 6 .
1 0 6 0 - 1 0 6 8 ^
1 0 7 0 — 1 0 7 2 ,

1 0 7 6 — 1 0 7 7 ,
1080-1088.

6 0 8
1180- .1181.
1 2 0 8 — 1 2 1 2 ,

1 2 1 4 .
6 8 0 — 6 8 2 , I 
686- 686.

1 1 8 4

6C6— 6 9 8

1 4 0 0
1 4 0 1



H akkam  Sin g h , T he  H o k o u b a b l i Baja  8 i e —
R ssolu tio n  re ^iVpoinitDCnt o f  a  o o m m ittM  to  en qn ire  i n t a  th e  q a o ttio n  

o f  iiidofltrU l fin«noe and in d n p trU l b a n k s.

H i g h  C o m m i b s i o k i i  f o e  I h b i a —  •
Q nafltion r§ sp p o in tm e n t o f  an In d ia n  to  th e  p o s i  o f — trtW Sir  

W illia m  M e je r , deoeased.
Q neation re cost o f  ofllioe o f --------- In L o n d o n , a t com pared w ith  offices o f

O olonfal A g e n t s  Q enera ) an d  H ljrh  C o m m issio n e rs .
Q u estio n  re pcirohase o f  stores b j  t h e --------- in  L o n d o n  • • • .
Q oestion  re s tr e n g th  o f  offioe eetabH sh m ent o f ---------In  L o n d o n  • .

H ikdtt Cb e b v o h ia l  EicoLUMBXTt Bil l —
M o tio n  fo r  p o stp o n em e n t o f  oonsideration  o f  • 
M o tio n  to  tak e  Into  eon sid eration  • •
A d jo n r n m e n t o f  oonnideration « . •
T a k e n  in to  consideration  • . .
M o tio n  to  pa^s th e •— —  • . .
M o tio n  to  pas* t h e --------- , n e g a tiv e d  .  .

H i k d u  L a w — •
Q n estion  re m sk in g  av a ila b le  to  M em bers o f  th e  op in ions reoelved on  

th e  M b je e t  o f  th e  codifioation o f ---------

HoLBBETOjf^ T h b  K o k o u e a b l e  8 ‘ie  E d o a e —
In d ia n  f in a n c e  B ill  • .  ......................................................................... ..............

H olid ays—
R e m a rk s re h o ld in g  t*f m eetin g s o f  the C onnell o f  S ta te  on

H o » o u e « —
;em ark . ,

S ta te  to  th e  m em b ers w ho recei^
B e m a r k s b y  th e  President convejring n o n g ra ta litlo n t o f  th e  C o a n c il o f  

' ‘  ■ 'ived —  on 1 s t  J a n a a r /  1 9 2 3 .

HOEVE, PEOFEBiOE—
Q u estio n  a n d  sta tem en t la id  on the ta b le  r #  co st o f  th e  m ission  o f  — —  

to  th e  U n ite d  S ta te s  o f  A m e r ic a .
Q u estion  re report o f  —  o n  his w ork in A m e r ic s  • • . •
Q u estio n  re w ork o f --------in  the  U n ite d  S ta tes  o f  A m e rio a  • • ,

H o e b e - b e b v d i k o —
Q uestion  r e --------- fo r  m ilita r y  purposes in  th e  U n ite d  P n v ln c e s  ,  •
^ e s t i o n  re r e v ir a l  o f ---------op eration s In M usafiPam agar d istr ic t • .•

H oubb A ccom m odation—
Q o eetlon  re ---------fo r  In d ia n  m em ber^ o f  th e  superior s ta ff  o f  th e  N orth

W e s te r n  H allw ay a t L a h o r e . '

iHFEViAL Bank  of I ndia—
Q u estio n  re rep resen tativ e  o f  a g r lc u ltu ritts  on th e  C en tra l B o ard  o f  

th e  — .

I m pb b ia l  Defence  Co m m itteb—
Querf^ion re raport o f  su b -o o m m itte e  o f  t h e  — - o n  th e  recp m m en d ation s  

o f  th e  M ilita r y  R eq u irem en ts C o m m itte e .

P a o i.

f'

7 7 6 - 7 7 6

* 688

7 8 1

692-^98
7 8 0

6 7 1 — 6 7 8
9 2 0 -4 J 2 9
1)29—981
9 6 9 - 9 9 6

9 9 6
9 9 6

1 0 8 6

1 8 8 2 - 1 8 B 8 »
1 8 9 8 .

1 4 0 1

6 8 4 .

6 4 6 - 6 4 6 ,
1 0 8 6

6 4 6
8 8 1

9 8 7
1 1 2 9

9 8 4 — 9 8 6

1 8 2 7

729



IN pEX . 0 ^

I m p e b ia t , Se b v ic e b —  «
Qae>itio ) re a:>p<ilntmenfc fr o m  rural classes o f  Ind ian # In IliB .
Quention re recra itm en t fro m  m r a l  and u rb a n  classes o f  In d ia n s  in  

th e --------. •
Q u estion  rtf replies o f  Local G o v e rn m e n is  to  the H o m e  D e p a rtm e n t

Cironlar re ev e n tu a l stop p age o f  rA orultm ent to  t h e -------- iu G reat
firltftin ,

Q nestion re reten tion  o f  [/iyisi«m al C om m issiou orships In th e  cadre  
o f -------- .

RoRolution re p lacin g  on ta b le  o f  correspondence re im p ro v e m e n t o f  
oonditions and prospects o f  In d ia n  C iv il Service and o th e r  —  , 
especially  in  connection w ith  che a p p oin tm en t o f  a com m ission  to  
enquire into  the m atter.

I n OHCAFS COMlflTTBB—
Q u estion  re report o f  th e - - — . 
See “  R etren ch m en t C< m m itle e  *

I k c o m e  T a x —
Q uevtion re correspondence betw een the G o vern m en t o f  In d ia  an d  th e  

G overn m en t o f  S traits  S e ttlem en ts re relief in respect o f  double — . 
Q uestion  re returns N o ? . 6 and 7 fi'ed b y ---------asfessee^ • . .

I n c o m e - T a x  (A m r n d j ie n t ') B i l l —
M otion  to  take into c o n s i d e r a t i o n ......................................................................................
T s k e n  into consideration . . . . . .
Paased ...................................................................................... , • » .
A n n ou n cem en t re assen t o f  tbe  G overn or G eneral t o --------- • • ,

IlTDIA O f ItICB—
Q uestion  re nu m ber o f  In d ian s em p lo y ed  on the — — estab lish m en t  
Q uestion re stren g th  and cost o f  the  —  establishm en t • - •

P a g e .

I n d ia n  A b m y  R e s e b v b  o f  O f t i o b b s —  
Q u estion  re reconstitn tion  o f th e  —

I n d ia n  C i v i l  S i b v i c b —
Q uestion  re appointm ent o f  In d ian  A r m y  Officers to the —  •
B eio lu tio n  re conditions o f  fervicd, pa y , allow ances an I pension o fJl a ll

fu tu re  entrants fo  the  
R esolu tion  re placing  

o f  conditions and
on table o f  corredponienoe re im p ro v e m en t  

orospects o f  —  and o th e r Im p eria l Services,
especially in connection w ith  the ap poin tm en t o f  a C om m ission  tj) en  
quire into the m atter. ’

See “  P rim e M in ister’s Speech ^

I> 'D ia n  E d u c a t io n a l  S e b v ic b —
Q uestion re M u slim  elem ent in the in different provinces

I n d ia n  L r o is l a t iv e  R u l e s —
I 'eso la tion  re am en dm ent o f  R ules 8 and 2 3  (1) o f th e  — ^  /R u les  o f  

Busittess) so as to  perm it tbe Ind ian  L egislatu re  to take cofrnisance by  
resolu ioas and questions o f  m atters on w hich the G o vern m en t*of In d ia  
have a liead y  undertaken legislation .

6 4 0
MO

6 2 9

1 1 8 9

6 7 8 - 6 8 «

6 3 9

1 2 7 1

6 3 1

1 2 0 3 — 1 2 0 4
1 2 0 4
1 2 0 4
i m

7 8 0 - 7 8 1
7 8 0

7 2 2 — 7 2 8

6 8 7
6 8 6 — 6 8 7

6 7 8 — 68®

1 1 8 ^ - 1 1 8 6

8 8 8 -^ 9 0 «

c2



'nn>E^.

I h d t i h  M b b i c a l ISf b t i c k —
Q n ettlo fi re d istrib u tion  o f  8 0  n « w  ap polatm entB  In  t l i o ---------a m o n g

 ̂ pro vin ces.  ̂ «*
' Q u estion  rtf S n ro p e a n  an d Ir d ia n  o f f ir m  o f  tb e  --------  s w i n j j  in  tb e

N o r t h -W a ^ t  F r o n tie r  P r o v w c-e .
Q uestion  re n n m b e r o f ---------officers in  m ilita r y  e m p lo y  In th e N o r t h ­

W e s t  ifro n t er  Provinoe d s r in g  1 9 2 l * i 2 .
Q aestion  re th ir ty  sp e cia l a p p oin tm en ts in t h e --------- . .
Q u estion  re training^ an d  a p j^ n t in e n t  o f  In d ia n s  to  sflaff ap pointm entfl 

in  t h e ---------.

I k d u h  M ct8bum  ( A m b f d x s x t )  H i l l —
A n n o a n c e m e n t re a s M o t  o f  th e  Q o T o m o r  (General to

P a g e .

I h d i a k  P s n a l  C o d b  ( A m b h d i i x n t ) B i l l  ( B i l l  f o b  S u p f i b 68 i o n  o r  
T e a f f i c  i n  W o m e n  a n d  C h i l d e i n ) —

M o tio n  to  take in to  considerat ion  • . • .  « •
T a k en  Into e o n s i d e i a t i o n ......................................................................................
P assed . .....................................................................................................
M essa g e  fro m  th e  L e ^ s la t i r e  A s s e m b ly  a g re e in g  to  th e  am endraeD ts  

m ade by th e  C ouncil o f  S ta te  In t h e --------- .

I ndustmtal—
K e so la tio o  re a p p o in tm e n t o f  a  c o m m ilte o  to  e n q a irp  in to  th e  qn estiot  

o f --------  finance an d  —  ban k s.

I m b u s t b i e s , I n d i a n —
Q a e stio n  re a n ti -d a m p in g  le g is la tio n  to  p ro te c t —  • .  ,

I v v s s ,  T h k  H o k o u e a b l b  M b . C  A .—
In d ia n  B oilers B i l l .....................................................................................................  .
In d ia n  F a ctcrie s  (AmaDdment) B i l l .......................................................................................
In d ia n  F in a n ce  B ii l  ......................................................................... . .
In d ia n  M in e s  B ii l  . . . . . . . . . .
R eso lu tion  re p lacin g  o n  ta b le  o f  correipondeiioe re parchase o f  stores in  

E n g la n d .
W o r k m e n 's  C o m p en sa tion  B il l  « • • • • .  .

IVSUBAjrCB-—
See “  A g ric u U ttre .'’

I n t b x b e t ,  R a t e  o f —
Q a estio n  re difference in  tb e  —  g iv en  b y  B a n k s  in  E n g la n d  and  

In d ia .

Im s ia A T io f . P e o j e c t ib )*—
B e sd a tio i^  re oror sion o f  fu n d s  fo r  —  and th e  c o n stittt io n  o f  an  

6X(>ert* board th ere fo r a t headqa artert.

119a

1881

1880

68»
1 3 8 S

548-

1 8 0 4 - 1 8 1 1
1 8 1 1 — 1 8 2 1
1 3 2 1 — 1 8 2 4

184T

778--7ftr

58»

7 6 2 — 768* 
9 1 8 — 9 J 9  

1 8 9 0 — 1 8 9 8  
7 5 6 — 7 6 ft  

6 7 8

8 4 0 — 8 4 2 .  
8 4 6 , 8 4 7 ,.  

8 6 4 - 8 6 t i .  
864—866̂  

S 68,  8 7 1 —  
8 7 2 ,  8 7 7 ,  
9 1 6 - 9 1 7

6 1 5

629—660



n iD ia«*» 

-------- r—
( •

TfitAMXl SCHOOt, Drloaum— •
QaestioD r e  leaŝ  of land for the bnilding of

J i r r m ,  T b b  H o k o u b a b l b  K h a h  B a s a d u s  B b b a h i u  H a r o o v —  
Cig&toiifDeiitg ( H o u se -A c o o m m o d a tio n ) B ill

E ip la n a t io o  b y  --------r ^ h le a b s e  oe fro m  Counoil m ee tin g  on th e 8th
M aroh 1 9 2 3 .

R e so lu tio n  r c  ap p oin tm en t o f  a  oom m fttee to  enquire Into th e  q u e jtio a  
o f  induttriArl nnanoe and in d o stria l ban ks.

See •• Questiont and Amwen **.

J ails
Q uestion  re in tro :la ctio n  o f  re lig io n s  and m o ta l ed ucation  in

for H a j  p i l ^ m i
J bddah—

Q u estion s re rates o f  papsage^ to

JXTO lfS , PBOFEfliOB H . S t a KLBT—
Q u eitio n  re purchase fro m  — -  o f  th e  o o p jr lg h t  o f  his b ^ k  *' M o u e y ,  

B a n k in g  and E ic h a n g e  in In d ia

J H A , T h B R o KOUBABLR M a HAMAHOPADHTaYA D b . GA.NaAyATH—
H in d u  Cerem onial E m o lu m e n ts  B ill . . . . . .
R egolut'on  re ex em p tio n  o f certain classes o f  persons fr o m  th e operation  

o f the In d ian  A r m s  A r t. .
See ** Q uestions and A n sw ers

J ooE K pB A  S i n g h , T h e  H o u o u b a b l b  S a b d a b —
H in d u  ^!erem oni«l E m o lu m e n ts B ill . . . . . . .
N o m in a tio n  o f --------  to  the J o in t  C o m m itte a  on In d ia n  C otto n  C ess

B ill .
R esolu tion  re provision  o f  fu n d s  fo r  irrigation  pro jects and th e  e o n stita -  

tion o f  an expf^rt board th eiefor  a t  headqu arters. ^

See “  Q u estion s an d  Angw erb •

JoiKT Committee (r>—
R u lin g  hy P retidpnt re report o f  a Select or

b r in g in g  before the H ou«e th e  deliberations o f  a Select or 
See B oilers BiH
See ' ‘ C an ton m en ts (H o u se  A c o om m o d a tio n ) B ill  **.
See ** C otto n  C ess B il l  
See ** C o tt "n  J'raosport B ill **.
See ** M in e s  B ill  ” ,
See ** W o r k m e n ’ s C o m p e n sa tio n  B ill  ” .

Judicial Functions— $
Q u estion  re separation o f  executhve f r o m --------- . •

b ein g  the o n ly  m eans o f

Kabul—
Quetition re expenditu re on the B ritish  L e g a tio n  at ■

Kale, The Honoubable Me. Vaman Govind— 
C an to n m e n ts (H o n se -A o o o m m o d n tio n ) B ill  , 
C otto n  T ran spo rt B ill  ^  . . . .
C rim in a l Tribes (A m e n a m e n t) B ill  .  .

Paoi.

]J27

7 8 9 — 7 4 9 ,
748

1 2 3 1

7 7 0

9 3 9 — 9 8 7

1 1 8 3 — 1 1 8 4

8 2 1 -T -8 2 2

990— 991
9 o 8

91̂ 5—026
6 7 1

6 2 9 — 6 3 2 .  
G44. 646—  

ti48

849

5 4 6 — 6 4 7

7 2 0

,7 4 7  .
• 7 8 9

6 9 5 — 0 9 7  .



'£iDBX<

--- Ji---

Kali, t h e  H ov ou iiab lv «  Vaman Qorivv^oncli. 
. PlniiBtioii of th e  budgci for 1 9 2 8 -2 4  • •

B in d n  C erem on ial E m o la m e n t i  B ill

K b s t a  Co l o k y —
Q a estio n  a lle g e d  th rea t o f  th e  E a ro p e a n  eetd ers in th e to Qse

Fa g b .

In d ia n  F actoriee  (A m e n d m e n t)  BUI . . . . . . .
In d ia n  F in a n ce  B il l  ......................................................................................  .
In d ia n  P e n al C ode (A m e n d m e n t)  B ill  . . .  . .
M o t io n  fo r  p o stp o n em e n t o f  con sideration o f  th e  H in d a  C erem onial 

£ m o ln m e n t s  B ill .  ’
> » ^ t i in  fo r  poetponem enr. o f  BeM >lntion re im p o s it io n  o f  a d n tv  on ;

b en zin e  and pe tro l exported fr o m  In d ia  and B a rm a  to  fo re ig n  co n n tr ie i. 
M o tio )! to  refer th e  In d ia n  C o tto n  C ess B ill  to  a  J o in t  C o m m itte e  .
P a p er C arren o y  B il l  . • ...............................................................................
P u ttin g  q a e slio n s on b e h a lf o f  th e  H o n o u ra b le  Lnla S n k h b ir  S in h a  d u rin g  

th e  la tte r ’ s absonce.
B eeolu tion  r e a p p o in tm e n t  o f  a C o m m itfe e  to enqu'rtf in to  the  q a e stio n  o f  

in d n stria l finance an d in d n ttr ia l b an k s.
V ;e«o la *io n  re a p p o in tm e n t o f  In d ia n s as Tra/Uo Inspeotors (T ra R sp orts- 

tio n  B ra n ch ) on S ta te  B ailw aT S in In d ia . !
B e so ia tii.n  a p p o in tm en t o f  In d i ins to  the p o sU  o f  Seci*etarr, J o in t  

Sporetary and U ep n ty  Secretary  in  ev e ry  d<»partment o f  th e  G o v ern ­
m en t o f  I* d ia  Seci’e tariat.

R e so la ti m re e lig ib ility  o f  p> litica l prison ers fo r  election  to  the  C en tral 
or P ro v in cia l L e ;; i8latQ es.

R e so la tio n  re i'opos'^tion o f  a d n ty  on ben zine and p«>trol exp orted  from  
In d ia  and B a r m a  to  fo  eign cou ntries.

B eso lu tio n  re in trcd u cio n  o f  the nystem  o f  oom p u lto ry  nation ai m ilita ry  
tra in in g  a r d  serrioe. '

B e so la tio n  re p lacin g  on cable o f  corrpspondeno«* re im ;)rovdm t<nt o f  j 
con d itio n s and p r >spec;s o f  In d ia n  C iv il Servicc and other I m p e iia l  ! 
S«a*vioes, especially  in  connection w ith  th e  a p p oiotm en t o f a C om 'iiisslon : 
to  enquire iiito  the  m a tter, *

Ildtfolaticii re proviMOn o f  fn n d s  fo r i rigation  projects anJ the coiistita* ;
tion  o f  an exp ert board th e re fo r  at headqaurterif. ;

R esolatio n  re reco u stita tion  o f  th e  In d ia n  ?*to;es D epaH m en t in f in g h n d  ;
and th e  developm en t o f  th e  Stores D ep a rtm en t in In d ia .

B e so io tio n  re term s an d  con d itio n s o f  e m ig ra tio n  fo r  th e  purpose o f  
u n sk ille d  w oik  to C e y lo n .

R esolu tion  re w orkm en 's com pensation and so cia l insurance in agricu ltu re

W o r k m e n ’ s CompenMation B ill . • » . . '
See “  Q uestions an d Aosw ei-s **. i

K a k c h b a p a b a —  '  ■
See “  R ailw ay W o r k sh o p  (s) **. ^, f i

K a » i m b ^z a b , T h b  H o n o u b a b l b  M a h a b a j a  S i b  M a v i v d b a  C h a n d b a  ' 
N a k d y , o f  —  i

See *** K a n d y , T h e  H o n o u ra b le  M a h a ra ja  Sir M an in dra  Cliandr<* i

1 1 6 8 — 1 1 6 7 ,. 
1 1 7 0  

9 2 6 — 980^  
9 6 9 .  

97fi— 9 8 0 ,  
9 8 2 , 9 9 6  

9 1 8
1 8 « 9 — 1 3 7 2  
J .i08 , 18 J 7 

6 7 1 - 6 7 2

838-884

6 6 8 — 6 6 0
9 6 8

1 1 2 7

7 7 8 — 7 7 6 ,  
7 8 5 — 7 8 6  

1001—looa
1 - 3 6 - .1 0 8 G

1 2 9 7 — 1 2 9 8

1 0 8(5— 1 0 8 7

806—807
578-680,
685-68(5

OSJ— 6 3 7 , 
6 4 5 — 04ti 

1271— 1274 , 
1288 

7 6 9 — 7 7 0

080-681,.
865— 866

8 7 8

▼ io^nce a g a in st the In d ia n  fe ttle rs  in the  con tin gency  o f  the  C o lo n ia l I 
Setfetary *« t i^ g e s t io n s  fo r  an eq u ita b le  so lution  o f  ih e  In t ia n  p ro b lem  ! 

b e in g  .g iren  e ffect to . j

69»



INDEX. * * • *

K x x t a  Colon y— eoncld. *
Beiolation r$ rights and statoi of IndianB in  •

EhaFAEDB, ThB HoM)UB1BLE M b. GaNXIH SBIBBieHBA—>
C Tim inal T rib es (A m e n d m e n t) B ill
E lfc t lo n  o f ---------to  th e  Select C o m m itte e  fo r  th e  am end irent o f  S ta n d in g
* O rders so as to  provide fo r  petitions, relatin g  to  B ills  pen din g  b efo re  the  

Co un oil o f  S ta te .
H in d u  C erem on ial B m o la m e n ts  B ill

In d ia n  B o ilers  B ill  ......................................................................................  . •

M o tio n  fo r  a m en d m en t o f  s ta n d in g  O rders so  as to  provide fu r petitionB  
r e la tin g  to  B ills  pending b efo re  the C o n n c il o f  State.

M o tio n  to  refer the Ind ian  C o tto n  C e§8 H ill to  a J o in t  C om m ittee  . 
R em a rk s b y  —*■—  on the death  o f  the H o n o u r a b le  M a u n g  P o  B > e  . 
B esolu tion  re in trod u ction  o f  the sv ste m  o f  com p u lsory  n a tion al m ilita ry  

tr a in ir g  and service.
R eg olu lion  re p lacin g  on ta b le  o f  con esron (?e n ce rega rd in g  im p rove  

m en t o f  conditionB and prospeotB o f  In d ia n  C iv il S e iv ic e  im d other  
Im p eria l S^ervices, egpeoially in con nection  w ith  th e  ap poin tm en t o f  a 
c o m m is s io n lo  enquire into th e  m atter.

R e so lu tio n  re w orkm en** cou ip eiuation  and social tCBurance in a g r ’ cul* 
ture.

See ** Q uestions and A n sw ers

K i h o  E m p e b o b , H i s  M a j e s t y  t h e — ^
lin lin g  by  P resident re reference in C ou n cil to  th e conduct o f — —  ,

K o l l e n g o d e , T h e  H o jio u ba b le  B a ja  V . V a s u d e v a , R aja o r —
See*  ̂ V a su d e v a , T h e  H o n o u ra b le  R a j«  V . o f  K o ll  engode

L a l  C h and, T h e  H o n o u b a b le  L i f u t e n a k t  R a o  B a h a d u r C h a i-d h b i—  
Code o f  C rim in a l Ptoccdnre (Amendm ent) B ill . . . .  
Colton Cetts B i l l ......................................................... ..............  . .  • •

C otton Transport B ill  • .  . . • • • . .

Discuf^sion o f  the bu dget fo r  1 P 2 3 -2 4
^ a h e n d r a  P a rld b  S ir g h  E sta te s  B ill  . . . . . . .
M o tion  to  refer the In d ia n  C otton  Cess B ill to  J o in t  C o m m iile e  .  .
R eso lu tio n  re ap] o ii.tm e n t ( f  IndiaiiB pb Ti'afiic Irsp e c to is  (T r a m p o n a -  

tion  Biitnch) on S ta te  B a ilw a js  in Jndia.
R esolution  re e lig ib ility  o f  political prisoners fo r  election to  the Provinoial 

or te n tr a l L t-g islatu ies. . •
R esolntion  re iDlroductioo o f  the system  o f  com pulsory national n iilita r j  

tra in in g  and service. • •
Resolut ion re repeal o f  th e  A i m y  A m a lg a m a tio n  Schem e o f  1 8 5 9  . .
See “  Queations and A n sw ers.* ’

L e a d e b  CP THK H o u s e —  ’
See ** Sh afi, T h e  H o n o u rab le  D r . S ir  M ia n  M u h a m m a d

L e a g u e  o f  N a t i o n s —  I
Q uestion  re con tributions m ade by  different E u ropean  and A i ’atio m e m ­

bers o f  t h e —  in  1921 and 1 9 2 2 . ,

Pa o i .

1102—U21

' 6 9 7 - > 6 9 9  
9t54

92(>, 9 2 9 —  
9 8 0 , 9 7 0 —  
9 7 3 ,  9 8 4 —  

9 8 6 , 9 9 1  
7 6 1 — 7 6 2 ,  

7 6 4  
9 6 2 — 9 6 4

6 6 2 — 6 6 3
6 2 4

8 0 2 — 8 0 6

6 8 5

6 7 7 - 6 7 8

12 8 9

1 2 6 8 - 1 2 6 4
1 1 9 7 - 1 1 9 8 ,

1 2 0 8
7 3 6 - 7 8 8

1 1 7 3 — 1 1 7 6
14 0 4 — 14 0 6

6 6 6 — 6 6 7
1 0 0 7 — 1 0 0 8

1 2 9 6 *

7 9 8 — 8 0 0 ,
8 0 6 — 8 0 7 .

. 7 1 8 — 714,

696



P a g e .

L e g a l  P e a c t i t i o x k r b  ( W o m e n ) B i l l —  *
liH id o n  tab le  a f  p y w e d  b y  th e  L e g lik t l\ * «  A s i e m b l j  . .
M o tio n  to  tHke in to  c o n a i d e r a t i o t i ........................................................................
T a k en  in to  con e id «ra tion  •* . • . . . • .
P v » e d  ......................................................................................................................• .

L e O10LATIOK—
B e so la tion  re araendraM it o f  R a les  8  and 2B ( I )  o f  th e  In d ia n  L eg is la tiT u  

R ales i o  a t to  p e rm it  th e  In d ia n  L e g is la ta r e  to  tak e  cognisance^ b y  
re to la tton *  and qaescions o f  m atters on  w h ich  th e  G ov ern m en t o f  In d ia  
k ave  a lrea dy  u n d e r ta k e n -------- .

L e o i b i a t i t r  A p s e  m b  l y —
See •* K lect ion (s ) **. '

l iE G IS lA T IY B  C o UHCILB, PEOVIECIAL—
R e s o la t io n  re e l ig ib i l i t y  o f  persons c o n v ic te d  o f  p o lit ica l  o ffen ces  in v o lv ­

in g  sentence  o f  im prisonm ent, f o r  m ore  th a n  s ix  m o n th s  fo r  e le ct ion  to
t h e -------- o r  th e  I n d ia n  L e g is la tu r e .

See E le c tio n ,s )  **.

L e g isl a tiv e  R ules—
See “  I n d ia n --------

liBOlSLATUEK, I5 D IA F —
R e s o la t io n  re e l ig ib i l i t y  o f  persons c o n v ic te d  o f  p o lit ica l  o ffe n ce s  in v o lv ­

in g  a  8<‘n te r c e  o f  im p rison m en t f o r  m o re  th an  six m o n th s  fo r  e le ct io n
to  t h e -------  o r  th e  P r o v in d a l  L e g is la t i fe  C o u n c ils .

See '* E le c t io n ;s )

L e v e e s . Q o v b e n o e b ’ —
Q u estion  re e z o la s io n  o f  m em bers  o f  th e  In d ia n  L e g is la to r e  fr o m  th e  lis t

o f  person s  e n t it le d  to  p riva te  en tree  a t Q o v e m iu e n t  H o a se  and a t -------- ,
B o m b a y .

L i b b a e t —  ^
V o te  o f  th a n k s  t o  8 ir  W ill ia m  O ea ry  fo r  h is  p resen ta tion  o f  b o o k s  t o  

M e m b e rs * -------- .

L l e w e l y n  S m i t h  C o m m i t t e r —
Q u estion  re re p o rt  o f  t h e -------- . . . . . . . .

L o c a l  G o v k e n m e h t .s —̂
See “  O p in i n s

3fA C H IlfF E Y —  ,
Q o e s t io n  a n d  utarem ent la id  on  th e  tab le  re co s t  o f -------- in tro d u ce d  in

G o v e rn m e n t  Pranses fr o m  191'^ to^.he e n d  o f  1922 .
Q a e s tio n  a^*d s ta te m e n t  la id  on  th e  ta b le  re s o p ^ la r t in g  h a n d -la b o u r  b y

f ------- in  G o v e rn m e n t  P re s fe f . I
Q »iestion  a n d  s ta  e m e n t la id  on  the  ta b le  re t o ta l l in g  * m ach in es  im p o r te d  I 

f o r  G o v e rn m e n t  Press, C a lcu tta .
Q a esti in r c  v s lo e  o f -------- im p orted  in to  I n d ia  in  each o f  th e  h a lf-y e a rs

1 8 4 7
1 4 0 7 - 1 4 0 8

1408
1 4 0 8

8 8 8 — 9 0 6

1 2 8 5 — 1 8 0 2

1 2 8 5 — 1 8 0 2

9 8 6

6 6 1

5 8 9

e n d in g  3 0th  S e p te m b e r  1 9 2 0 ,1 9 2 1  and  1D22.

M>lcHiif?BT Com m ittee—
Q a e s tio n  re rep ort o f -------- (T a riff)

6 9 0 , 7 6 2

6 9 0 , 7 5 2

5 9 1 — 5 9 2 ,
7 5 8 .

6 1 4 - 8 1 6

727



m pE x.

M a c W a t t ,  T h i  H o n o u b a b l u  M a j o b - G e x e b a l  R . C . ~
Oftth of Office ....................................................................•

MAHENDBit T aBTAB S i NOH B sTATBS B i l l . —  *
Moiion for leave to introdaoe . . . .
In lroiucel . . . . . . .
MoiioTi to tnke into oonstderi^tinn . . . . .
T aken  into c o n iiid e r a tio Q ......................................................................................
Pa'Hed . .

M a l a b a r  ( C o m p l r t i o k  o p  T b i a l s ) S u p p l e m e n t in g  B i l l —  
Lft (1 on I lie tftb’e as passed b y  the LegiglatiT e A t s e m b lj  
lAoi ion (0 t. ke into  oonsidenition  . . . .
Takt^n into consideratioo ..........................................................
PasBed ...........................
A n n o u n c e m «n l re a tie n t o f  the G o y e ra o r  G en era l to  —

M a l a y  S t a t k s —
QaeDtton re a lleged  m a ltrea tm eiit  o f  In d ia n e  in  th e  F ederated  
See “  E m ig r a t io n / ’

M a l k h a r o d a  a n d  G a o n t i a  V iL L A O E t L a w 8 B u l — >
M o tio n  fo r  leave to  in tro d a ce  . . .
Introduced . . . .
M o tio n  to  take in to  con sid era tion  . .

, T a k en  in to  c o n s id fra tio n  . . .
P a s s e d ..............................................................................
M e ssa g e  f r o m  the L e g is la t iv e  A sse m b ly  a g re e in g , w itb o a t  a roendm ents, 

to  t h e --------as pas ed b y  the C ou n cil o f  S tate .

M aH m a d —
Q u estion  re p ro v is io n  o f  In te rm e d ia te  class a ooom m od a tion  on  R a ilw a y  

tra in s  b etw een  D h on d  a n d  —

M a b i c i i b , T h e  H o n o u b a b l u  K h a n  B a h a d u b  S i b  A b m e d t h a i i b t —
See ** Q uestion^  and  A n sw ers

P a g e .

5 89 , 1S27

inSft— 1888 
1388 

1401— 1406
1 4 0 6
1407

7 1 7 - 7 1 8
7 5 4
7 6 5
7 6 6  

1181

C98

1 2 2 9 — 1 2 8 0
1 2 3 0

1 80 8 — 1 80 4
1 8 0 4
180 4
1 8 4 7

7 29

M a b k i n o  o n  F o b e ig n  G o o d s —
Q n estion  re leg i-dation  fo r  coro p u lso ry  - • o f  th e  co u n try  o f  o r ig in

M a b b i b d  W o m r k ’ s P b o p e b t t  ( A m e n d h e k t ) B i l l —
L aid  on  th e  tab le  as pa<'f>ed hv the  L e g is la t iv e  AM^embly . . .
M o t io n  t o  tak e  in to  con sid e ra tio n  . . . . . . .
Taken into oonsidera tion . . . . . . . . .
Passed . . • . . . . . . . .
A n n o u n ce m e n t re a ssent o f  the  G o v e rn o r  G eneral t o -------  • •• •

M a u b i t i u s — . *  •
D r a ft  n o tifica tion  la id  on the  tab le  re term s and co n d it io n s  o f  em ig ra tion

fo r  the  p urpose  o t  unbluU ed w ork  t o --------.
R eso lu tio n  re term s and co n d it io n s  o f  e m ig ra t io n  fo r  the p u rp ose  o f  

u n sk illed  w ork  to  ------- .

M e a t  T b a d e —
Q u estion  re s top p a ge  o r  B urm a

688

7 0 8
1132— 1126

1136112d
183 8

1 1 9 f^ ll 9 1

18 8 8 — 18 4 6

1128—1139



IN D SX .

* h e ld  b j  In d ia n a  .

HiDICAL CoLLX6ji(8)—V 
 ̂ See ** H a r d in g e --------- . f j a d j  ’ *•

M e d ic a l  S b b v i c i ^
Q u estion  re i t a f f  a p p oin tm en te  in  m i l l t a r j

M x i i o b i a l (b)-—
See ** P a ls b ik a r . M rd. SuDdarbai "•

Mbbchant Shipping Bill—
M e n a g e  fr o m  th e  L e g iiU t iy e  A u e m b l j  an kine f«*r th e  oonoarrence o f  

th e  C our.cil o f  S ta te  to  th e  am en dnien te  m ade d j  th e  A s s e r a b lj in  th e
--------- as paaaed b y  th e  C oniiei] o f  S ta te .

L a id  on th e  ta b le  as passed by to e  L e g is la t iv e  A ssen  b ly  . . ,
M o tio n  to  ta k e  th e  anu>Ddm ents m ad e  b y  th e  L e g is la tiv e  A sa e m b ly  in

t h e --------- in to  oor.sideration . ^
A s s e m b ly ’ s aniendrnents ta k e n  in to  con sideration  « • .
A m e n d m e n ts  ad opted

Paoit,

M bu saob ' s)—
— —  fro m  th e  G o v e rn o r G eneral re a llo tm e n t o f  da y s f o r  th e  presentfilion  

an d  d iscn ision  o f  th e  b u d g e t
---------from  th e  G overn or G im eral re beads o f  e x p e n d itu re  open to  dTscns-

s i o n b y r h e  C oa n cil o f  S ta te  w hen  th e  F in an cia l S ta te m e n t  is under  
fon tid e ra tio n . ’

---------  ̂ fr o m  th e  G ov ern o r G eneral re c o m m e n d in g  to  the C o u n c il o f  S ta te
to  pass the F in an ce  b i l l  as passed b y  th e  L e g is la tiv e  A sse u ib ly t w ith  
certain  am en d m en ts.

--------- fr o m  th e  L e g is ln tiv e  A s s e m b ly  a g re e in g  to  the a m e n d m e n t m sd e
b v  th^ C cu n cil o f  S ta te  in  th e  C an to n u ien ts (H oase-A ccon n m odation )
B'ai

--------- f r o m  th e  L e g is la t lv a  A sse m b ly  a ffreein g  to th e  a m e n d m e n ts  m ade
b y  th e  C ouncil o f  S tate  in  th e  C ode o f  C rim in a l P rocedu re A m e n d *  
m e n ') B i l i .

--------- fro m  th e  L e g is ln tiv e  A sse cn b ly  n g re e in g  lo  th e  am^iTidnients m ade
b y  th e  C o u n c il o f  S ta t^  in th e  C rim in a l L a w  A m e n d m e n t  B ill

fr o m  the L e g is la tiv e  A sse m b ly  agre ein g  l o  the a m e n d m e n ts  m ade
by the C n n n c l  o f  S ta te  in  th i

( 1) Offii'ial Secrets B ill .
(2 ) In d ia n  P e n al C od e  (A m e n d m e n t) B ill , 
fr o m  the L e g ’s 'a t iv e  Asi>em bly agre ein g  to th e  a m e n d m e n ts- . ^ ^ m ade

b y  th e  C ou n cil o f  S tate  in th e  W o r k m e n 's  C o m p en sa tion  B ill
-------fr o m  th e rL e g i-la tiv e  A s s e m b lv  sg re e in g , w ith o u t  amendnr'en^s, to

th e  M olkh aroda and G a o n tia  V illa g e s  L a w s  B il l ,  as passed by th e
C o u n c il f  f  Strte*

fr o m  th e  L ejrislative  A sse m b ly  a g re ein g ,. -  „  r lt ^ o u t  a m e n d m e n ts , to
'ih e  I risoners (A m e n d m e n t)  B i l l ,  as passed b y  th e  C ouncil o f  S ta ’ e . 

-C —  fr o m  th e  L e g is la tiv e  A sa e m b iy  w k in g  /o r  th e  conotirrence o f  th e  
C ou n c il o f  i^tate to  th e  am en d m en ts m ade b y  th e  A s s e m tly  in  the  
M erch an t S h ip p in g  B il l  m  pa<> ed b y  the C o n n c il o f  S ta te .

- f r o m  th e  L e g is la t iv e  A sd e m b ly  d isagreeing w ith  th e  am en d m en ts
m a d e  b y  th e C ouncil o f  S ta te  in th e  Indian F in an ce B ill.
-J 'fr o m  th e  L e g is la tiv e  A sse m b ly  to  refer th e  C o tto n  C fss  B il l

Joii^t C o m m itte e .
to a

i m

1 847

1S4B
1 4 0 8 — U 0 »

u ia
.UlO

e0»-70D
« 1 8 - 6 1 »

1 8 8 4

9 0 9

1 8 4 7

1 2 1 8

1 8 4 7

9 9 5

1 8 4 7

1 2 1 6

1 8 4 7

1 4 1 1

G l »



TNIJEX.

S

2 J '

M i l i t a r y  G o l l e o e (8 )—  • |
Q o e itio n  re admiBsiotf o f  to n s  o f  In d ia n  ofl&oer« to  t h e -------- ,  B fl fr a  D a n  . <
QneBtion rt rulde fo r  selectioa  o f  oa n d id atM  for  a d m lftip n  to  S a n d h n n t  ;

an d  D e b r a  D n n -------- an d  to  d ifferent M ilita r y  SohooU  opened in In d ia , i
the namber of itudents therein, and the prospeots of inch stodente. I

• • ' '!
M i u t a b y  D a i e i b s —  • i

See “  D a ir ie s  ^ M ll i t a r j  I

M ilit a b y  Offickbs—  ;
See “  Travellinsf

H i UTARY RBQUIRElinKTS COMMlTTBB—
Q uest ion  r  5 report o f  the su b -c o m m itte e  o f  th e  c o m m itte e  o f  I»n p e r iil  

D efence on th e  reco m m e n d ation s o f  t h e ---------. '

M i l l ^ b , T h e  H o u o u a A B L B  S ib  L r s l ie —
C ode o f  C rim in a l Procodnre (A m e n d m e n t) B il l  ,  . .  . .
E le c tio n  o f -------- to  the Select C om m itte e  fo r  th e  sm e r d m e n t o f  S ta n d -

inir OrderB 80 a8 to  p ro v id e  fo r  petitiooB r e la tic g  to  B ills  pending  
b efore the C o an cil o f  State. '

H in d u  C e re n o n ia l E m o lu m e n ts  B ill . . . .  . . i

641-54^.
6 2 o -6 :J S

72̂ -

1 2 6 2 -^ 1 2 6 3
9t)4

OfEciftl Secrets B ill . 
W o r lim e n ’ s C o m ren sation  B ill

M in e s  B i l l —
R ep o r‘ o f  th e  J o in t  C o m m itte e  on t h e -------- laid on th e  ta b l
L a id  on the table as parsed b y  the L e g is la tiv e  A ssem bly  
M o tion  to  t  tke into  consideration . .  , .
T a ’ en in to  con sid eration  . , • .
pHftsed . . . . . . .
A iin oa n cem en t re nssent o f  the G overn or G eneral t o -------

9 7 9 ,
9 8 7 — 9 9 0  

1 « 1 2 , 1 2 1 3 .
8 4 4 - 8 4 6 ,
9 1 3 - 9 1 4 .

oiS
6 5 1

7 5 5 - 7 5 8
7 5 8 - 7 6 9

7 5 9
1 1 3 2 -

MIN1STBH9 IN G o VBBHOBs* P b OVIN CES--
See “  E x ociitiv e  C ouncillor (h)” . j
See ** O p in io n s ’*.

I
M is s io n —  |

See H o r n e , P ro fessor j

M o -n c b ib f f  S m i t h , T h e  H o n o u b a b l e  S ib  H b n h t —  !
A n n o u n cem e n t official businesH fo r  th e  m eet n g  on th e 2 ! s t  M archI 1 8 2 4 — 1 3 2 6

1 9 2 3 . !
C ode o f  C r im in a l P rocedu re (A m e n d m e n t) B il l  . , .  ,

C o n g ra tu latio n s on the K n ig h th o o d  con ferred  on  < 
1 9 2 8 .

Fndian P e n a l C ode (A m e n d m e n t) B ill  . .
O a th  o f Office . . . . . .
O fficial Seorets B i l l .........................................................

> on 1st Jan u a ry

M o n o  S b c t io n  o f  GoTEBNifENT P r b s b :
Q n estioa  a r d  state m e n t W ald on th e  tab le  re prom otions o f  com positors  

in t h e -------- .

1 2 3 4 — 1 2 3 8 ,.
12 4 8— 12 5 0,
1 2 6 7 — 1 2 6 8 .

1 2 7 0 ,
6 2 4

1 3 1 9 ^ 1 8 1 4
1 1 2 7
1212
.

•691, >5»



I N D ^ .

HoHUIfSHTS—  *
Q aestion  re o o m p U ln U  tn o o n n M tio n  w ith  o o o M r ra U o ii o f  pu blic  

H a m p i, P r M id e n o j,f '
M o b a l  E b u c a t i o n — ' '

8$e B duoation  **.

Motiok(s)-^ ^
— — f o r t h e  a m e n d m e n t o f  S ta n d in g  Ordere l o  an to  proTide fo r  p e titio n s  

re la tin g  to  B il ls  p e n d in g  b e fo r e  th e  CoanoU  o f  S ta te . \

H o t o b  C a b (s ) - *
Q uAstio!) r e  n u m b er o f  Rnd m o to r  lo rrlM  and oom m eroial veh ie le s  

im p o rte d  in to  In d ia  before  and a fte r  th e  lmc>oeit»on o f  t h e  recent 
im p o rt  d a t j .

M o t o b  S p i b i t - t-
Q aeetion  r d u t j  on  
See Patrol

• produced in  In d ia  an d  B u rm a

J fU D D IM A N , T H 8 HoN OU BaBLB S iB  A l B X A N D I B ^
A n n o u n ce m e n t re a llc tm e n t  o f  th e  1 9 th  and 2 1 s t  F e b ru a ry  1 0 2 3  

non-official bu sin eM  
P r e sid in g

fo r

See “  P re^i.ie n t” .
See ** B u l in g (■)*'.

JtfuHAMMAD H u b sa ik , T h b  H o n o u b a b lb  M b . A l i  B a b b h -
O a th  o f  o f f i c e ......................................................................................................
See Q a e s tio n t and A n a w e rs” . '

r H u h a v m a d a n Is)—
S ta te m e n t laid  th e  ta b le  re n u m b er o f  

th e  G o v e r n m e n t d f  In d ia  Se cretaria t. 
See ** In d ia n  E d u ca tio n a l S e r v ie e ". - 

• * 

lIu H ic irA L  T a x a t io n —
Seê ** C a n ton m o n te

UuBRAT, T h e  H o h o u b a b lb  S ib  A lb x a n d b b —  
cTndian F in an ce  B ill . . . .  
W o r k m e n * ! C om peoB ation B ill  . • •

H in d  til, e tc ., e m p lo y e d  in

PAei.

6 4 6

618

6 4 7 - 5 4 8

088
5 2 3 , 5 7 1 ,5 8 9 ,  
6 1 3 , t i5 ’ , « 7 2 ,  
6 8 9 ,7 1 9 ,7 5 1 ,  
7 7 8 ,8 2 1 ,8 3 5 ,  
8 0 0 ,8 7 9 ,  8 8 4 ,  
9 0 9 . 9 3 8 ,9 6 7 .  

9 9 7 . 1 0 2 2 , ­
1 0 1 6 , 1 0 5 1 ,  
1 0 7 8 , 1 0 8 5 ,  
1 1 2 7 , 1 1 8 3 ,  
1 1 7 8 , 1 1 8 3 ,  
1 2 1 7 , 12» 1 , 
1 2 7 1 .1 8 0 3 , ,  
1 8 2 7 , 1 8 4 7 ,  
1 3 7 7 , 1 3 9 9 , 
1111, U12.

1 0 5 1

5 6 1 — 5 6 6

1 8 5 9 - 1 3 « 5  
8 5 3 — 8 5 4 ,  
86:<— 8 6 4 .  
8 o 7 — 8 7 0 ,



mpsx.

M u m L M iN  W a k f  B i l l —  •
L a id  on  th e  tab le  aa passed b j  th e  L e g ii la t iv e  A sse m b ly  . . .

• *
M u z a f f a b f a o a b  D i s t b i c t —

See •• H o r s e -b r e e d in g ” . •

M u z a h m i l  U l l a h  K h a n , T h e  H o i ô u b a b l e  K h a n  B a h a d u b  N a w a b  
M u h a v m a d —
th r ifts  B ill, B e g is tra  ion  o f  * . » . .
C o tto n  CsBi B ill  . . . , . .
C o tto n  T ra n g p ort B i l l ............................................................. ‘
C rim in ai T rib es  (A m e n d u e n t )  B ill . • .
In d ia n  P e ra l C ode ('A m en d oien t) B il l*  .
M kher dra  F a rtab  S in gh  Estateti B ill • . •
^ 'o m in a iii  n  o f --------to  th e  J o in t  C om m ittee  on  In d ia n  C o tto n  CesS B i l l .
R e so lu tio n  re e x em p tion  o f  certa in  classes o f  persons fr o m  the op era tion  

o f  the In d ia n  A rm s  A ct.
B e^oln tion  re re con stita tion  o f  th e  In d ia n  S tores  D ep a rtm en t in  E n g la n d  

and the d eve lop m en t o f  th e  S tores D ep a rtm en t in  In d ia .

N a i d u , T b b  H o k o u b a b l b  D i w a n  B a h a d u b  Y . B a m a b h a d b a —
C ode o f  C rim iD al P ro ce d u re  (A m en d m en t) B i l l ....................................................
In d ia n  F inar.ee I’ i l l .............................................................................. ............. .
Ir.diaTi P e n al Codu (A m e n d m e n t) B ill .  • . . .
See “  Q u estion8 and A n sw ers” .

N a.n i)t , T h e  H o n o u b a b l b  M a h a b a j a  S i b  M a n i n d b a  C h a k d b a —
C holas B ill, K eg isti a tion  o f .............................................................................. ............
See ** Q a estion s  and A n iw e r s ” .

N a s ik —
Q u estion  re op e n in g  o f  a b ra n ch  ra ilw a y  line  b e tw e e n  —  

ai^d the c ity  o f --------,

JNa v a l  A b m a m b k t  B i l l —
L a id  o n  tlie  tnble as passed b y  th e  L e g is la t iv e  A ss e m b ly  
M o tio n  to  t a le  in to  con sid era tion  . . . .
Taken in to  c o n M d e r a t i o n .................................................................
P a ssed  . . .................................................................
A n n ou n cem en t re assent o f  the  G o v e rn o r  G en era l t o --------

R oad  S ta tion

• in
N a v a l  F o h c b—

Q u estion  re adm ission  o f  In d ia n s  to  a ll arm s o f  H is  M a je s ty ’ s ■
In d ia .

N a v a l  T b a i n i n q —
Q u estion  re ■ to  In d ia n s  • # • • • # • •

N e g o t i a b l r  I ^ s ' b u m b n t s  ( A m e m d m e n t ) B i l l —  ^
AnTiOun em eiit re assent o f  th e  Gtovernor tJeneral t o --------  • * . .

N e w  CArTTAi.—  ® , •
Q uestion  re use o i  In d ia n  a rt and  a rch iteo lu ie  in  th e  c o n s 'ru c t io n  o f -------- ,

D elh i.

N o b t h - W est  F b o n t i e r  F b q v i n c e —
S ta tfm e n t  la id  on  th e  tab le  r e  m easures a d o p te d  to  im p rove  co m m u o io a -

tion s  in  t h e --------and nam es o f  c iv il  roads and  ra ilw ays bu ilt d u r in g  th e
last seven years.

Src “ In d ia n  M ed ica l Setvioe*’ .

F a g s .

1349

626—62̂  
1196— 1 1 9 r  

737— 788 
5 99  

1 3 1 0 ,1 3 1 9  
1405— 1406  

671  
9 4 2 - 9 4 3 ,  

961  
1285

l2 o 9 — 1 2 6 0  
1367— 1368 

1322

729 — 7 8 0 .

7 0 0
836
836
836

1 1 3 2

7 2 2

1 18 6  • 

5 4 8

1 S 3 » - 1 8 3 4  

i&61 

• * 
5 6 1



#
Paob.

T^obth WiSTBBy Rail w ay—  «
Qaentionre emplojfAMt of IndUn0 as Traffio InspeetorB, Ccnunmial See*

' tion, on th e ------ ,Ou()h and 'tohilkhaod and Bastarn Bengal Rftilwajt.
'  Qoestion r« emplojmsnt of'Indiana at Traffic InBpeotorg, Trannportation

Section, on 1 he ------.
See ** Honne Aceommodation**.
Bee ** Swe ren*\
8ee*‘ W%termen**. *

«

9 8 8 -9 8 4

938

«

O ath op Of f ic i—>
Batler, The Hononrable Mr. M. S. D................................................
Chrdwiik, The Honoonble Mr. 0 . T. • . • . . 
Crerar, The Horoarahle Mr. J. . . . . . .
Korrest, The Honourable Mr. H. T. S t o n o r ..............................................
MaoWatt, The HonourAble Major-General R. C .. . . . .
Moncrieff Smith, The Hononrable Sir H e n r y ..............................................
Mnhammad H iim in, The Honoariible Mr. All Bakeh . . • . 
Panhotamdai Thaknrdae, The Hononiable Mr. • • . •

C28 
628 
6S8 
628 

689, 1827 
1127 
1061 

628

OfTIClAL SbCIITB Hu L—
1 aSd on the table as pasted b j the LegislatiTe ABiemblj , . . 
Motion to take into confideration . . . .  . . .

P a^eed .............................................................................................................................

988
1206— I20l> 
1209— 1216 

1216

MeFsA|r« from (he legisUtiye Ascemblj agreeing to the amendracnts made 
by the Council of State in the — .

1847

O fficial T bustieb aivp Aj>miribtbatob Gbkbkal'b A cts A mxkdmbmt 
Bill—
Ar.nounceme't re asBent of tbe Goremor General t o -------, , . 648

O f i» ion»—
Qoeelion re procedure of the Goreniment of India in asking for the 

of Looal GoTemments, etpeeially of Minieters, in matterB of general 
pablic interest.

719

O bdsb Of Bbitibh Tk d u —
See ** British India, Order of.’*

OUDH AUD BoBILKHAKD BaILWAT—
Question re employment of I ndianB as Traffie InnpectorB, Commmial 

Section, on the , North Weitern and Bastem ^ g a l  Railways. 
Question re employment of Indians as Traffic Inspectors, '1 ransportation

Section, cnthe-------and Kastem Bengal Railway.
Question re pay and ailowaneesof the Station and running staff on the-------

988— 984

988

6 8 1 -6 8 2

PiEOiKU H ilib-^  '
Queetion re cost of annexation of Clyn Hills and------  tractB . . 640

r
P albbibar, Mbs. Suhdebbai—

Question re roeiDorial submitted by — , wife of Krishnarao Uamrao 
Palshikar of Indore.

r.

1066

P apbb OjBBBiiCT Bill—
Laid on tie table as passed by the Legljilative Ai>sembly . . , 886



IN ^ E X .

Papb b  C u b b e n c y  B i l l — eoncld, .
M o tio n  to take in to  conf>i<)oration . . • .
T «k en  in fo  oODiiiderBtion . . . . . .
Passed . . . .  . . . f
A n n o n n c e m o o t absent o f  the Q o v e m o r  G enera l t o --------

P a b » i M iB B iieB  AVh DivoBCB (Am bndm bnt) B t l l —> 
A n n o n n c e m e u t  re aeietit o f  t !ie  G o re rn o r G enera l t o --------

PA8BAaB(i)—
QaestionB re rates o f  < to  J ed d a h  fo r  H a j  p ilg r im s

P a is e b ,  Ka u w a t —  
Q uestion  re free * 

P a t —
issued to  k a ilw a y  officials in  1 9 2 2  • • .

• o f  G overn m en t PressQ u estion  and sta te m e n t laid on the table re 
sta ff  ander th e  o ld  an d  new ^oalea.

See *' I r d ia n  C iv il Service
^ee ** O udh and R ohilkha nd  R a ilw a y * '.
See '* P o sta l Sn nerintendt'Ats  
S$e *• Z o olo gical f u rv ey  o f  In d ia

F x h i n s u l a b  a n d  O b i e k t a l  S t e a m  N a t i o a t i o n  C o m p a k y —
See “  F r e ig h ts ’*.

P bhbi >n (b)—  ■
Q u estion  re discontent a m o n g  m ilita ry  clashes on  account o f ---------and

g ra tu ity  cxses r«*maining undisposed of# 
fee  ** In d ia n  C iv il Service**.
See “  Piece-w orker(s}**. *
See “  R etirem ent***. "

P b t i t i o k b —
M o tion  fo r  th e  a m en d m en t o f  S ta n d in g  O rders bo as to  provide fo r

--------- re la tin g  to  B ills  p e n d in g  before  th e C ouncil o f  S tate .

P b t b o l —  .
Q u estion  re an .ou n t o f ---------produced in  B u rm a  and In d ia  each yea r

fo r  th e last fiv a  yea rs, th e  a m ou n t exported an d th e  excise d u ty  
levied  per year.

Q u e stio n  re export d n ty  o n ---------
B e so lu tio n  re im poBition o f  a  d u ty  o n ---------an d  ben zine exp orted fro m

In d ia  and B a rm a  to  foreign  cou ntries.
£ee “  M o to r  Spirit**.

P hotoobaph—
A n n o u n ce m e o t b y  President re---------o f  M em b ers taken  on 2Srd M arch  I92S

P i e c b -w o b k e r (b)—
Q u e-tio n  and statem en t laid  on the tab le  re g ra n t o f peBsions to  — ^  

in  G overn m ent Presses. ^
Q u estion  and statem en t laid  on th e  table re re-clasaification o f  —  in  

G o vern m en t Presses.

PIEOB-WOBKBBB* COMMITTBE*S R bPOUT—
Q uestion  and statem ent laid  on th e table re a ctio n  taken on
Q uestion and statem en t laid on the tab le  re e ip la n a tio n  o f  term s  

C ontingen cies ** a n t  “  A u iilia r ie s  ** in  t h e ---------.

P a g e .

9 6 7 -^ 9 6 8
948
9ii8

1 1 3 2

5 4 8

1 1 8 3 — 1 1 8 4

1 8 3 1  

5 9 1 , 7 5 8

6 4 1

9 0 2 — 9d 6

6 1 4

5 2 9
8 2 8 — 8 8 4 ,

1086—1101

1 3 4 6

5 9 0 , 7 5 2  

6 8 9 , 7 5 1

5 9 1 *  7 5 8  
• 5 9 1 ,• 7 5 3  •



JSDBJS.

PlL O lIM i—  »
re rates of«pi||iBAgt)a to  J  eddah  fo r  H a j  -

• See ** C h i ld r e n --------- **.

p 0  B t b . T h e  H o n o u b a b l b  M A u y o —
R e m a rk  b y  th e  P r e tid e n i o n  th e  d e ath  o f ---------  ,

PCHLICB (INCITBMBIIT TO DlfAFFBOTIOW/  B l l l r -  *
AnnooTioem eD t re a»ien t o f  th e  G o T e m o r  G eneral to  —

PoLTCT, H is Maik§tt*8 G ovb b h m b k t’i —
See ** Q o y e rn m e n t o f  In d ia  A c t* ’ .

Political P bugtcbbCb)—
E enoh ition  re e l i a b i l i t y  o f  pereone oonvioted o f  p o litioal offenoee in T o lv -  

iirg sen ten ce o f  im pTieonm eiit fo r  m ore  th a n  l ix  m o n th i fo r  e le c tio n  
to  th e  P ro v in cia l or  In d ia n  L e g is la ta r e ,

PoeTAOB S t a m p s —
Q n e stlo n  re oontraot w ith  M e sirr . D e la  Rue a n d  C o m p a n y  fo r  

p rin tin g .

P o s t a l  A b t i c l r  b)—
Q n estlon  re n u m b er o f carried b y  th e  P o st O ffice D e p a r tm e n t

in  each o f  th e  h a lf  yea rs e n d in g  3 0 th  ^ p t e m b e r  1 9 2 0 , 1 9 2 1  and 1 9 2 2 .

P ostal Su p b b in t b >jdknt(s —
Q n estlon  re revision  o f  th e  p a y  o f  <

P b b sid k b t—
A n n ou n cem e n t re ofiicial bn sin esi fo r  th e  m e e tin g  on  2 7 th  M a rch  1 9 2 8  • 
C o n g ra tu la tio n s  on th e gra iit o f  honours to  oertain m ei&befB o f  the  

C ou n c il o f  S ta te .
C on btitu tion  o f  th e  select co m m itte e  fo r  the Amendment o f  S ta n d in g  O r -  

deri« Ro S9 to  pro vide fo r  p e titio n s r e la tin g  to  B ills  p e n d in g  b e fo r e  th e
C ou n cil of S ta te .

In d ia n  M«>r c h a n t S h ip p in g  B ill  . • . . > . . ,
RenriArU b y ---------on  th e  death  o f  th e  H o n o u ra b le  M a n n g  P o  B y e  .
Bem Ark-i i y --------r on the m o tion  fo r  p o stp o n e m e n t o f  con sid era tio n  o f

th e  Hirtdu C erem on ial E m o h im e o ts  B il l .  » <
E e rra rk s  b y ---------re a d jo u rn m e n t o f  C o n n e ll t i ll  th e  1 6 th  J n ly  1P 28,

a n d  attendance o f  n emberH o f  th e  C ou n cil o f  S ta te  a t  th e  m e e tin g s  
o f  tb e  C ouncil held a t  D elh i fr o m  J a n u a ry  to  M a rch  1 9 2 8 .

B em N i ks b y ---------re g iv in g  definite n otice  to  m em bers in  regard  to  th e
term ip n t ©n o f  a aession.

B e m n k '^ b y ---------n  h o ld in g  o f  m e e tin g s  o f  th e  C o u n c il o f  S ta te  on
hoi i da \ 8

Y o t e  f f  thaftks to  S ir  W ill ia m  G e a i y  f o r  g i f t  o f  b o o k s to  M em bers*
Iribiarv’ .

'  M u d d im a n , T h e  H o n o u ra b le  S ir  A le x a n d e r” .  ^
See ** Q o fs tio n s  
See “  K u l i n g ( s / ’*
«

PBBSIPIFO—
'  D a d a b h o y , T h e  H o n o u ra b le  S ir  M a n o o k ji B y r a m ji  • • , .

Pagb, 

p ■

IISS— 1184 
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fBMWino-r^oncld.
K a d d im »T i, T h e  H onou rable  S ir  A le x a i^ o r • •

Z a lfiq a r  A l i  K h a n , T h e  H ononrftble S ir

P b i m (e s ) , G o v b e n m b m t —
^ e i t i o n  and statem en t laid  on th e  table re oa lou la tion i o f  C o m p a to rs  

in —
Q n e itio n  and e^item en t k i d  <m the ta b le  re c o st o f  m aoh ln ery  in tro ­

duced i n --------- fr o m  1 9 1 9  to  the end o f  1 9 2 2 .
Q u estion  and statem en t laid on th e  tab le  re cost o f  superior sta ff o f  -r—  

froTu 1 9 1 8  to  1 9 2 1 , r e s p e o tife lj .
Q u estion  and statem en t laid on the table re cost o f  sup ervision  charges

i n ---------d a rin p  19 2 0 -2 1 .
Q a e stio n  and sta tem en t la id  on th e ta b le  re em p loy ees w hose ser-

yioes w ere diape sed w ith  d u rin g  )9 '3 2 .
Q u estion  and statem en t la id  o n  the tab le  r e -----------F in e  F u n d  . .
Q uestion  and statem ent la id  on th e ta b le  re low est and h ig h e st class

ratf^s n f com positors and d istrib u to rs  in  — b e fo r e  and a fter  th e
in troduction  o f  new  scale in 19 2 0 .

Q uestion  and statem en t laid  on th e table re p a j  o f --------- s ta ff un der the
old an d the new s<ta]es- 

Q u estion  an d statem en t laid  on  the table re p ro m o tio n s o f  com positors
in  M o n o  sections o f  t h e ---------.

Q u estio n  and R tatem ent laid on the tab le  re reduction o f  sup erior supei*-
v is in g  Htnff i n -------- .

Q uestion  and statem ent laid  on th e tab le  re su p p la n tin g  h a n d -labou r b y
m ach in ery I n --------- . ’ '

Q u e stio n  and s ta te m e n t la id  on  th e  table re to ta llin g  m acbin as im ported  
fo r  —  , C a lc u tta

Q u estion  re in a a g a ra tio n  o f  pro vident fu n d  i n --------- . . . .
See “  P iece-w ork er(s) ^
See *' P ie c e -W o r k e rs*  C o m m itte e ^  R eport **. •
See '* P r in tin g  C le a rin g  OfiBce ^  ^

P b im b  M i n i b t b h ’8 S p ek ch —
Q u e stio n  re com m u n ica tion  to  th e  au th orities 5n E n g la n d  o f  the R eso­

lu tion  passed b y  the L e g is la tiv e  A sse m b ly  on —  re In d ia n  C iv il  
Service.

PBih'TiMo C l b a b in o  OFriOB—
Q u ^ t io n  an d  sta te m e n t laid  on th e  tab le  r e  estab lish  m oot o f  

D e lh i, #
At

P aob.

62a. 571, 
6f9, 618.

661, »i72,(>ae,
7 1 9 . 7 6 U  
7 7 8 , 8 2 J , 
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1016,  1 0 6 1 , 
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1 1 7 3 . 1 1 8 3 ,  
1 2 1 7 , 1 2 8 1 ,  
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1 8 2 7 , 1 3 4 7 ,  
1 3 7 / .  139P , 
1 4 1 1 , 1 4 1 2  
8 8 1 , 1 1 7 1

690,752
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6 9 0 , 7 6 2  
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6 8 9 , 7 6 ’?
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6 9 0 ,7 6 2  e
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PB ltO K IR t (AXElipifXyT) B l ^ r -  . ,
•Motion fo r  l^are te» i ftr o d a o e  .......................................................................................

'  In tr o d M * d  . . . .
M o tio n  to  ta k e  in to  ooi.iidenitioD  .......................................................... ..............
T a k o n  ia lo  con tid en itio n  .....................................................................................................
P f t M d  . . . . . . . .  .
M m a m  fr o m  the L e g is la tiv e  A n sm n b lj a m t i n g ,  w ith o a t a m en d a )en ti»

t o  t h o ---------M  p a tt M  hj the C ouno il o f  S ta te . '
A ii iio o n ftm e n t  re a t fe n t  o f  th e  O oT ornor O an era l t o ---------  • . .

P b i t i l m s  T io k x t  Obi>i 
QoHtion re B a ilw a j  - isaaed to  R a i lw a j  offictals in  1 9 2 3

PK K Sim BS—
B o lin g  b.T ?rv iid t»n t re «—  In rega rd  to  B ilit  w hich G ov ern or G e n e r a l  

Ihm recom ivended  nn der S e o tio n  6 7  B  o f  th e  O o T e rn m e n t o f  In d ia  
A « t .

P b o t ic t o b (s) o r  I k d iak s  iji» Co io iiib b t -
Q a o ttio n  re a p p oin tm ei t  o f ---------  . • . .

P b o t id k b t  Fuud—
Q a e tiio n  and ftateoD ent la id  on  th e  tab le  re in a o g a ra tio n  o f -------  in

O c y e r n ib e n i P j

PuBiHJ P b t it i» i»s C om iiT tB B —
Q a N tim i rtf iteiicn taken on th e  R ep ort o f  th «  —

P l b i i c  S i r t i c e b  C o m iiis 8 :o 5 —  
Q ae*f ion re apfiOtntBBeBt o f  a  -  
i^ e g t io n  re e ita b lith m e r .t  o f  a  • 

G o r e m m e n t  o f  In d ia  A c t
in  l n 4 i a  n n d tr  S e ti io a  *96 C  o f  tiie

P u b l i c  S B B n ofs, R o t a l  Com mibbioji om *- 
8ee ** R oy al C o m m ise io n  on P u b lic  Serrioee'*.

PUBHHOTIMSIAB THiBUBDAi, THX HONOUBABLE MB.—
C o tto n  TraotfpOTt ± K 1 1 ..........................................................
H in d a  C erem o n ia l E m o ln m e n tf  B il l  . .

M o tio n  to  refer the  In d ia n  C otton  C e tt  B il l  to  J o in t  Co m m itte e  .
d o m in a tio n  o f -------- to  th e  J o h it  C o m m itte e  on  th e In d in n  C o tto n  Ceae

B ill.
O a th  o f  office . . . . .  . . .
B e a o la U o n  re a|>pointm ent p f  a  o o m m itte e  t o  enquire Into  th e  q o e a tlo n  

o f  in d a s tn a l tinance an d  in d a itr ia l b a n k a . ’
B e fo la tio n  a p p o in tm e n t o f  In d la h a  aa Traffic In a p a e to rt (T rana*  

po rta tion  B ranch j on  S ta te  R a i lw a jt  in In d ia , 
i le a o lo tio v  re ap pointm ent o f  in d ia k j to  th e  p o s tf  o f  S e o re ta r j, J o in t  

S ecretary  an d  D e p a t j  S e cre ta ry  in  e v e ry  departm ent o f  th e  € to v e r a -  
m e n t o i  In d ia  SiMret ariat.

K eaoln tion  re a ie iB p tio n  o f  4)ertai& c la a ie t  o f  perso& a^rom  the operartlan 
o f  th e  In d ia n  A r m s A c t .

R eaolation  re ititroduetion o f  th e  ly t te m  o f  o om p u lio ry  na tion al m ilita r y  
tra in in g  and aervioe. 

lie |o !n tion  re repeal o t th e  krmf A a a d g a iB a tio n  S e bam e o f  1669 • .
See ** Qmpfltiona an d  A n cw era  '

P a o b .
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968
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728— 786 
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QUBiTIOHS-- .  ^
R m n r k s  b y  Prciiident re im p ro v in g  ih «  iy e ta m  o f  ari^i)geiiw n4 o f  ——  

in  th e  H it o f   ̂ fo r  th «  ineettngK o f  the C ou  cU ^»f ^ ta te .
R tilin p  b y  P iesi e n t re ab»«coe o f  m em ber* fro m  m ^ t M g t  w ith ou t notice

w hen t h e i r ---------or reno'utiont are on th e  a gen da f/apen

•

Q U ltT lO K S  A.VD AOBITJBAI— •
C h b t t i t a b ,  T h e  H o k o u b a b l b  U iw a h  Iia h a d u b  S . M . A n n i h 4l a i —  ̂

Q u e stio n  re ap p o in tm e n t o f  p ro te ctors o f  In d ia n s  in  oeilain  ('o ln nies . 
O n e«tio n  re convsoon den ce betw een  the Govem m <*Lt o f  In d ia  and the  

G o v e r n m e n t o f  S tm its  S e ttle m e n ts  re r e lie f in respect o f  d o able  Ino^m e- 
t<ix.

Q u estio n  re d irect railw ay com m u n ication  betw een In d ia  and B u rm a •

D a d a b b o y , T h k  H o k o u b a b  e  S i b  M a n e c &j i  JBa b a .ic4 1 -^
Q u estion  re alleged th rea t ol th e  E u rop e an  hettlers in K e n y a  C olony to  

use vio len ce aga in st In d ian  Betti irs In the con tin gen o y of the  C olonial 
Secrerary 's su g g e stio n s  fo r  the equ itable solution o f  the In d ian  prob­
lem  b ein g  g iv e n  e ff c* to .

Q u estion  r e  a lle g e d  m a lt i^ t m e n t  o f  IndifiQS in th e  F ederated M a la y  
S tates.

Q u estio n  g r o u D in g 'i f  Indian  R ailw avn • » . . ,
Q u e stio n  re c h e .k  on the gro\Tth o f  w o rk in g  tx p fu se e  on i-ailw avs con s­

tructed un der B n n c h  Ijine term s and p a y in g  a  m in im u m  dividen d  to  
i*hare).olders guaranteed b y  th e  Seoi'etary o f  S ta te  fo r  In d ia .

Q u estion  re Im perial £  on om ic C onferen ce . . .  .

F b o o m , T h e  H o n o u b a b l b  .Si b  A b t h u b  -
S u p p le m e n ta ry  q u e s 'io n  re nvei'nga n u m ber o f  hours in 1 9 2 2  d a rin g  

w h ich  a  go o d s w agon w as run  on a stiv e  traffic cervice.

J a f f e b , T h 8 H o n o u b a b l e  K h a n  B a h a d u b  E b b a h i m  H a b o o n —  
Q uestion  re rates o f  passages to  Jed d a h  fo r  H a j  p ilg rim s . « .
Q ae^tion  r e  s h ip p ir g  brokers fo r  H a jis  . . . . . -  .
Qu»*stion r e  rates o*f passagei fo r  children H a j  | ilg r im s  to Jeddaii . .
^ e s t i o n  r e  im m u n ity  from  suits fo r  r U im s  on account o f  d e bts aga in st  

retired officers w h ile  in E n g la n d .
Q u e stio n  r e  N av al tr » in in g  to  In d ia n s  * . • .  «
Q u estion  re m unicipal ta ia iio n  <»n G o vern m en t buildini?s in C an ton m e n ig  
Q u estion  re M a s lim  elem en t in the In d ian  E d oo atio n a l Service  in  

d ifferen t provinces.
Q uestion r e  oh a n M s in  tn e  m ao a g e m e n t an d  organiitation o f  the G reat  

In d ian  P en in su la  R ii lw a y  ^
Q u estion  re  arrests an d  im prisonm en ts o f  Indinn e m ig ra n ts  in B ritish  

G uiana on account o f  s' rike» due to  hard econom ic conditions.
V Q u e stio n  re action  taken  b y  G o v e r o m e n t on th^ B eso lu tio n s paseed b y  

th e  L e gislative  A sse iu b ly  in /conu ection  w ith  E sh e r  CouHnitltee's 
lie p ort. !

Q a e s t ’on re  effect o f  increase o f  d u ty  on im p o fts  o f  s u j^ r  . . ? i
Q u estion  re retention oi: D iv ib iooal C om m issfcn ersh ip s in  th e  cadres o f  i 

I  m o r t a l  Serviees. . . . .  I
Q u e stio n  re  statu s o f  In d ia n s  do m iciled  in  th e  colonies . . |
Q u e stio n  re  o o m m u n lcatio u  to  th e  au th orities in E n glan d  o f  the B eso la -; 

t lo n  passed b y  th e  L e g is la tiv e  A sse m b ly  on K rim e M in iste r 's  Speech  
re In d ia n  C iv il Service .

Q u estt^n  re  d istrib u tio n  o f  3 0  new  ap pu iatm an ts in  th e  In d ia n  M edical 
Service am o n g  pro v in tes.

P a g e .

US
•

1 1 2 7 ,
1 1 8 8

m i

i m

6 9 8

6 .'8

« 8 8 _ 6 9 9
6 9 9

6 9 9

<590— 6 9 1

1 1 8 3 — 1 1 8 4  
1 1 8 4  
1 1 8 4

1 1 8 4 - 1 1 8 6

1 1 8 6
1 1 8 6

1 1 8 6 — 1 1 8 6

1 1 8 6

1 1 8 6 — 1 1 8 7

1 1 8 7 — 1 1 8 8

1 1 8 8 — 1 1 8 9
• 1 1 8 9

*  1 1 8 9  
1 1 8 9

a 1190



J86

Q u ISTIOKB AHD A k SWEBB— • .
J a t v i b ,  T h i  H o K O U t t i f h  K h a u  B a h id u b  K b b a b im  H a b o o h — c ^ c W .  

Q u e stio n  re steps taken  b j  O o y e rn m e B t to  e n a b le  Indfiant to  q i u l i f  j  f o r  
to m m ififo D s  In t h e  A rtlW ery  tD d  E n g h ie e r  8e n r i M  a f  th e  A m y  an d  
th e  P o y a l In tlia n  M a rin e .

Q n estio n  re lea se  o f  Innd fo r  th e  b Q lld ln g  o f  Is ln ir ia  Sc h oo l, B e lg a a m  •

J h a ,  T h b  H o k o u b a b lb  M a h a b a b o p a d b t a t a  D b . G a b o a v a t h —  
QBestion r e  m a k in g  a ta ila b le  (o  M e m b e r s  o f  t h e  t?|>tBl0kis re c e lte d  on th e  

v n b jeot o f*th e  cod ificttion  o f  the H in d a  L a w ,

JooEirpBA S in e H , T h b  H o b o u b a b l b  S a b d a b —  ,
Qrestioii re representativd o f agricultorifite on the central board o f the 

Im p erU l Bank.

K a l b , T h e  U ox orB A B i.E  M b . V i m a k  Q o t t u d —
Q uests n re reenmpiion o f  sale o f  Coiinril drafts to  tiabii^M  exchange . 
Question re co^t ot Professor H oraeV  m ission to  the U nited btates o f  

Am erica.
Q n ertlo n  re Vrcffen^r H a v r e ’ s report o f  h is  w ork  in A m e rica  . 
^ e fv t io n  re Profespor H o r n e d  w o rk  in th e  U n ite d  S ta te s  o f  A m e iie a  . 
Q n e stio r  re r n n h a s e  fro m  P ro  ê  or H . S ta n le y  J e v o n s  o f  th e  c o p y rig h t  

o f  h is  book  “ M o n e y , B a n k in g  a n d  E x c h a n g e  In In d ia  
Q u estion  re  m a k in g  goo d  to  I n w  o f  her loss  incurred on th e  liq u id a tio n  

o f  th e  o v e r -b o y in g  g n a rsB tee  to  E ie h a n g e  B a n k s.

K h a p a b d b ,  T h b  Hoj(ouB>kBi.B M b . G a k e s h  Bb ie b ib h b a -—
Q a e stio n  re d o ty  on  m o to r  sp irit  }>rodaced in I (id ia  and B a r m a . • «
^ e s t i o n  rt action  tak e n  on lie p o H  o f  C o m m itte e  o o  P u b lic  Petitiovis •

L a L  C h a K P , T p b  H o N O U B A B lB L lB t^ T B H A K T R A O B A H A D rB C H A U L H B l—  
Q u e stio n  re recrn itm en t fr o m  lu ra l an^ n rN in  Classen c f  In d ia n s  in Im p e ­

rial SerTicei*.
Q a eatio n  re a p p o in tm e n t fr o m  m r a l classes o f  In d ia n s in Im p e r ia l 8e r ? i -  

cea. .
Q n estio n  re n o m in a tio n  o f  pasred can didates fr o m  ru ra l and u rb an  class­

es  to Taoanuies filled b y  tli<  ̂ S ta ff  S e lec tio n  B oard.
Q n estio n  re n iim ber o f  persons retired  fr o m  m ilita r y  aerrioe since th e  

conclosion o f  th e  w ar and n u m b er o f  pension eases re m a in in g  n n d is -  
posed o f .

. Q n estion  re d^econtent a m o n g  m '*litaiT  o lasaeso n  noeonnt o f  pension  an d  
g r a tu ity  oases r e m a in in g  u n d is fo s e d  o f .

Q aestion  re a d m ission  o f  sons o f  In d ia n  oiBcers to  th e  M ilita r y  O ollege, 
D eb ra  D u o .

Q uestion  re ci n n eciio n  o f  stu d e n ts  in  th e  D e lh i U n iy e m lty  C olleg es w ith  
the P u n ja b . ^

Question re paym ent o f the Punjab University scholarships to  the stud­
ents fio m  AthbffU Division in D elhi In iT e r s itj Colleges.

Q u estion  re rep resen tative  o f  re sid e n t stu d e n ts  o n  th e  B oard  o f  D elhi 
U n i v e r i t y .  .

Q v estfo n  re travellin fr allow an ce o f In d ia n  O fficers in  th e  A r m y  • «
^ e s t i o n  re ed ucation  o f  s< ns o f  In d ia n  sold iers Id th e  A r m y  and th e ir  

e m p lo y m e n t in C iv il D ep a rtm en ts.
Q u estio n  re increase in th e  nu m ber o f  O rder o f  B ritish  In d ia  • •

, Q u estio n  re dlf>onntent a m o n g  lu n io r  In d ia n  O fficers o f  th e  A r m y  on
account o f  n o n -ad m issio n  to  th e O rder o f  B ritish  In d ia .

* Q uestion  re n u m ber o f m iles tra velled  by kaeka tmdpeteca r o sd f b y  offi*
cers o f  th e  In ^ w r ia l A g ric u ltu ra l Service . ^

PAeB.

1 1 9 0

1 8 2 7

1086̂

i m

6 4 5  
M S — 6 4 6

6 4 6
821 

821-822^

822 •

6 4 7 — 5 4 8
6 4 »

640

6 4 0

640-641

641

6 4 1

6 4 1 - 6 4 2

6 4 2

6 4 2 '

6 4 2

6 4 3  
6 4 8 -  6 4 4

6 4 4  
6 4 4
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^JintSCIOHS A 5D  AH8WEB8— •
M a h i c a t r ,  T h i  H o n o u r a b l b  FChah B a h a d u r  S m  A e x K D TH AH B r-^  

Q nevtion  te  toheiue fo r  the d tiv e lo p n e n t o f  th «  V i z i i g A p A t t n ^ b o a r  •

M d h a h x a d  H u iS A iK , T s b  H o k o u b a b l r  M b . a l i  hxiSu.^
Q uestion  re free m ilw iiv  panges «8i*»ed to  m ilw a r  offioials in 1 9 2 2  • ,

rc  r^il vBy pilvile>?« t ic k # t ordara JMued to  railw ay offidaU  in

:N a id u , T h e  H o n o u r a b l «  O i ^ a h  B a h a d u r  V . R a m a b h a d ^ a —  
Q uestion re oom p^alnts in  connection w ith  con servation o f  piiblio m in a -  

m en *s at H a m p f, M adras Presidenoy. ’ ^
Q a e stio n  re gchem o for construqtion o f a  sliip c in a l t hro igh  Pam esw aram  

to r  dirt^ct com .‘Tiiinication betw«‘en In d ia  and C evlon.
<iiie<ition r tfse p a m tio n  o f  exeoutivt) fr o m  ja d io ‘ al fanctionB . . .
Q i^ s t io n  re T orri orinl K oioe in the M adras Presidency . . .
Q u estion  rfl revision o f  tree t  xa  ion  principles . . .
(•^ttostion re use o f  In d ia n  art and architecture in thd co n stru ctioa  or th e  

n ew  cap ita l, D elhi.

N a n d y ,  T h e  H o n o u b a b l e  M a h a r a j a  S i r  M a n i n d e a  C h a n d r a —  
Q uostion  r «  iB creasein  the salaries o f  ofhcerd o f  Z o o lo ^ c a l  S u rvey  o f  

Indi*i.
Q uestion re e m p lo y  rad nt o f A n g lo -I u 'ia n s  an d  dam ioiied E uropeans in  

G o v e rn m e n t gervice.
Q u e stio n  re recognition  o f  A n g lo -In d ia n s  as ntatu tory In d ia n s  for 

appointm entn *n puhHc services. «
< iu estio n  n  con tributions in ^ d e b y  d ifferent E uropean and A ^ iitic  m e m ­

bers o f  the L eagu e o f  N a tio n s  in 1921 and 1922.
Q u e 4 io ii re totiil a in o a n t paid to variou s surp lus officers on their retire­

m en t.
<2udstion re ap p oin tm en t o f  the In d ian  A r m y  OtTicern to’ the In d ia n  C ivil 

Service . ^
Q uesti'kn re reduction in ra ilw a y  fre ig h ts  in In d ia  . . . •
Q ’»Cfl inn re a n ti -iu m p iu g  leg isla tion  to protec; In d ia n  indii«triei< . .

•Question r'* le g in lit i -n  fo r  com pul'jory n n r ’J n g  of th e 'co u n try  o f  origin  
o n  » ll  foreign l oods im poi tetl into  Jndia.

Q u e s ‘ ion cost o f  W a z  r ia tin  o p e ra 'io n s  . • • • • .  
• Q ir i  ion re th irty  >»pe 5«al appointm onts in thr  ̂ In d ia n  M ed cal Sor\*io3 , 
‘Q a^stion  re I j 'ew elyn  S m ith  C o m m itte e ’s R eport .
Q uestion re In ch c ipe C o m m itte e ’ s Rei ort < . • . •
Q uestion  re rost o f annexation o f  C hin H illii and P akok ku H ills  tracts  
Q uostion rc cOHt o f Fiscal and I r d  cape C om m ittees • . .  ,

Q u e stio n  re num Ver o f  G o v e rn m e n t Press om p'oyees w hose t^erviees were 
di pensed w th  d u r ir g  1 9 2  

Q uestion  re re clrts ificj*.tion o f piece-w o kern in G o v e in m e n t Presses 
Q uestion  ;•/» e tta b lish m e n t o f a P i ln  in ;: JleArinir Offi e at D elhi . .
Q uestion re reduction o f  stiperlor su p ervisin g  sta ff  i*i G o v e rn m e n t  

Prtsse'*.
XJuesliotL re c:ilcn lations o f  C o m p u ters in overn m en t Press*)s *• * » 
(Question re g ra n t o f  i entdons to piece-w orker» in  tiovernnienr PreKS^s . 
( ^ e s t i ‘ n  re in an p u m lio n  o f  pro^i len t fu n d  in (fo ve rn m e n t Pr« sses 
Q uestio-i r e  cO 't o f  ►u, ervision charge* in  G o v e rn m e n t Pienst^s d u rin g  

1 9 2 0 -2 1 . ,
Q uestion re G overn m en t Pressfls’ F in e  F u n d ........................................................
QueRtion re su p plan tin g  h in d -la b o u r  b y  m achinery in G overn m ent  

P re sse s
Q u estion  re oost o f  mHchinery introduced in G o v ein m en t Presses from  

1919  to  the end o f  1 9 2 2 . ^
Q nestion r e  prom otion o f^ o m p o s ito r4 in M on o Sections o f  G oT em m en t  

Presses.

P a « 1«

691-̂ Q9J
•

1331
1 3 3 1

5 4 6

64A

643-647
5 4 7
6 4 7

1 3 3 3 — 1 3 3 4

6 3 4 - 5 3 6

6So-^3t}
63.3

6 3 6

6 3 7

637

5 3 7 - 6 3 8
5 3 8
6 3 8

6 3 8 — 5 3 9
6 3 9
6 3 9
5 3 9
5 4 0
6 4 0  

6 8 9 , 7 5 1

6 8 9 . 7 6 1
r’ 8 9 , 7 6 2
6 8 9 , 7 5 2

6 0 0 , 7 5 2  
5 9 0 . 7 6 2  
5 9 0 , 7 5 2  
59i), 7 5 2

6 9 0 , 7 6 2  
6 9 0 , 7 6 2

6 9 0 , 7 6 2

l » l ,  7 6 8



Q u b 8T10 K8 a v d  Av s wi n s — ^
W AH D T, T h b  H o ir o v B J iB r i M AH A itA JA S i b  M a k iiid iia . C h a u d b a — <*o#rrW. 
'  Q n e it io n  r e  lo w trt And b i g l ^ t  c b n  nim  o f  c o m p o i lt o n  nnd d istrib u to r*  

\jk G o T e m n io n t P r o s w t B efore an d  m ftor (h a  introd netion  o f  now  l e a k  
blOSO.

* Q n tt iio n  r #  p a y  o f  G o r e m m M it  ProM  S ta ff  Biidor th o  o ld  and v o w  m l t s . 
te o g i (o i i  rt 0081 o f  tnp erior sta ff o f  G o v e r n m e n t  P iv rse s  fr o m  1 9 1 8  to

I W l ,  r M p e o tlT e lf.
Q iiettion  r$ o x j ^ t t  tion  o f  te rm s  •• C o n tin g e n cie s  ”  an d  ** A u xiJ iarU s *’ 

in  th e  1 leoe-W orkers* C m u n it* o e 's  R ep ort.
Q u e stio n  r e  aetton  (a k e ii on  i iece-W orkera* C o m m itte e 's  K oport • .
i^uestion r e  to ta llin g  m a ch in es in ip o ite d  f« r  G o v e r n m e n t  P r fs « , C a lc n ita

Q u e stio n  r e  pnrehase o f  sto res b y  the H ig h  C o m m ifs io s e r  fo r  In d ia  in  
L o n d o n .

Q r e  t  on re  T a b e  an d  q n a n t it r  o f  stores purehaned b y  th e  G o T e r n m e n t  
«>f Ir .d ia  fr o m  In d ia n  m  in n f ctiiren< d a r in g  th e  jiears 1 9 1 4 —

Q u eiM o n  r e  docraaM  in  th e  q u a n tity  o f  itoree pn rth a sed  fro m  In d ia n  
m a n a fa c tn re re  sin ce  tV o  arm istice .

Q a e  tion  r e  ap p o in tm e n t o f  a oom m ission  to  ei qn lre in to  t l  e rep atris  
tion  o f  In d ia n s  fr o m  So uth  A fr ic a .

Q a e stio n  re gnaranteoinf^ o f  the cost o f  stock , | la n t an d  eqn ipm en t o f  
kuch ln<^iau A r m y  O fficeri a« dea re to  pottle in A n s t n l ia .

Q a estio n  r e  n u m ber o f  m en se rv in g  in th e  K a n e h ra p a ra  W o rk a h o p s on  
th e  E a ste rn  t^engal H ailw ny an d  d ra w in g  a  salary o f  o v e r  Its. a 
m o n th .

Q u e stio n  r e  n a m b e r  o f  £ a r o p e a i.s»  A n g !o -In d ia n M  and In d ia n s  e«>rving 
in t i e  J a m a lp n r  W orV »h o p s w h o  draw  a sa la ry  o f  R g. BOO and m ore. 

Q u estio n  r e  n u m b e r  o f  l i  di ii|s d ra w in g  a calary o f  R s. 80t) an d  over on  
eertain  R ailw A vs. ^

Q u estio n  te in tn ^ n c t io n  o f  le g is la tio n  ‘iu r ii .g  th e  cnrr»-nt »es^ion incor­
p o ra tin g  »^uch {o rtio ii o f  tlie  recom m endation h  o f  th e  Kepreswiye 
L a w s  C o m m itt? e  a a h « v e  not y e t been g iv e n  effect to .

PrBSHoTAMDAS T h a £ U b d a « , T h b  H o n o u b a s t .r  
Su p p le m e n ta ry  quo lio n  re  a n ti»d u m p in s  le g is la tio n  to  proteot Ind ian  

in d u str ie s
S u p p le m e n ta ry  qnestion re av.*rttge n u m b r r  o f  h o ars in 19:^2 d u r in g  

w h ich  a good s w agon  w as run o n  activ e  traffio hervict^

B am  S a b a 5 D as . T h b  H o k o u b a b i  b R a i  B a h a d u b  L a l a — -
Quei^tion re  oontract w ith Meatrs. De la Hue and Company for piinting  

postage si am ps.
Questi* n re ru les fo r  se'oetion o f  candidates fo r  ad m ission  to  Sh ndb urst  

and D eh ra  D un M ilita r y  C o l ego* and to  th e  d i f T ^ n t  m ilita ry  sehools  
opeiif'd ill In d ia , th e  n u m b e r o f  stu d en ts therein  and th e pronpeots o f  
such stud ents.

Q o r s t  on re a p p o fh tm e n t o f  an  In d ian  to  th e  p o st o f  H ig h  C om m issio n er  
lo r  In d ia  rtce S ir  W ill  a m  M e je r^ d o c e e se d .

Q u estion  fe  fo r m a tio n  and fu n c tio n s  o f  th e  proposed In d ia n  C om m ercial  
•‘Serv  ce.

Q u estio n  re  a p p o in tm e n t o f  a  P u b lic  Sei vices C o m m ission  . .
Q u fsiio ti re iu su tan ce  expert w h o  helped at the deliberation s o f  t l  e J o in t  

C o m m it*e e  on th e  W o r k m e n  s C onipensatron H ill.
« Q u rstio n  r e  e x p o it  d u ty  on potrol . . .  . .

Q u estion  re replice o f  L o ca l G o r e m m e n t f  to  H o m o  D ep a rtm e n t C ircular
* r f  e ve n tu a l sto p p ag e  o f  re cru itm e n t t o  im p e ria l S e rvices in  G reat

B rita in . ^

P a o b .

6 9 1 ,  7 6 S

691, 759 
6̂91, 758

691, 7 5 8

5 9 1 ,  7 5 S  
5 9 1 — 5 9 2 ,  

7 5 3  
692-69a

69S--694

694

6 9 4

6 9 4

6 9 5

695

695

-6 9 5 — 6 9 6

5 8 8

6 9 1

525

5 2 5 — 5 2 8

5 2 8  

6 2 8

528-^29
5 2 9

5 2 9
52»



iNrjE.t.

Q u is t io h s  ahi» Ak b wi b s — * 
B a x  Sabak Dab, T h «  H o y  u « a b l *  B l i  B a h a d u r  L a la -^ o « < 5W .

Q oa^lon  r «  num ber o f motor oars and m otor lorriet and«oXmmercial 
rehlolot imported Into India before and after the im poittlon o f  Ibe 
reeert im port db ty . . ^

Q o e ft io n  re t o n ^ g e  o f  s o o ^  carried b y  I n d U n  R ailw a ys in  eaob o f  tb e  
b | lf  j e a n  e n d in g  8 0 ( b  Septem ber I W O , 1 9 2 1  »n d  1 9 2 2 .

<Ja«tio i» r c  im m b e r o f  p a i < t e i ^ t  carried b y  I n lia n  R ailw a ys in  eaob o f  
th e  h a lf  years e n d in g  9 0 th  Septe:n ber 1 9 2 0 , 19 2 1  and 1922 .

Q u M tio n  re A m ount o f  petrol prodnoed In B nvm a and In d ia  in  each year 
o f  tb e  last five y e a rs , th e am o u n t exported and th e  ezotse d u ty  levied  
per year.

Q u estion  re V a lu e o f  m aoliinery im p orted  into In d ia  in  earh o f  th e  h a lf  
years en d in g  8 0 th  Se p tem b er ld 2 0 ,  1921  and 1 9 2 2 .

Q ut stion  re ta k in g  over b y  th e  S U t e  o f  th e  ad m in istia tio n  o f  th e  E a st  
In d ia n  and G reat In d ian  Peninnnla H allw ays.

Q u estion  re difference in rate« o f  B a n k  io lerest in E n glan d  and In d i*
Q a e it io n  re e cou rag ^ m en t o f  in d ige n ou s In«iisn sh ip p in g  .
Q uestion  re la y in g  on the ta b le  o f  th e  report o t  tho R etrench m ent  

C o m m it 'e e .
Q u estion  r f  p u b l ontion and la y in g  on th e  tab le  o f  th e R ep o rt o f  the  

F ro n tier  C o m m itte e .
Q uestion  re n u m ber o f  Indlftnr, A n g lo -In d ia n s  and Europeans em ployed  

as Traffic Iiispeotors a 'd  S tatio n  .Mastprf>, draw in g over Hs. per  
m«>nsem, on S ta te , G oaranteed and C om p an y R ailw ays.

Q n estion  r e  iibolition o f  the age n cy  system  fo r  th e  sale o f  sa lt  •
Q uestion  re n u m ber o f  postal a r ic le s  carried hy th e  Po.^t Office D epart­

m en t in  each o f  th e  h a lf  years en d in g  8 0 th  Septem ber 1 9 2 0 , lP 2 1 a iid  
1 9 2 2 .

Q a estio n  re inorea«e in  1 9 2 2 -2 3  in th e  salaries o f  In d ian s, A n g lo -In d ia n s  
and K u .o ;e a n s  »*mployed on S ta te , G uaranteed and C om pan y R a ilw a js  
o om p a r.d  w ith  th a  in b U 3 - l i .

Q a e stio n  re a p pointm ent o f  an  In d ian  as T rade Com^Miissioner fo r  In d ia  
in  E a st A frica .

Q uestion  re e m p lo y m e n t o f  In d ia n s as Tralfic In sp ectors, T ra n sp o rta ­
tion  Section , un th e  N o rth  W e ste rn  R ailw ay.

Q uestion re e m p lo rm e n t o f  I» d ia n s  an Traffic I n p ^ t o r n ,  T ra rsp orta tio n  
Section , on O u  ’h a o d  U ohilkhand and B asteru  B en ga l R ailw ays.

Q n estion  re e m p lo y m e n t o f  In d ia n s  as Traffic Inspectors, Comm<»rcial 
^ ection , on N o rth  W estern , O ndh an d  R ohilkhnnd an d E a ste rn  B engal 
R ailw ay^ .

Q u estion  re honse aocoiiim odation fo r  In d ian  m em bers o f  tbe  superior  
sta ff o f  th e  N o r th  W e ste rn  H ailw ay at La h ore.

Q ne«tion  re  em p loy m e n t o f In d ia n s  In th«» Su perior E n g in e e rin g  and  
R even ue estab lisl m en ts o f  S ta te  R ailw a y*.

Q uestion  re  exclusion of m fm b e rs  o f  the Ind ian  le g is la tu r e  fro m  th e  
list o f persons en titled  to  private entree at G o v e n n re n t H ouse and a t  
G overn or’ s Levees, B o m b a y .  ̂  ̂ ,

Q a e stio n  re retren chm en t o f  w aterm en on N orth  W e ste rn  R ailw ay .
Q uehtion re u tilisa tio n  o f  F in e  F u n d s o f  State^R ailw ays . . .
Q uestion  re  provision  o f  covered shedii a* H a ra w a r R ailw ay S .a tio n  !
( ^ e s t i o n  re ro v iv sl o f  th e  fydtem  o f  oonceesion R ailw a y  tickets to  

places o f  sa n ita riu m s and p ilg rim a g e s .

B a z a  A l i , T h b  H o n o u b a b l e  S a it a d —
Sa n p lem en ta ry  question re ap poin tm en t o f  an In d ia n  to  the p o st o f  H ig h  

C om m ission er fo r In d ia .
S u p p lem en tary  question re p a y  and allow ances o f  th e station  and

ru n n in g  s ta ff oh  the O u d k  and H ohilkhand R ailw a y . *

P a o i .

6I»

015

6 1 8 - ~ 6 1 4

6 1 4

ei4—«i6 
6I&

61&
615 

6 1 6 — 6 1 6

6 1 6  

m

6 1 6 - 6 1 7
6 1 7

617-^ia

6 1 8

m

m

9 8 8 - 9 8 4

934-93(^

9 S 6 - 9 8 &

98&

1 8 9 9  
1 3 9 9 — 1 4 0 0  

1 4 0 0  
• 1 4 0 0

• 52S  

s * 6 3 2  •



P a o b .

Q u i8TIOH8 a n »  Aks wb v b — ' 
R a e a A l I jT h r  H oK qp iU B ll i3AlTAIH-COII(?/4 . ,
 ̂ Supplem^^ntftry ^ n m tlo n  r e  red action  b  imilira.y W g h tB  in  I n d U  .

B u p p U m e n ta r '- q n e itio o  l-e p m o ik iien t o o o i^ t t o i )  o f  W a ^ r l« U n  • .
K u p p le m e n ta rj q u estio n  rt R etrenolinient C o m in itta e ’ s R ep o rt , .
S n p p le m e n ta r j question re  honae-ftcoom m odation fo r  I n d l w  loem bers 6f

t M  saperior ata ff o f  th e NoH^> W e s te r n  R a U w a j a t L ah ore. 
S n p p le m e n ta r j qu estion  r e  em ijloy m eiit o f  In d ia n s  In *the stiperior S n -  

g in e e r ln ^  and U evenno fStabD lihniants o t  S ta te  R a ilw a y s , 
S u p p le m e n ta l^  qu estio n s ri  reeearcli w ork  done b y  K H a o  B ahadur  

H a b ib  n r - K ahtnan^K ban in  w ireleas te le g r a p h y  an d  te lep h on y . 
S u p p le m e n ta iT  qn estio n  r e  fr e e  R ailw ay passes h s u e d  to  B a U w a y  

officials in 1 9 1 4 . .
S n p p lerren tary  <m estion r e  use o f  In d ia n  a r t  a n d  a r o h it^ ta r e  in  th^  

c o n ttm c tlo n  o f n ew  ea p ita l, D e lh i.

S amaldab. T h*  H onoui â bls  M «. L alu bh ai—
Q n estion  r e  nu m ber, incom e an d e x p e n d itu re  o f  m ilita r y  d a ilies  • .
Q aestion  r e  increase in  the price o f  m ilk  a n d  m ilk  prodnots in  m ilita r y  

da iries. ^
Q u e stio n  r e  cost o f  m ilita rv  d a ta e s  . . .  . . .
Q n estion  r e  p ropow d transfer o f  m U ita r y  d a iry  fa r m s  to  th e  Im p e ria l  

A g ric u ltu ra l D e p a rtm e n t.
Q u estion  r e  a d m in istra tio n  and rq u lp m e n t o f  th e  R oyn l A ir  F o rce  in 

In d ia . ^
S u p p le m e n ta ry  qn estion  r e  purchase o f  stores b y  th e  H ig h  G o m m istion e r  

fo r  In d ia  in L o n d o n .
Quet*tion re  n u m b e r  o f  In d ia n  M ed ica l S e rvice  Oflfii'^rs in  m ilita ry  e m p loy  

in  N o i t h -W e s t P r  n tie r  P r o v in c e  d u rin g . 1 0 2 1 -2 2 .
Q n eatio n  r e  Europeion an d  I n d ia a  I .  M . S .  Officers se rv in g  in  l^ o r lh -  

W c s t  F r o n tie rP IO v in o e .
Q n estio n  re fr e ig h t  paid b y  G ove n m e n t to  P . a n d O .  C om p an y  fo r  sm a ll  

parcels frotn JanUHry to  J u n «  1 9 2  ^
Q nestion  r e  stafE a p p oin tm en ts in  m ilita r y  m edical services h e ld  b y  

In d ia n s .
Q u estion  r e  tr a in in g  a n d  ri pointment o f  In d ia n s  to  sta ff  appointiDents 

in  t h e  In d ia n  M ^ l c a l  Service.
S u p p lem en tary  question  r e  use ol In d ia n  art and architecture in  the  

con struction  o f  n e w  ca p ita l, D e lh i.

flBTBKA, T h B HoMOUaABLB M b . P h i BOZE C.—
Q nestion  re  procedure o f  th e  G o v e r n m e n t o f  In d ia  in  a sk in g  fo r  op in io n s  

o f l ocal G o v e m u e n t s ,  esp ecia lly  o f  ^ lln lsterr , on m atters o f  gen eral 
p u b lic  i n t e r ^ i

Q u estion  r e  adm ission  o f  In d ia n  stu d en ts in  B ritiv h  and G e rm a n  
U n iv e rsitie s .

Q u estion  re  du ties o f  m eTiliers o f  th e  PiD vlnci il F o r e s t  Service and  
am slga in atio n ^of th e  Im p e ria l and P ro v in cia l B ra n ch es o f  th e  F orebt  
Service.

Q u estion  r e  pbject o f  L o rd  W ln te r to n ’ ir v i« it  to  In d ia  an d  th e  am o u n t o f  
e ip e n d itu re  incurred on account o f  ih e  v is it .

Q ueStiott r e  exp en d itu re on  th e B ritish  ! e g a t lo n  a t  K a b u l . .
Q u ^ t io n  r e  sta tistics  relatin>' to  v o 'e rs  fo r  P ro vin cia l an d  In d ia n  L e g is ­

la tu res.
Q uestion  r e  ad m ission  o f  In d ia n s  to  all arm s o f  H is  M H je sty 's  Forces in  
' In d ia .

, Q u estio n  r e  reconBtitutlon o f  the I n d ia n  A r m y  R ea erre  o f  O iio e r a  • 
Q u estf^n  r e  o o p yrigh t law  in  regard to  cin em a film s . .

687-^688
6 8 9
6 1 6

9 8 4 — 9 8 5
b

9 8 3 — 9 8 6

1 3 2 9 - 1 8 8 0

1 8 8 1

1 8 8 8

5 3 2 - 5 8 3  
‘ 6 3 8

5 8 8
5 3 3

5 3 3 - 5 3 4  

6 9 3

1 3 3 0

13n

1 8 3 1 - 1 3 3 2

1 3 8 2

1 3 3 2

1 3 3 3

7 1 9

7 1 9 — 7 2 0

7 2 0

7 2 0

7 2 0
7 2 1

7 2 2

7 2 2 - 7 2 8
7 2 8



I i p s x . * ,

<)u iB T ioii8 AKD A s»y rK n — eo*ld . »
SfcTHNA. T h « H o n o u «a » i » , . »  • ’

Q i^ U io n  r »  k v e n g e  a iin aa l p » y  n d  ^ a w > n o M  o f  B r itith  * n d  In d ia n  
O m oori in tb f  In d ia n  A r m y  ^

-Q iw ^i'on re proportion o f  id rit|fh an d  In d ia n  con tb a ttn ts in  tlie A r tille r y  
in  In d i i. ' :

•Queifjon rtf m ethod o f  reornit nent fa r  F o rest B cfvice . • . *
QaestioTi re »t en ffth  o f  th e  fn d iin  Poreit Service (Im p > ri» l Bnvnoh) . 
< 2u68tion  re M tab;i<hnr.ent o f  a P u b llo  S^rviorp C ^m m tM lo n  in In d ia  

a n d er S#etion 9fl G o f  Ihe G ov ern m en t o f  In d ia  A c t.
'Q n est’ on re n u m ber o f  Indian a in  A ir  p jr c e  an d  A rm o u rad  C ar  

C om fa n ieii. ' /
<jaefltion T6 conoeaa^ona g iv e n  to  m ilita  j  oflQiCî ra w hen  trav ellin g  b y  

ra ilw a y .
'Q u estion  re c irr ia g e  o f  ooal fro m  C a lm tta  to R a n g o o n  fo r B n rm a  

R a ilw a y s .
Q ue^ ioa re Report o f  Raoial D islin otion s C om ^n’ tte^ . . . .  
Q d ffltio n  rtf R eport o f  M ftohinery iTarifE C o m m itte e  . • , '
Q aedtion re revision o f  I'av o f  P o sta l ^ a p erin teaden ts . . .
<2aention rtf n u m ber o f  In d ia n s  hold in j; a U ff ap pointm ents in  the Ind ian  

A r m y .
<Juertion re report o f  au b -com m ittce  o f  the C o m  nittee  o f  Im perial  

D efence on tlifj recom m eiidations o f  the M ilita ry  B ‘*qaire»iiRn+i 
C om m ittee . '

<2ae^tion re |)rovision o f  In term ed iate  class aficom m ndation on railw ay  
train s betw een D bond and M a n  Tiad^
je stio n  rtf op en in g  o f  a branch railw ay lii)e betw eon K a s  k R o id Station  
nnd C it y  o f  N asiir. ‘

•Qnestion re stren g th  o f  the In d ia  Offioc fstablinhm en t . . . .  
< ^ io s ‘ ion rtf stren g th  o f office estab lish m en t o f  the H ig h  C om .uisaioner  

fo r  In d i;i in London.
XJuention rtf n u m be o f Indian s em p loy e 1 on th e  In d ia  OT^ce establish ­

m en t.
Q o e stio n  re cost o f  oflRce o f H ig h  Com m iss>oner for India U L o .idon , as 

com pared w ith  oflBcei o f  C olo n U l A g e n ts  G e n e rJ  and H ig h  
C o m n issio n e rs . *

Q u estio n  re progress o f  e n ro lm e n t for  B atta lion s c»f the T erritoria l  
Force.

*Q neslion re isratisfa rtion  rn n on-.ipp oin tm ent o f  an Ind ian  as G overn or  
of a province ^

<Juestioii r>* reduction in the n a m b e r  of R x o cu tiv e C o u n cillo r s  and M in is­
ters in  P rovincial G . ve/nuient^'.

•Qu«i8tion rtf d eputation  nf Lieateiiant.-Coloncl W illia  to ICngland to .rep:>rt 
on the sub ject o f p rin tin g  currency note^ iu  India .

-Question rtf inem oiiH ! subm itted  b y  >^rs. Sunderbai PalshikHr, w ife of  
Krinhnaino R 'tm rao I’a lsh ik a r o f  Indore.

Q ne«tioii re practice o f  closing fo r the w h o ’e o f  ?atarda.rs adopted b y  
certain rai.w av w orksliops. *

Q u e s t io n /t f  purchase o f  new  w agon s on certain r .iilw a yi instead o f  
rep airin g  tne old ones. ^  •

Q uestion  re c losing  dow n o f private w harves at A d en  . . .
Q uestion  re purchf'se o f  stores b y  C om p a n y-m a n .ig e d  RaM w ays . .

flU K H B lB  S iN H A , T h E H o NOUBABLE L a L I —
S u p p lem en tary  qu estion  re prin tin g  o f  postage stam ps . . .
Q u estion  re relntroduotion o f  th e system  o f  issy in g  oonoeasion R ailw ay  

tioketa. ♦  .

PAaB.

7 2 3 - 7 « 4

7 2 4

7 2 5
7 2 5  

725--726
72t

726

727

7 2 7
7 2 7
7 2 8

7 2 8 -  7 2 9

7 2 9

7 2 9

7 2 9 - 7 3 0

7 3 0
7 3 0

7 3 0 - 7 3 1

7 3 1

731-^32

7 3 2  

8 2 2  

8 2 3

1085

1 2 1 7

1 2 1 7

1 2 1 8
1 2 1 8

5 2 5
•529 •



Q u ISTICJS AKD AK0WBB8— coiic/lf. •
8u X B B *B  SiIxH A . T b I  MOUBi^BLB LAtAr^Omrld.

 ̂ Q lM tio ii  T9 B B U ei o f  m e iL b e rs  o f  ih» C tntrm l O o tto n  C o m m ltU e  an d  
th e ir  d u ilft*

Q M FtioB  re u se  o f  n o r e d  b n lli  and Im ffa lo f s dedicated b y  \h% H in d u s  . 
^ M t i o n  r e  r e tn m s  N o s . A and 7 filed b j  In fo m e  tax  a ise ite e f . .
Q tteitioii r e p a y  and a llo w atoee  o f  th e  etation  an d  r a B id o g  sta ff on 

O a d h  an d  R ol Vikhand B a liw a y .
Q oestion  r e  a p ro in tm e n t o f  a C o m m itte e  fo r  th e  de T elo p m e n t o f  s*'gar* 

oane o o lU v a tio n  find m n m fB c t a ie  <>f f^ngar.
Q oestic n r§ com p letion  o f  tb e  C ou n cil C h » n b e r  a t K aisin a  . • .
Q oestio n  re L a d y  H a r d in g e  M e d ica l C o lleg e , D elh i . •
Q neKtion re in trcd o ctio B  o f  n lig io iia  and m o r a l ed vratio n  ia  O oT ern m en t  

M>i ools a n d  colleges.
QneKtion re in trod uction  i f  r e lig io n s  and m oral ed neation  in ja i ls  
Q u e stio n  r e  h o rse^b reed iig  fo r  m ilita r y  pnrpo#cs in  th e  U n ited  F r o -

Q oeetioii re im [ro?c^m ent o f  th e breed an d n u m b e r o f  m ilc h  an d a g ricu l-  
tv iB le a tt le .

Q u e stio n  r «  0itAbli«>hment o f  an Im p o rla l C a ttle  B o a rd  . • ,
Q u estion  re n u m b er o f  n eetingn o f  S ta n d in g  C o m m itte e a  held  in  erery
* d e p a rtm e n t o f  th e  G o v e rn m e n t o f  In d ia  since tb e ir  a p p o iu tm en t. 
Q u estio n  re S ta n d in g  C o m m itte e  attach ed  to  th e  D ep a rtm en t o f  R e r e n u e  

a t d  A g ric u ltu re .
Q  Qent ion r e  S top psge o f  B u r m a  m eat trade . .  . .
Q u estiou  re rrT iv a l o f  b orse-b reedin g  opesat ons iu  M u fa ffis m a g a r  

D istr ic t . .
S n pplen  e n ta ry  question r e  use o f  In d ia n  a r t  and arch itectu re iB th e  

cou btiuc ion oli m w  cap ita l, D elhL • ^
Q u es ‘ :on  r e  led u ction  o f  th e  n u m b er o f  sw eepers an d  w aterm en on N o rth  

U ’es*e m  R a ilw a y .
Q u estio n  re upper olaM  w a itin g  room s a t  H a rd w a r  R a ilw a y  S ta tio n

W ic B A , T h e  H o k o u b a b lk  S ib  D i i i p h i w  B .—
Q u estion  re  fr o v ig io n  o f  a fu n d  fo r  annual depreciation o f  a ll S ta le

R u ilw a js .
Q jestirtn  re t a ilw a y  e x p lo y e e s  m en tion ed  in C h ap ter 4 , p a ragrap h  3 2 , o f  

th e R ailw ay A d m i1li^t^ation R ep o rt fo r  1 9 2 1 -8 2 .
Q o e sti n r e  sta tistics  o f  goo d s w ag on s on ra ilw ay s . . . •
Q u estion  r e  a ve ra g e  n u m b er o f  hours in  th e  year 1 9 2 2  d u r n g  w h ich  

a goo ds w agon  w as run on a r t ’ ve traffic service*
Q u estion  re uversgA gross ea rn in g  per hour o f  a g o o d t  w a g o n  w h e n  

a ctu a lly  ru n n in g  rn  a ctive  trsffie lerv ice .
Q u estion  t e  a t  era>£e }ium ber o f  d a  vs In ^  year d u rin g  w h ich  a  goods  

w sg o n  rem ains id le .

#- ,
Z d l f iq a b  A l i  K b i i v , T h b  H o k o u b a b l i

Q u estion  r e  r^»earch w ork done b y  K h a n  B ah ad u r H a b ib 'U r -B a h m a n  
K L a n  in w ireless te le g ra p h y  and te le p h o n y  in In d ia .

R a c ia l  D iiT iK ciioN s B i l l —
See ** C rim in a l L a w  A m e n d m e n t B i l l '

BaCiI l DlfTIHCIIOKB CoMVITTlE—
. Question r#  H epcrt o f t b e ---------

PiOB.

629-1̂ 80*

5 8 0 -5 8 1 : 
581

5 8 1 -5 8 2

595

695
69f5-598

986

986— 98T
987

987— 988

1 1 2 7 — 1 1 2 8
i m

1125

1128— 1129  ̂
1129

1888-1884.

1100 -1401

140 1

€89

6 8 9 — 5 9 0

690*
690—691

691

5 9 1

1828-1830

727



)
INPEX. ••

RU)ZO COMUUVICATIOII—
R asoliitlon  re p ro ritio n  o f  d ire c t-  

Kingdom.
•batire^n In d i|  and the U n ite d

R 4 X L W iJ ^ S )—
Q a e «tio n  re oheok o n  th e  grcp^th o f  w o rk in g  expen set o n ---------oon4 raoted

nn der BrAtioh L in e  terroi and p a y in g  a  m in im a o i dividend to  share­
hold ers g u a r a n t e e  h j  th e  Secretary  o f  S tate  fo r  In d ia

Q oestion  re d ir e c t ---------oom rounioation betw een In d i^  aud B arm a . .
Q a e s 'io n  r e  em n loy m e n t o f  In d ia n s  in the "a p e r io r  E n gin eerin g  and

R e  enno esta b lish m en ts o f  th e  S t a t e ---------.
Q u estio n  re fre e  — —  p aises issoe'l t o ---------olfiolmls in  1 9 2 2  , . .
Q apstion  re g r o a p in g  o f  I n d ia n --------- . . . .
Q aesM nn re n a m W  o f  Indian#, A n g lo -In d ia n s  an d fi'iropo an s em p lore d  

as Traffic Inspectors an d  S tatio n  M asters dra w in g  m ore than  Uh. 1 5 0
per menHem on S ta te  and Q naranteed and C o m p a n y --------in In d ia .

Q n estion  r ?  n a m b er o f  In d ian s d ra w in g  a salary o f  R « . 3 0 0  and over on 
o i r t a i n ---------.

Q n estion  re  n u m ber o f  passengers oarried by I md in n ---------in  each o f  the
h a lf ,ve.irt eriding 8 >th Septem ber 1( 20, 1921 and 19 2 2 .

Q a estio n  re o p e n in g  o f  a b r a n c h ---------line bi*tween N a s ik  Road Station  and
th e  C ity  o t N a sik .

Q ae»tioD  re provision o f  a fa n d  fo r  anniial depreciation for a ll  S tate

Q u estion  re  provision  o f  Interm ediate class accom m odation  on — > trains  
betw een  D hon d and M an m a d .

Q u estion  re purchase o f  stores by  C om p an y-n ia n a gB d --------- . . .
Q  uestion re puroliase o f  new  w agon s on c e r t a in -------- instead o f  rep<iring

th e  old  on es.
Q oestion  re ton n ag e  o f  goods Cirried b y  In d ia n  — —  in eacli o f  the h a lf  

year« e n d in g  SOth S e p tem ber 1 0 2 0 , 1921  an d 1 9 2 2 .
See *• Kast I n d ia n --------
See ** K intern B e n g a l --------**.
See “  F in e F u n l  
5<ee“  F r e ig h t s  I **.
See “  Greiit In d ian  P e n in p a la --------
See “  H a rd w  ir
See “  N o r th -W e s t  F ron tier P iovin oe  
See “  N o r th  Weati*rn •— »
See O u  and K o h i lk h a n d --------**.
See •* P iiv ilege  T ick e t Orders 
See “  Traffic Inspec*or(#)
See ** W a g n n  s)

R a h w a y  C o y c E « B io N  T i c k i t s —
Q uestion  r «  i*e-introduction o f  the system  o f  issu in g  —  . , . »  .
Q u estion  re reviva l o f  the system  o f  — • to  places o f  san itarium s and  

p ilg ii  m ages. j  ,

R a i t W A T  E m p l o t h { 8)—
Q uestion  r e --------- inenM oned in  C h apter 4 , paragraph 82 , o f  the U ailw ay

Adm iniM tration R e p o rt for 1 9 2 1 -2 2 .

R a i l w a y  ST,vFf—
Q uestion  re increaflo in  1 9 2 2 -2 3  in salaries o f  Indians, A n g lo -In d ia n s  an I 

E u ro p e a n s e m p lo y e d ^ n  S ta te  and G uaranteed and C om p an y R ailw ays  
a^ com pared w ith  th a t o f  1 9 1 3 -1 4 . *

P a o i .

8 2 8

6 9 9

1 3 3 2  
935—V86

1 3 3 1  
6if8— B99- 

6 1 5

696'

6 1 3 — 6 1 4

759^780-
%S9

7 2 9 ­

1 2 1 8
1 2 1 7

6 1 3

52J
1 400*

ft69— 690*

1317— 618",



B a il w a t  W o e m h o p s—  ,
Q lle^tion  r§ im iu b er o l  *peAn8,  A n fc lo -In d ia n t an d  I n d la n i  aervinff io

r the --------  At Jainnlim rrn tb« Jvdiiui lU iJ v a j w ho draw.A iikmrr
o f  Us. 6 0 0  an d  over • '  ' v r -

Q nestion  re n u m ber o f  m en se rv in g  In t h e ---------a t  K a n o h ra p a m  on  th e
E a ste rn  B e r g a l RailwnT w n o draw  a lalary o f  o w  B » . 8»K).

Qu< fttion r e  practice o f  cloein^ fo r  th e  w h o le  o f  S a ta r d a y i ad opted  b j  
certa in -------- . •

iiAVBtRWABA SlNOH» ThB HoNGUBABLB MAHABlJADHrBUi. StB • 
Dabbqa>04—  ^

In d ia n  F in an ce B i l l " .........................................................................  ,

,0 F

Tagb.

B av  K aumi—
R em a rk s re h o ld in g  o f  a  m e e tin g  o f  C ou n c il o n ---------,  a H ln d n  fw H v a l .

B am Sabak Dab, T he H oV oubablb B ai B ahaDub TiALA—
C a n to n n i# r t8 (H o u se -A c c o m m o d a tio n ) B ill
C ode o f  C riiu ln a l Procednre (^ m e r d m e n t)  D ill . . . .
C o t to n r m ^ fip o r t  B il l  . . . . .  .  .  . . '
Dit<c''«sion o f  (h e  bu dget fo r  1 0 2 8 -2 4  . . . . . •
£  tec ion o f ---------t>  (h e  8elect C 'om m iltee  fo r  the a iH esd oien t o f  S t  > n l-

in g  O rd#rh to  provide fo r  p e titio n s  re la tin g  to  B il ’s p en d in g  b e fo re  the  
C ouncil o f  S ta te .

H ir .d n  C erem on ial Enioluro«*nta iBill . . . . • . • I
In d ian  F ira n ce  B ill  . . . . . . . .  . .
Ir d ta n  P enal C ode (A m e n d m e n t)  )U ll . . , . .
^ a n i e d  W o iP e n *8 P io p e r tr  ( A m e n d m en t) B ill . . . . .
> !« ‘ticn  fo r p o stp o n em e n t o f  resolu tion  r e  impOiiHion o f  a d o ty  o n  petrol , 

an d  benzine exported fro m  In d ia  an t B u rm a  to  fo re ig n  cou ntries, 
M ot«oii to  refer the IridiHn C o tto n  Cess B ill to  a J o in t  C o m m itte e  . .
R e fo lo tio n  re  R ppointm ent o f  a com m ittee  to  enquire in to  th e q n estl in o f  

in d u stria l finance abd  indu stria l ra n k s .
. R esolnticn  r̂ > a p p o in tm en t o f  In d ian a aa Traffic Inspectors (Traiiaporta- 

tion  B rnnch) on S ta te  R ailw ay* in In d ia . 
rU polution re a p p o in tm en t o f  In d ia n s  to  th e  poata o f  Se cretary , J o in t  

S cretary and D epn ty Se cretary  in every d e p a rtm en t c f  th e  Q o v e m m e n t  
o f  Indin S ecretariat.

K eaolution re e lig ib ilitv  o f  po litica l prisoners fo r  election  to  I he  i ’ rov ln  • 
cinl or CHntral Lcgihlaturen.

R e io lu tio n  re ex e m p t-on  f ;f  certain  clashes o f  persons fr o m  th e  operation  
o f  ihe In d ia n  A r m s A c t.

, R esolution  re in ipoaition o f  a d u ty  o .i petrol and benzine ezportad fro m  
P n im n  and It dia to fo re ig n  countries. '

R esolution  re intiTidociion o f th e  Hy^tem o f  com p u lsory  nation al m ilita r y  
t iu in in g  and service . '

R ea o lu tirn  re> iT ov isi n  o f  fu n d s  fo r  irl^ga tion  projects and co n stitu tio n  
o f  ^  expert lo a r d  th ere fo r a t  headquartera.

R e^olut on re rf^cons*itutton o f  th e In d ia n  Stores D e p a rtm e n t in  E n g la n d  
and the developm en t cT the S .o re s  D e p a rtm e n t In I n  :ia .

R eaolt'tion  re repeal o f  th e  A r m y  A m a lg a m atio n  S c h em e o f  1 S 6 9  •. .
B esolotion  re w o rk m e n 's  com penHation and social Insurance in a g H c u l-  

tu r e . •
' 'W x>rkm m ’s C om pen aation B U I ......................................................................................................

See “  Q u estion s and An af|0n**. ^

696

695

1217

1 8 8 5 - l B 8 d

1 4 0 1

7 4 6
1 2 6 8 — 1*269 

7 8 7
1 1 4 9 — 1 1 5 8

0<54

9 7 6 - ^ 7 6 ,
9 9 1

1 8 8 1 - 1 S 8 2  
1 8 0 7 , 1 8 1 6  

1 1 2 5  
888

t)60— 6 6 1  
7 8 4 -7 v S 6

1K)7— 9 9 9 , 
1 0 1 7 - 1 0 1 8  

10A2

1 2 9 7

9 4 6 — 9 4 7 ,  
9 5 0  

8 2 ^ — 8 3 1 ,  
lt)U 7— 1 1 0 0  

8 0 7 — 8 0 8

6 8 9 , 6 4 6

1 2 7 7 — 1 2 7 8 .
1 2 8 4

7 1 4
6 7 8 — 0 7 4

842. 869, 874
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@ k`a k b @ nei ej ] h Mnk_a`qna &> i aj ` i aj p' ? ehh , , [ * e
OaokhjpekQe k^ ekpnkbhjapekj k b p^ a ouopai k b kki l q hok e[ j]pekj]h i ehep] nu (

pn] ej ej c ]j` oanre_a ,

? > P> > I F* Q E ? EkbbLFQB>?I? 7 > FQ>F<Ö
@ k`a k b @ nei ej] h Mnk_a`qna &> i aj ` i aj p' ? ehh

@ nei ej ] h I ] s > i aj ` i aj p ? e h h *

@ n ei ej o h Q ne^ao &> i aj ` i aj p' ? ehh

H ha_pekj k b Ö pk pda Paha_p @ ki i eppaa bk n pda ]i aj`i ajp k b P p]j ` ej c
L n`a o ok ]o pk lnkre`a bk n lapepekjo na h] p ej c pk ? ehho laj`ejc ^abkna phea
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Fj ` e]j C ej ]j _a ? ehh

Gè ]en
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/67.(
/665
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/ 0 / 7 + / 0 0 0 *
/ 0 0 4 [ / 0 0 7

7 . 2 Ö 7. 3

J ] d a j ` n] M]np]^ P ejjd Bop]paj ? e h h ,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,
J k pek j pk naban pdk Fj` e]j @ kppkj @aoo ? ehh pk G k ej p @ ki i eppaa } ,
H aok hq pekj ]`i ej eopn]pekj k b > fi an+J ans ]n] , , É ,

k^ ]i aj `i ajp k b pda B ha_pkn]h ? ] hao ok pk aj]^ha ] J ai ^ae
k b pd> @ k ] j ` h k b P p e p a pk oaag aha_pekj pk kpdan haceoh>phra J h a ] ,

O ao_hj pekj k^ ]i aj `i ajp kb O ]hao Ĥ ]j` 0 ,e &/' k b pda Fj` e]j I ace] h] pera
? jhaÉ ok ]o pk lani ep pda Fj ` e]j I ac eo h] pk na pk p]ga _kcjev]j_a ^ u na+
ok hqpekjo pej` m]aopekjo k b i ]ppano kj sde_d pda D kranjL eajp k b Fj` e]
d]ra ]hna]`u jj`ae p]gaj hac efh] pek ee

? aok hj pekj k^ ]llkejpi ajp k b Fj` e]j o pk pda lkopo k b Pa_nap]nu* Gk ej p / . 0 0 Ö / .03 *
Ĥ _nap]n ]j` Ralqp< Pa_n[p] eu ej aranu `alqnpi ajp k b eda D kranji ajp / . h 0 Ö / . h1
k b Fj ` e] Pa_nap]ne]p,

O aokhqpekj k^ a hec e^ ehepu k b lk hepe_] h lneokjano bk n afa_pekj pk pda @ ajpn]h kn /063 + / 0 6 7 [
Mekrejke]h I aceoh] pq nao, é /S 76Ö /1 Ĕ

O aokhq pekj k^ atai lpekj k b _aep] ej _h]poao k b lanokjo bnki pd a klan]pekj 7 he`Ö 7 23 ,
k b pda Fj` e]j > ni o >_p( 7 2 6 * 7 4 .

O aokhqpekj k^ j h]_hjc kj p]^ha k b _knnaolkj`aj_a nac]n` ejc Fi lnkra+ 3 6 0 Ö 4 6 3
i ajp k b _kj`epekjo ]j` lnkola_po k b Fj ` e]j @ er eh Panre_a ]j` kpdan
Fi l an e] h Pae(re_ao* aobak e] hhu ej _kjja_pekj s epd ]l lkej pi ajp k b ]
@ ki i eooekj pk ajm]ena ej pk pda i ]ppan , % [

? ao Ñhqpekj k^ lnkreoekj k b bq j ` o bk n ennec]pekj lnkfa_po ]j` pda _kj opepq + 4 2 . Ö 420 +
pekee k b ]j a el a n p ^keen` pd ana bk n ]p da]`mq]e(pano, , Ñ

O aok hq pekj k^ na_kj opepq pekj k b pda Fj ` e]j Ppknao A al]npi aj p ej B j c h]j ` / 0 6 2
]j` pda ` ara hk b i aj p kp pda Ppknao ^ al ] np] eaj p ej Fj ` e] , Ñ (

O aok hq pekj k^ panio ]j` _kA`epekjo k b ai ec n] pek j bk n pda lqnlkoa k b qj + / 6[ 0Ö /12 1
og ehha` s kng pk J ]q nepeq o ,

T epd ` n] s ] h ^ u +++++++++ k b deo O aok hq pekj nq _kj `epekjo k b lanre_a* l]u*% 6 6 4 Ö 3P5
]hhks]j_ao ]j` lajoekj k b ]hh bq pq na ajpn]jpo pk , pda Fj` e]j @ ereh
Panre_a,

T epd ` n]s ] h ^ u +++++++++k b d eo O a]kh] eekj k^ c er ej c k b kllknpqjepeao pk Fj` e]jo 6 0 3 Ö 60 5
bk n m ] ] hebr hj c bkn Pa_nap]nuodelo* a p_ ,* ej pda ckr anj i aj p k b Fj ` e]
Pa_nap]ne]p, }
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IRa i a  a  L I, T h b  H o u o u r a b l b  S a i t a d — ro iif/r f.*  
 ̂ W o r k n e n 'i  CQin|»#i»&kt^on B il l  . •

See •* Q n f t t i o s i  a t d  A n iw m * * .

S A W U B 0O1I, H «  E x c i l l i h c t  L o i d —
See •• C om m an d eT -in -C h lef,*  H i<  E ie e ll f fn c j  t h e " .

R ic o v i ir K D A T io K  OF T H i G c fv im ir o i-G K > B m A t—  •
-------nrder B cction o f  th e  G o T o r n iM n t o f  In d ia  A e t  in  e o n n e o tio i

w ith  In d ia n  F in a n ce  B il l .  "

ŜLIGICUF BdUCAT201I— 
See **B d ac»tio ti** .

:B X P S A U >0 AKD A M lH D fK O  B l t L —
Laid on the tâ  le ae passed by the Legiflative Atiemblj 
llo*ionto take into ebn»ldetaiion . ‘ • ' . . '
Taken into corg'deratloo . . . . •
Parted . . *
A n n o n rc o m e n t r t  aB»ent f f  th e  G overn or G en era l t o --------

B lP O E T ( i ) —
—  U id  cn  th e  ta b le  c f  J o i r t  C o m m ltte e e  o n —
B o i le i e B i l l  .................................................................................................................................
C en trn x n en ti (H o te e -A e o o m m o d a tio n ) B il l  • .  . . .
C o tto n  T ran ep o rt B ill  . • • • • • • .
J lin e e  B il l
'VV^otkmen’B ro m p e n a a tio n  B i l l .......................................................... ..............  .  .
See “  B eher C o m m itte e  
JSee “  H o n  e. P r o fe ito r
JSee “  Im p e r ia l D e fe n c e  C o m m itte e  ^
See * I n c W p e  C o m m itte e  **.
See ** L le w e ly n  S m ith  C o m m itta e
See “  M a ch in e rr  C o m m itte e
See M ilita r y  b e q a ir e m e iite  C o m m itt»e
See “  P ifc e -W o v k e rs*  C o m m itte e ’ **---------
Sre “  P u bH o P e titio n *  C o m m itte e  
See ** R acial D ie lin ction ^  C o m m itte e  
See •• S ta n d in g  O rder# **.

r.

HlFBKMIT* I;A7» COM M ITTII- . , ^  ^  ,
Q o M tio n  re in tro d n c tio n  o f  l ^ f U U t l o i r t n n n g  tii*  cv rr e n t M w io n  la o o tp o '

titing inch reeommendatirat of t b « -------u  haro oot j« t  Keen giveD
«<f«ct to.

BM<»Mrnoir(8)— , , -  , , .
Oueetion r#  «eH o« td ten  b y  Qororam ont o n --------p u ie d  b j  tbo I ,e g U k -

t ir t f  A t s e m b l ;  in  eonnectioB  w itb  K sb e r  C o m m it it e ’f  B e p ^ t .

P a o * .

M O . 8 4 ^  
S5^ 8fS, 
874. 915

1384

88 > 
!̂ <S9 
069 
969 

1183

M S
6 4 8
5 4 8
5 4 8
5 7 1

69«—6oe

1187— 1188
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BBtOLUTIOK(s — concld. '
1 —  re  A ^ d i n ^ i i t  o f  a W o (o r * i  B t t W  so a t to  eii»ble  l i l e m W  of th e

C ouncil o f  S tate  to  teek alaotion t o o th e r  b »dieg.
re M ,e n d .n e iit  o f  R ^ le . 8 and 2 o  ( I  o f the In  lU n  U g is la t W e  

K ule* «o %M to  perm it the In d ia n  Leifislature to  «ake c o ^ i z a n o e b y —  
,a n d  qneBlionf oF matter;* on  w hioh G o vern m en t o f  I n l i a  h a ? o  already  
undertaken leginL itior. ^

ap poin tm en t o f  a  C o m m ittee  to  enQu*re Into th<» ad m in istfaliori  
o f  A jm e r -M e r w a r a . .

—  r e  a|>TO*iTitment o f  a C o m m it t e j  to  evq aire  in to  the question of  
iB d ostria l finaroe « n d  m daflitrial bankM.

--------- re H ppoin lm ant o f  I n d ? a n it i  Traffic Ingpectora in the TranspDrtation
B ranch on State R ailw a y s in  In d ia . •

— —  te a p p oin tm en t o f  In d U n s  to  th e posts o f  Secretary, J o in t S e cre ta ry  
an d  D e p u ty  Secretary in a ll D eparttnents o f  th e  G overn m en t o f  I n i i a  
Secretariat.

---------re o>nd itions o f  service, p a y , allow ano s and penaioii o f  a ll  fu tnre
en tra n ts to  th e  In d ian  C iv il Service.

---------re e lig ib ility  o f  persons convicted o f  political offences in v o lv in g
• sentences o f  im p rison m en t for m ore than six  m o n th s fo r o le e tio n  to the  

In d ia n  or P r ov in cia l L e g is k U r e s .
— —  re exe m p tio n  o f  certain cU «ses o f  persons from  th e opeiiation o f the  

In d ia n  A rm s A c t.
—  Im p osition  o f  a  d u ty  on benzine and petro l exported fr o m  In d ia  

and B u rm a  to  fo re ig n  countries.
—  r e  introd u ' ti n  th e  system  o f  com p n lso ry  n ation al m ilita ry  tr * in -  

i n g a n d  service.
—  re placin<z on tab le  o f  c o n e s  'tondence rega rdin g  i:npro\'em*»nt o f  

condition)* and pr specls o f  In d ia n  C i / i l  Servica a  id other Im p erial  
services, etp e c ’a lly  in connection w ith  the aVpciiatm eot o f  a commisBton  
to  enquire into th e  m a tte r .

---------r e  p lacin g  on  tab le  o f  correspondence regardin g  purchase o f  storei in
B r g la n d .

---------re D rotec'ipn btifo e sind a fter  c h iU -b ir th  o f w om e i W ige-earners in
a g ric a lto re , th e  n ig h t  w ock o f  w om en , children and y o u n g  persons 
em p loyed  in a gricu ltu re  and the liv in g -in  conditions o f  agricu ltaral 
w orkers.

---------re provision o f  direct radio com m unioution betw een Ind ia and the
U n ite d  K in g d o m .

• re provision o f  fu n d s fo r  irrig a tio n  projects and the con stitution  o f
e x p e r t  b n ird  th ere f »r a t headouarters.

-------re  reconstitution o f  th e  Ind ian  Stjores D epartm ent in E n g la n d  an d
th e  d e v elo p m en t o f  th e  S to re s  D epartm en t in In d ia .

—  r e  repeal o f  th e A r m y  A m aigam m tion Schem e o f  1 8 S 9  • « .
— ; re  r ig h ts  and ita tu s  o f  In d ia n s  in K e n y a  l o lony  . • . •
—  re talcing o f  a census o f  production o f B ritish  In d ia  every 1 0  years <

—  r e  term s an d  con ditions o f  em ig ra tio n  fo r  the purpose o f  nn skilied
w o rk  to  C ey lo n . j  .

—  re  t e r n s  and con ditions o f  em lg ca tlon  fo r  th e  parpoee o f  nuekiiled  
w ork  to  M anritiun .

re  term s and co rd itio n s o f  em ig ra tio n  for the purpose o f  unikiH ed
w ork  to  S tra its  S e ttle m e n ts  and M a la y  States.

—  re w o rk m e n 's  com pensation and social insurance in  agriculture •
B viU ng by  i^resident th a t  a m em ber tcannot m o te  a -------- -dV ffe.ent in

character to on e s ta n d in g  aga in st h is n a m e in  th e lis t  o f  business i f  the  
official m e m b e r in ^ a r g e  o b jects .

P aoe.

1319—1229

8 3 8 — 9 06

8 7 9 — 3 8 8

7 7 3 - 7 a 7

M 7 — 1 0 2 0

8 2 6 — 8 2 7 ,  
1 0 2 0 - 1 0 5 0  .

6 8 6 - 6 8 7

1 2 3 ) — 13J 2

9 0 7 , 9 3 9 - 9 6 2

8 2 8 - 9 3 4 ,
1 0 8 5 — 1 1 0 1

7 8 7 — 8 1 8

678 -686

6 7 2 - 6 7 7  

6 9 * — 5 8 8

8 83

6 2 9 — 3 6 0

1 2 7 1 - 1 2 8 6

7 0 1 — 7 1 7  
1102—1121 

'  8 1 8 — 8 1 9 ,»  
8 2 3 — 8 2 6  
7 6 6 — 7 7 0

m d — 1 3 4 6
I

■>710—m  

6 7 2 - 6 8 4
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* .
r i a i .

«

B l» O H 7 T io N ( i)— eoneld. ,  ^  *
 ̂ B o lin g  h j  Pre#ldeiit fhftt mo ftn tlM r  m u tim i aan b e ^ f t d ^  t f t e r  th f

m o ^ e r .o f  a -------- and tlie  G ov ern  m tn t  I f e M W  h a ? a  rap lied . •
B o lis fr  hy V n M m t re p ro ea d tre  f o r  ih «  dJacmaioii — —  oo n tm in liif  

m a n j  elansaa,  ̂
^ e e  ** Abnanoe o f  M e m b e r a  **. -  
See •* P r im e  Speech ’ *• *

•

M O

M O - M l

t

B x t i b s d  O m c E i i .
Q o e ttio p  re im m a n ity  fro m  aalta fo r  oU im a  on a oo ovat o f  dobta affM nat 

--------- w b U e in  E n g la n d .
l l M - 1 1 8 6 .

' K k t i b i m f k t s —
Q o e stio n  r e ---------f r o m  m ilita r y  M rrice  sliioe th e  eo o c lu ilo n  o f  th e  w ar,

a n d  n a tu b a r o f  penaion eaaea r e m a in in g  andiapoaod o f .
■ 6 4 1

R b t b e v c h m b a t  C o x m i t t e b —
Q D etlion  r#  la y in g  on th e ta b le  o f  th e  rep ort o f  th e  — —  • . • 
Set •* Inoboape G c m m itta e

6 1 6 - < 1 »

R rviH V B  ABD AoBiruLTiTtB D b p ib t j i b b t —
Q a e ttio n  re S ta n d in g  C o m m ltta a  attaolipd to  th e  — ^  .  • . i m

R o adb—
See *• N o r th  W e e t  F r o n tie r  P r o rin o o  **.

B o t , T h e  H o h o u b a b l b  B a j a  P b a h a d a  N a t h -------- o f  D io h a p a t i a —
DircQeaioii o f  th e  B a d ite t fo r  1 9 2 8 -2 4  • . . . • . 
P eaoln fion  re e lig ib ility  ^ f  p o litica l p r ie o n e n  fo r  eleetioii to  t h e  C e n tra l  

o r  pTO vinclal Legialatn rea.
B eflolntion re e x e m p tio n  o f  certain claiaea o f  persona fr o m  th e  op eration  

o f  th e  In d ia n  A i m i  A c t
•

116T  
l a o e — 1 2 9 7

9 6 2

B o t a l  C o M m a a io K  ok  P u b lic  S b b tic k b —
A n fT oav cem ent re a p p oin tm en t o f  a -------- in  In d ia  .  .  • .
B e M ln tio i) re  } lacii g o n  ta b le  o f  oorre«i|>ondeii06 re g a rd in g  im p ro v e m e n t  

o f  con ditioD t an d  proapecta o f  In d ia n  C iv il  8errie e  and o th e r  Im p e r ia l  
 ̂ Serviceii, eap ecia lly  in  co n reetion  w ith  th e  a p p o in tir e n t o f -------- .

6 7 f
6 7 8 — < 8 6 -

€ ,
B o t a l  I h d i a h  M A B n r i—

Q a e tt io n  re e^epe tak e n  b ^  G o v e m m e n tito  enable In d ia n i to  q u a lify  fo r  
com m ia tio n a  in  th e  A r ti l le r y  an d  E n g in e e r  S e r v ic e a o f t h e  A r m y  an d  
t h e -------- .

l lO t t

B u i t B 0(e)—
b y  P resid en t re abaenoa o f  m em bers fr o m  m e e tin g s  w ith o n t n o tiee  

< » w hen th eir  qn eations o r reso lu tio n s are on th e  a g e n d a  p *p er.
t . r  

. •

7 0 1 , 1 1 8 >



]N1>EX. 19

R i^ l in o (8  — conrld.

—  b y  P retM  *nt re n d yU ability  o f  recitin g  on the B ills  tb e m se lrM  any  
la n o t 'o n s  w bioh  are required b j  Ibe « o v e m m e n i o f  In d ia  A c t, or 
e n d o rsin g  fb e  f io t  on tb e  B ills .

< b y  President re cln i e«*of a m en d m en ts w bicb can be m oved on tb e
tb ird  readin}^ o f  a  B ill .

---------b y  Pre^ident re m o v in g  o f  am en d m en ts before  a B ill bag been takeH
into* consideration .

--------b 7 PrtH ident position  as regnrds a  m em ber d e sirin g  to  offer
exp lanation  w h ile  nnotber m em ber is »peal(ing.

---------b y  P resid en t re p o stp o n em e n t o f  tb e  consideration  o f  an earlier
olau e a  B ill  ( ill th e  connidtfration o f  a  l ite r  clause ban been com ­
pleted .

' b y  P iesid eD t re prooedare  fo r  th e  d iscnssion  o f  reso lu tion s  con ta in in g
m a n y  claiHPs.

---------b y  P resid ent fe  procedure in regard to  B ills  w hich  the G o v e r r o r
OanerAl has recom m ended un der section  6 7  B o f  the G ovorninent o f  
I n d ia  A c t.

—  b y  P resid ent re reference in C ouncil to  th e cord n ct o f JHs M a je sty  
the K in K -W m pero r.

---------b y  P r e sid e !.t  re rep rt o f  a J o in t  or Select C o m m itie e  h e ir ;; tl e only
neans o f  b .in  inir b e fo re  the H ouse the deliberations o f  the J o in t or 

S e le c t C o m  m i t t ^ .
--------  b y  P resident th a t  a m em ber cannot m ove a s o l u t i o n  different in

character to  oi.e  ^ ta r d in g  rg a in st his nam e in the L is t  o f  BuHinesfl i f  
th e  official m em ber in  o h trg ^  o b jrct?  

b y  resident th a t  no fu rth e r m otion_ , _______________________________ can be m ade once th e  M over
o f  a R osolu tion  and th e  QovArnment M em b er h a ve  renlied.

—  b y  I resident th  .t  su b sta n tia l am en dm en ts c in n o t b e  m oved  on the 
th ird  reading; o f  u B ill. ^

-------b y  P resid en t th a t the m em bei-s cannot : peak tw ice on  one
m otirn .

b y  P ie^iden t th a t th e  scope o f  a B ill cannot b e a m e r d e d  either on 
th e  m otion  fo r  in trod uction  or at an y other stage o f  t be B ill .

------- by rre sid e n t th a t  w hen m em ber« p u ttin g  th e quM tions aio  unable
to  a tte n d  a m e e tin g  o f  the C ouncil th ey  should  g ive  notice o f  their

absence. . i .
--------  b y  P re ident re proper course in m o v in g  new clauses in  a B ill  bein

to inQve th e m  at th e  end o f  tne B ill  wl»en th e  o ld  clauses are dispoted 
o f .  .

b y  President re tim e lim it for  ppeeches d u rin g  the ditcu'»sion o f  ih e
b u d g e t.

B u b a l  c l a s s e s  o f  I n d ia n s —  
See ** Im p eria l Services  
See •* S ta ff Selection B oard

S a l t —
Q u ectlcn  re aboIlti«^n o f  the agency »ystein  for  tb e  sale o f -

S a l t  T a x —
D lsousslon  on th e  F i n i t e  1 ill re  enhancem ent o f  ■

Pack*

1 0 7 7

0 1 4

1207
812

m ;9

9 4 0 - 9 4 1

I33i>

1289

B 49

6 2 9

t .6 0

9 1 4 ,9 1 f i

6 0 0

1837

1127

107U

1133

616-617  

• <
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8 a m i l d a p ,  t W  H o k o u b a r l c  M r .  L ii.U B H A i—  
C o d e o f  G rim in a l P i^o<^a re (A m e n d m e n t) B ill

C otto n  C 6«s B ill

CiiMii* t l  Ijhw A m e n d m e n t B ill  , .  .  .  , .
C rim ii al Tribes (A m e n d m e n t) K ill  . . . r. . .
DiflcnsNion o f  tb© b u d g e t  fo r  lV »28-24 . , .
E lection  o f  ------- to  the ^ele(tt C o m m itte e  fo r  t)>e am en d m en t o f  S ta n d in g

O r d e it  »-oiit <o provide for p e titio n s relntinf; to  B H Ik ]>ending before  t h j  | 
( 'o u n cil o f  S ta te . I

H in d n  C eie m o oia l E m o lu m e n ts  B ill • • . • ,  • • |

In d ian  B oilers B ill  • . |
In d ia n  F in a n ce  B ill  .

In d ia ')  M in e s  B ill • . . .
Indian  P en al C< de (A m e c d m e n l)  B ill

M o tio n  for  th e  p<»8ti)0iTDment o f detailed consideration o f  th e  C odo o f  
C rim in a l Prot^edore (A m e n d m e n t) B ill .

M oti^'n  10 refer tbe  Ind ian  C otto n  Cei^s i^ill to J o in t  C o m m itte e  .
N o m in a tion  o f -------- to C o m m itte e  on In d ia !) C otto n  Cons B ill
B eso lu tio n  re a m en d m en t o f Rules S and 2 3  (1) o f  the In d ia n  L e g is la tiv e  

R nles ao as to  p e rm it the Indinn L egislatn re to  tak e  cog nizance b r  
resolncions and quep'tions o f  m at ers on w hich  tl*.c ( lo v c m m e n t  o f  
In d ia  ha*.e alread y aod erta k e n  leg isla tion .

R e«o1atii>n re* ap p oin ttL en t o f  In d ian s as Traffic I nspectors ,Trans;)orta•  
tio n  B ranch ) on Stn te K a i lw a js in  Ind ia .

K esol lit ion re  a p p o in tm e n t o f  In d ia n s to  the posts of P e c ie tx r j, J o in t  
Secretary an d  D e p u ty  Secieta ry  in every departm ent o f  the G overn ­
m en t o f  In d io  Secretariat.

R esolu tion  re im position  o f  a  (^aty on benzine an d  petrol exported fro m  
In d ia  and B u rm a  to  foreig n  ccu n trie s

R eso lu tion  re p la cin g  r n  ta o le  o f  correspondeuce re g a rd in g  pu rchase c f  
ftore« in E n g la n d .

R eso lu tion  re pro vision  o f  fu n d s  fo r  irrif^ation p ro je cts  and th e c n stitu - 
tion  o f  an  expert board th e re fo r  nt headqu arters.

R e a o litic n  re rec(/n ftitn tio n  o f  th e I n ^ a n  S to ie s  D ep a rtm en t in 
E n g !a n d  an d  tl e developu ion t o f  th e  Stores D ep artm en t in In d ia .

Kei»oIution rr lep ea l o f  tb e  A r m y  A m a lg a m a tio n  f^cheme o f  1 8 6 9  . .
l* e ^ lu tio n  r e  r ig h ts  and sta tu s o f  In d ian s In K e o y a  C o lo n y  . .
Rec( Intion re te im s  an d  con dition s o f  em igratio n  fo r  the purpose o f  

n n 'k ille d  w ork  to  C ey lo n .
R eKclntion r r  t<iimK and con d itio n s o f  em ig ra tion  fo r  the purpose o f  

u n skilled  w ork to  V a n r it iu f .
R e so lu tio n  re te r n  s and co n d itio n s e m igratio n  for th e purpose o f  

i^nskilled w ork to  S tr a its  S e tt le a e n ta  and M a la y  S ta 'e a .
R c a d u t io n r e  w o rk m e n ’s c o m p en satio n  an d  social icB a la nce in a g ricn l-  

£u ie.
W o r k a e n V  C om n en sation  B i l l ..........................................................  .

See '^^Questions and A n sw ers *

P lo t .

1-̂ 38, 
1261—1268!, 

1 2 6 7  
1 1 9 5 - 1 1 9 6 .  
1 2 0 2 — 12CS  
IO06- I O 66

m
1 1 3 6 — 1 1 4 1

9 6 4

9 2 7  
9 8 1 , 1*83 

7 6 0  
133:>, 1 8 5 2 ­

1 8 5 6 ,  
1 3 9 8 — 1 3 9 4  

76t)
l .S ()7 -~ 1 8 0 8 , 
1 3 1 4 - 1 8 1 6 ^  

l i 2 4  
1 1 2 9 - 1 1 8 0

(506— 6(Jd 
0 7 1  

8 9 9 — 9 0 0

1 0 0 7 , lO ld  

1 0 4 1 - 1 0 4 2

1094-100i>
6 7 2 - 6 7 4 .
6 7 6 — 6 7 7
( $ 4 3 - 6 4 4

1 2 7 0 - 1 2 7 7

7 1 2 — 7 1 »  
1 1 0 7 - 1 . 0 9  

7 6 8 - 70ft-

1 8 4 1 — 1 8 4 8

7 7 1 — 7 7 t

6 7 9 , t J S l -  
682 

842-848^ 
8 4 7 , 8 6 9 —  
8 6 0 . 8 7 8 ,
9 1 4 — 9 1 6



HTOEX.**
• • .  • «

8 a n d h i; b«t M il it a r y  Collboe-  
“ Military C cll«ge(i)‘*.

S a b m a ^ T h r  H o k o u k a b l b  R a o  B a h a d u r  B . N .—
C o tto n  G ees B ill  . . • . . , .  ^

D r a ft  N otification  la id  on the tab le  re le rm 8 and oonditiouw of  
tion  fo r  th e  pnr| ose o f  un sk illed  w ork to C eylon .

D r a ft  N otification  lnld  on th e  tab le  re term s and conditioDe o f em ipra- 
tion  fr r  the purpose o f  u u »k i:le d  w ork to  M auritius.

D r a ft  N otifica tion  laid on he ta^'le re term t nnd conditions of em igra­
tion fo r  th e purpose o f  u n sk illed  w ork to S tra it«  S ettlem en ts and 
M a la }’ Stiites.

G o T e m m e n t S a v in g s  Brinks (A m e n d m e n t) B ill . • , . •
H in d u  C erem onial K m o lo m e n ts  B ill

In d ia n  Penal C ode (ATnendraent) B i l l .......................................................................
M orion  fo r  the postponem ent o f  the resolution  re im positio n  o f  du ty  on  

benzine and petrol exported fro m  In d ia  and B u rn  a to foreign  
count rie#.

M o tio n  to refer th e  In d ia n  C o tto n  Cess B ill to  a J o in t C om m ittee .

N o m in a tio n  o f  
liill.

to  the J o in t C o m m itte e  on th e In d ian  C otton CesS

Keswluiion re appointm ent o f  Indian s as Traffic inspectors (Transporta­
tion  B ranch) on State R ailw a jfl in  india .

R esolution  re provision o f  fun ds for i iT i^ t io n  projects and the con stitu ­
tion o f  an exp ert board therefor at headquarters.

R esulution  re rights and statos of In d ian s in K en y a  Colony . .
RtfHolution re term s and con ditions o f  em igration  fo r  the purpose o f  

unskilled w ork to  C eylon .
R esolution  re term s and conditions o f  em igrnlion  for th e  purpose o f  

unHUilled work to M au ritiu s.
R esolution  re term * and conditions o f  em ig ra tio n  fo r the purpose of  

unskilled w ork to  Straits S e ttlem en ts and M a la y  S tates.

S a s t b i , T h b  R i g h t  H o k o u b a b l e  V . S . S b i m v a s a —
E lec tio n  o f ---------to  th e  S e lfo t C o m m itte e  for  the am en dm en t o f  S ta n d ­

in g  O rders so ns to  provide fo r  petitions relntinjt to  B ills  p e n d in g

P a o b .

before th e C ouncil o f State  
H In d a  C erem onial E m o lu m e n ts  B ill 
In d ia n  Finance B ill  . .
In d ia n  Penal Code (A m e n d m e n t) B ill

i ] 9 J ~ i l 9 2 ,  
1 1 9 8  -  1 ^ 0 2  

5 6 9 - 5 7 0

U 9 0  - 1 1 9 1

o 6 S ~ 5 6 9

1 2 0 1 — 1 2 0 6
9 7 S - - 9 7 9 ,

9 9 6
13:^2 -l;s 2 4  

88 3 , 8 3 4

0 5 2 — 0 5 5 ,  
tm  071 

6 7 1

1010-1011

•■3:s-.630, 
61 4 , 0J8—  

5 6 0
1 1 1 5 - 1 1 2 0  

7tio— 7 6 8 .  
^ 7 7 0
f a s s — 1 3 4 1 ,  

1 3 4 8 — 1 8 «  
7 7 0 - 7 7 2

9 6 4

9 8 2 - 9 8 3  
1 8 7 9 — 1J 8 1  

1 :^ 0 8 -1 8 0 9 ,  
1 3 1 3 . 1 3 3 1 —

tiraol.ition  re a p p o in tm en t o (  In d ian s as Tra£So Insp<>otorB ( T r a n t p o i t a -1 1 0 1 3 — 1 0 1 1
tion  B ranch) on S ta ‘ e R ailw ays in  In d ia . j •

R eaolution  re ap pointm ent o f  In d ia n s to  the posts o f  Secretary, J o in t  | 1 0 5 0 - l < i 2 2 ,  
Se cretary  and D e p u ty  Secretary in every  departm ent o f  the G overn - | 1 0 4 5 — 1 0 4 7
m e n t o f  In d ia  Seoretariat. ‘

R eeolution re  p lacin g  on table o f  oorrespondenoe regarding im p ro ve m en t ! 5 ^ 8 ^ 5 8 5
o f  co n d itio n i an d  prospects o f  In d ia n  C ivil S e rfio e  and oth er Im p eria l |  ̂ ,
Services, e s f ^ i a l l y  im oonneotion w ith  the ap poin tm en t o f  a C o tn m is- i •  
sion to  enquire in to  the m atter . * 1



5 ? INDEX

P a g i .

8a8tbi, Thk Btoht Honourable V, S. Srinivasa—comcld.
Resolution re protection^ b e fo te  and m ffer c h lld -S ir th  o f  w om en  W A g t-  

earat^n in  H ffrioalture, th e  *iiirht w ork o f  w om en« oh ildrea  an d  y o u n g  
persons e m p lo y ed  in a g r ic u ltu ie  a n i  th e  liv in g -  ii^ c o n d itio n s  o f  a g H -  
cu U u ral w orkers.

R esolu U on  re provision  o f  fa u d « for  i r r i ^ t i o n  projects and th e  c o n stita -  
tion  o f  an  exi^ert board tb e r e fo r  at headquarters. ^

BcKolution re r ig h ts  and statu a  o f  In d ia n *  in  K e n y a  C o lo n j  . .

Kosolution 
cult a re.

re w o rk m e n ’ s com p en sation  and social insurance in s g r i -

0 8 5 - 0 9 6

0 4 6

1 1 0 2 — 1 1 0 7 ,
1120-1121

6 7 4 — 0 7 6

S a v i n o s  H a n k *  (A m e n d m e n t^  B i l l , G ov E S N H B N r—
L a id  on the ta b le  « s  passed b j  th e  L e g is ln tiv e  A s s e m b ly  
M o tio n  to imke in to  con sid eration  . . . .
T o k en  in to  con sid eration  . . . . . .
Passe<i . . . . . .  .
A n n oa n ot'in en t re a««en t o f  th e  G o vern o r G en era l t o --------

9 l'.7
1 2 0 4
1 2 0 5
1 2 0 6  
1 3 8 8

t5cH0LAESHlP(s) —
8 u  “  D elh i U n iv e r s ity

B c h o o l s ,  Q o v  k rn  m r n t —
Q u estio n  re in trod uction  o f  relig iou s and m oral education in 

co lle g e s .

S b o r i t a b i a t —

and

R a to lu tio n  r e  ap p o in tm e n t o f  In d ia n s  to  th e  posts o f  Secretary , J o in t  
S e creta ry  an d  D ep u ty  Secretary in e v e ry  D epartm en t o f  th e O o y e m -
m e n t o f  In d ia  

See *• G o v e r n m e n t  o f  In d ia

SbciitaRT of State's Despatch—
—  laid  on tti(< tnble r e  policy o f  H is  M a je it y 's  G ov ern tn en t w ith  

reference to  the G o v e rn m e n t o f  In d ia  A c t .

SioBBTs Bill. Official—
Bee ** Official Secrets B il l

91LECT C0MMITTBE(»—
C o n stitu tio a  o f  a_____________ ________ fc r  th e  a m e n d m e n t  o f  S ta n d in g  O rd ers so as

to  provide fo r  p e tition s re la tin g  to  B ills  pen din g  b e fo re  th e  C ou n cil o f  
S ta te . ,

E u U n g  by  P resid en t re R e p o rt o f  a  J o in t  o r —  b e in g  th e  o n ly  m ean s  
o f b r in g in g  befo re  .th e  H ou se the d e lib eration s o f  

See ** C belns B il l ,  U eg lstra tio n  o f  
See “  S ta n d in g  O rders

Separation of k s e o i t t i t e  from jqoicial functions—
(iu e sfio n  r e ---------

BemarkM re g i r l i g  o f  definite uotic^  to  m em bers in  regard to  th e  te rm in a -
. t ion  o f  a  ------- .

See -  t r a m m e r --------- ^

9 3 6

826—827,
1 0 2 0 - 1 0 6 0

6 6 7 — 5 6 8

9 6 4

8 4 9

1412*1418



INDEX. •(

flETHKA, T h e  H o h o u b a b l k  M b . P h i e o z b  C .—  
C ant(iiiinent0 (H on se-A ooom m odfition ) B ill  . 
Coft< n TrH D iport B ill  . . .
H it  du C erem onial E w o la u Q e n ti B ill . .

M a rrie d  W o m e n ’ s P roperty  A m e n d m e n t) B i l l ........................................................
M o ion  fo r  the  postponem e' t  o f ibe Heaolution re im posttion o f  a d u ty  

on b en iin e and petrol o ip o rte d  fro^u In d ia  and B n rm i to  foreign  
«oantrien

B eeo lu tio  re a m en dm en t o f  R a let 8 and 2 8  ( 1) o f  the In d ia n  L e g isla tiv e  
R n le« so as to p erm it the Indiun LegtBlature to take oognizanoe b y  
rc8(>lQtio«8 and quest onB o f m atters on w hich the G overnm ent o f  
In d ia  havi^ already n n le rtak en  lefrislation.

B esoln tion  re appoin tm en t o f  lo d iin s  as Traffic Inspectors (Transporta­
tion B ran ch ) on State R  lilw avs in In d ia .

R esolntion  r e  appoiD tin en i o f  Indian s to the posts o f  Secretary, J o in t  
Secretary and  Dv-puty Secretarv in every  d ep a rtm en t o f  the Q overn -
II en t  o f in d ia  Secret arint.

R e so la tio n  re im position of a duty c o  benzine and petrol exported fro m  
In d ia  and B n rm a  to foreign  conntriHa.

R esolution  re introduction o f  iho system  o f com pulsory nation al m ilitary  
tra in in g  and serviro

R eso lu tio n  re righ ts and s 'a ln s  '^f In d ian s in K e n y a  C o lo n y  .
W ith d ra w a l b y ---------- o f  his H esolotion re provlaion o f  direct radio

oom m u nicaU on betw een In d ia  and the U nited  K in g d o m .
W o r k m e n ’s  C om pen sation  B ill  . . .  . . . .

See •• Q uestions and A n sw eib

fiH A F i, T h e  H o k o u b a b w : D r . M i a n  S i e  M u h a m m a d —
A n n o u n c e m e n t re date fo r  consideration o f  the C rim in a l L a w  A m e n d ­

m e n t B il l .
A n  nouTioement re official buKinese fo r  the m eetings on— ^

2 9 th  a n d  d ie t  Jan uary  1 9 2 3  . , . . . . . .
1 4 t h  F e b rra ry  li^23 . . .  . . . .  .
1 6 th  an d  20th F e b tu a ry  102 3  . .........................................................
2 7 th  February 1 9 2 3  . . .  . . . .
1 st , eth and 7 th  M arch  1 9 2 3  . . .........................................................
13 th  M arch 19.>8 . . .  .........................................................
2 7 th  M a rc h  1 9 2 3  . . ......................................................

A n n o u n ce m e n t re  h o ld in g  o f  a sum m er session at Si nla du rin g  1 9 2 3  .
A n nou ncem ent re su m m o n io g  o f  a oonferenoe lo o o n sid o r the regu]|tions  

m ade un der the  Ifileotoral K ules. *
* C an ton m en ts (H o u se -A c co m m o d a tio n ) B i l l ..........................................................

‘C ode o f  C rim in a l P rocedu ro ^A m en d m en t) B ill  
H in d u  C erem onial fi^au la m enfs B ill . .

In d ia n  Finance B ill

R e m a rk s  b y on the m otion  fo r  ] consideration o f
th e  H in d u  Cerem oiital B m o lu m e n ts  B il l .

Page*

742-^9
78(3— 7 8 7  
9 2 8 - 9 2 6  

9 7 9  
1 1 8 2 - 1 1 2 6  

8 3 1 — 83i{

8 8 8 - 8 9 2 .
9 0 5 — 9 0 6

1006— 1 0 0  „  ^  
1 0 1 2 - 1 0 1 8  

1 0 2 8 - 1 0 2 9 ,  
1 0 4 0 — 1041

1 0 9 1 - 1 0 9 3

7 8 7 — 7 9 3 ,
8 1 3 - 8 1 7

11 1 1 — 1 1 1 4

8 3 8 — 8 4 0 ,  
8 4 7 , 8 6 7 .  

86;—S68, 
8«6, 

8 7 2 - 8 7 i )

9 6 4

6 7 0  
6 S 8 .7 0 0  

7 4 9  
9 8 1  

1 0 5 0  
121(i 
1 4 1 0  
1 2 3 1  4 

tf97

7 4 1 .  
7 4 7 — 7 4 9  

'•  1 2 6 9
^ 2 0 ,  9 3 0 ,  
98 1 — 9 8 6  

1 8 8 4 - 1 3 8 6 .  
1 8 7 6 - , 1 8 7 7 ,  
1 4 1 8 — 1 4 1 8  

.  • 6 7 1 *



M INDEX.

T h r  H o n o u b a b l*  O b . M tam 8 i b  M ch a m m a d —co*icW .
Remarks by----- re fpving d»£nit« notioeto inembert in regard to the

tArm inaticm  o f  a  M s io n ^
R ep ea lin g  nnd A m e n d in g  B i l l .....................................................................................................
R e io la t io n r e  am en dm en t o f  R u les 8 am i 2 3  Q )  o f  th e  In d ia n  L e g ls la -  

t ir e  R ules BO as  to  p e r m it  the In d ia n  L e g is la ta r e  to* take cognlzanoe  
bv  re so la tio n s  and q n e stio n s  o f  m a tte rs  on  w h ich  the G o v e r n m e n t o f  
In d ia  h a v e  a^reac y  u n d erta k en  le g is la tio n .

R evolution  re  ap p o in tm e n t o f  In d ia n s  AS Traffic In sp ectors ^Tran sporta-  
tio n  B ranch ) o n  S ta te  R a t lw a js  In In d ia  

' R e s o lm io n  re exe m p tio n  o f  certain  classes o f  personit fr o m  th e  op era ­
tion  o f  the In d ia n  A r m s  A c t .

U e so la tio n  re re co n stitu tio n  o f  th e  In d ia n  Stores D ep a rtm e n t in 
E n g la n d  an d th e  d e v e lo p m e n t o f  th e  S to re s D epart men t In In d ia .  

W o r k m e n ’ s C om p en sa tion  B ill . . .  . . . .

.fiB lP P lK G -----
Q u estion  r r  enoour ij^em ent o f  in iig e n o n s  I n d i a n --------  . .

S H iP P ijio  B h o k k b s —
Q aestion  r e --------- fo r  H a j is  . . •

^ H I T B A T B I — •
PoBt|»onement o f  th e  m e e tin g  to  h a v e  been I eld on the 1 3 th  P e b ro a rr  

1 9 2 3  o w in g  to  th e  ch an ge  in th e  d a te  o f th e  H in d  > feh tival -------- .

S m i t h ,  T h e  U o k o u b a b l e  S i b  H b n r y  M ( » c B i E r F —
See **M on crteff S m ith , T h e  H o n o u ra b le  S ir  H e n ry

S o u t h  A f b i c a —
See “  K m fg ra tio n

S p e c i a l  M ^ b b i a g e s  ( A h BjiD ifENTj B i l l —  ^
L a id  on t h e  ta b le  as passed b y  ih e  L e g is la tiv e  Asse m b ly  • ’  .

S t a f f  O f f ic b b b —
Q u estion  re  nu uiber o f In d ian s l>olding a])pointm en tb  tis 

In d ia n  A r m y .
in the

S t a f f  S b l e c t i o n  B o a b d —
Q u estio n  re n o m in atio n  o f  p a ssed  can d id ates fr o m  rural a n d  u iba n  

classes o f  India|)s to  vacancir-s filled b y  th e  — .

.S t a k d t k o  C o m m i t t e e { s)—
* Q u e stio n  re  —  attach ed to th e  D e p a rtm e n t o f  R even u e and A g r i -  

o altare . o
Q a e stio n  re n a m b er o f  m e e tin g s  o f  -------- h e ld  in f v e ry  d e p a rtm en t o f

the (ioveriiment of India Secreraria^since their appointment.

JSt a  B Dll* O b d e b s^
M o tio n  fo r  the a m e n d m e n t o f so as to  provide fo r  petitions  

re la tin g  to  B ills  p e n d in g  b ^ o r e  the C ocnoil o f  S ta te .
C o n stlto tio n  o f  th e  Select C o m ip itte e  fo r  th e  proposed a m e n d m e n t  

o f -------- .
R e p o r t i j f  Se lect C o m m itte e  on th e  pro poiod  a m e n d m e n t o f  ^  . •

PaOk,

1418

069
898— 897,

9 0 6

lO O a— 1 0 0 9  

9 5 4

1288— 1»84 

847

<115

1 1 8 4

7 0 0

1 3 4 3

728— 729

5 4 0 — 6 4 1

1188

1128.

962— 963,
965—966

964

1388



S j x d e x .

• •
55^

S t a TEM BKT(s ) l a i d  o n  t h e  T A B L R -- •
---------r e a c tio n  taken on P ie c e -W o r k e if  C o r a tn it l.e ’e lie p oit . .  .
---------re cftlcuUtions of ocmpntoiH in Government PregBfi •  . .
- - —  te co ttc f  machinery introdund in GovetntnenC I’ reHBei from 1 9 1 9  
•to thedndof 1022. •

---------re coHt <•£ P rofessor H o rn e ’ s dep tution to Americf\ . . ,
- T -  re co»t o f rap erlor ktaff c f  (Government PreeeeB from  1 9 1 8  tn 1 9 2 1 ,  

w sp e c tlv e ly  ,
—  re cost o f  fu r e iv is io n  charges in G o vern m en t Presseg d u rin e  192<»-21.
--------re eftabliBhm ent o f  n P r in tin g  CJearing Office ht I>elhi . .
---------re e ic i  Hnge g a in s nnd looses d u r ir g  the five vea it 1 9 1 7 -1 9 1 ^  to

1 9 2 1 -3 2 .
--------re exp la n ation  c f  the terras “  C ontingen cies and “  Auxiliariefl ”  in

th e  P io c e -W n rle rs*  Con m itte e ’ s R ep o rt.
-------- r3 G o v 'm m e n t  Prei<6 em ploy ees w hose services were dispensed w ith

dni-ing 1922.
re G o vern m en t Presses’ F in e  F u nd . . .  . .

—  re grant o f  pensions to  piece-w.»i l<ei*s in G o v e m m e n t Pre^wis .
---------i*e inau gu  ation o f pro ' iden l fund in G ov ern m en t Presses . .
-------- r e  low est and highest class rntes o f  com positors and distributor# in

G o vern m  n t Presses before and a lte r  t i e  introduction o f  new »cale in 
1 9 2 0 .

------- re  measurt^s adopted to in prove com m u nications in th e N o r th ­
W est Froi tier P rovince and nan>es o f civil roHds and r .ii’w ays built  
du rin g  the last seven years

-------- re n u m ber o f  M u l.am m ad an s, H in d n s , etc., eii»fl'»yed in the
G o v e r r m e n t o f  In d ia  Secre a r ia t

--------  re r a y  o f  G over»unent Press staff under tbe old and new scales .
---------r  p ro m o tio n s o f com posit»rR in M ono sections o f G o vern m en t

Presses.
---------re classification of p e -e -v o rV e rs  in G overn m en t Presr^es . .
--------  re red uction  o f  superior supervis n g  sta ff in G overn m eiit Prosaes
-------- re supplai t^ug h a n d -la b o u r b y  m achinery in G overn m en t Prepses

re to ta llin g  m ach ires im v o it id  fo r  G overn m ent P ress, C alcutta
f^raft N otification  r r  tern ’ s i*nd conditions em iirn .tion  or the purpose 

o f  unskilled  w ork to C eylon .
D r a ft  N otitication  re term s and conditions o f  e m ig ra 'io n  fo r  the purpose 

o f  uiiflkilled w ork to M aurltiuF .
D r a 't  N o tificatio n  re term s »n d  conditions o em ig ra tion  fo r  the purpose  

o f  un skilled  work to S tra its  Settlem ei ts and M u la y  States.
Secretary  o f  S ta te ’ s D espatch  r f  policy o f  H is  M a je sty ’ s G ovt-rnm ent 

w ith  reference to  the G overnm ent o f  In d ia  A c t.

S t o b i j - -
Q o estio n  re purchase o f by C o m im n j-m a n jin e  1 R a ilw ay s

P a o b .

76»
76r

V 6 2

1 0 8 6
7 6 8

7 6 2

762̂  
H 9 — 5 6 0

7 6 3  

7 6 1  ^

762
7 6 2
762
7 6 3

6(51

(^ e fttio n  re  purchase o f -------- b y  the H ig h  Com m ist>ioner fo r  In d ia  |
in L o n d o n . .  #  |

Q uestion re qu ality  a r d  qu a n tity  o f  —  purchased l y  the G o vern m en t  
o f  In d ia  fro iu  In d ia n  m anufactui-ers u rk ig  the years 1 9 1 4 — 1 9 2 2 .^  

Btosolution re p laoii'g  on table o f  con*espon^erce rega rd in g  purchat« o f
—  in  E n g U n d .

See •* H ig h  C o m ’ oission er fo r  In d ia  ” .

S to b k i D bpaetm sm t  -
R esolution  re reconstitu tion  o f  th e  In d ian  • 

d a relo p m en t o f  ih e ^ ------- in In d i^ .
E n g la n d  an d  the

5 f l - 5 6 6

763768
7 6 1
752*762, 763 ̂ 6(39—670

1190-1191
668-669­
6 6 7 - 6 6 8

1 2 1 8  
6 9 2  ^ 6 9 3 ®

6 9 3 - 6 9 4

6 7 2 - 6 7 7 ’

1271-128^

% -



6 6 INDEX.

£TBA1T8 ^XTTLKMBNTS—
See ** E m ig ra tio n  
See “  I n e o m t-ttT * ’ .

St u d sv ts , I k d ia k —
Q oestion  re adm isBion o f in B r itU b  an«1 G erm an  U iilvcrsltie*

fiuoi.li— .
Q oe^tion  re a p p o in tm e n t o f  a oom m lttoe fo r  the d e velop m en t o f  e u ^ r c a n o

o n ltiT ation  and tLo m anu fdC lu re o f -------- .
Q a estio n  re e ffect o f  Im  reaae o f  d u ty  on im p o r ti  o f  —  . .

Bu k b b ib  6 ik h a , T h i  H onoubablr  L a l a —
C h elas B il l ,  R egiatration  o f --------  . . .

C ode o f  C rim in  il P rocedu re (A m e n d m e n t)  B ill .
C r im in a l T rib es ^ A m en d m en t' B ill  . . .

D iscnssion  o f  th e  b u d g e t fo r  1 9 2 9 -2 4  .
H in d ii  C erem onial E m o lu m e n ts  B ill .
In d ia n  F iu a rc e  B ill  . . . .

In d ia n  P e n a l Code (A m e n d m e n t)  R ill

I f  aheiidra P a rtab  S in g h  E ata te* B ill  . . . .
Moti<>n to  refer fh e In d ian  C otto n  C cms B ill to a J o in t C o m m itte e  .
R em a rk s b y --------re h o ld in g  o f a m e e tin g  of th e C ounoil o f  S ta te  on the

day o f  R am  N n n m i, a H in d u  feB*ivnl.
R eso lu tion  re ex e m p tio n  o f  certa-'n olaeses o f  perpone fro m  the 0|»eraUon 

o f  th e  In d ia n  A rn w  A c t. .

B e  o lu tlo n  re pro vision  o f  fu n d s fo r  irrig a tio n  p ro je cts  and th e  constito*  
tion  o f  an  exp ert board th e re fo r  at headqu arters.

Bet<>lution re r e c o n slitu tio n  o f  th e  InOiim  S tores D epartm on t in E n g la n d  
and th e d e v e lo p m e c t o f  th e  Stores DepHrtmt^nt in In d ia .

R eso lu tion  re repeal o f  the A r m y  A m a lg a m a tio n  S o h em f c f  1 8 5 9  .
R e so lu tio n  re te rm s an d con ditio ns o f  em ii^ration  fo r  the puipoM) o f  

UD'tkilled w ork to M a u r it io s .
^  R M o lu tio u  re w o rk m e n 'i com pt^niation and kooIhI 

agrieo ltn re .
W o r k m e ii 's  C oir.penoation B i l l ..........................................................
See ** Q u estion s an d  A n s w e r s " .

8 UMJflB^«6 E88I0 5 —
A n B ra n o e m e n t re h o ld in g  o f  a  — — » at S im la  d u rin g  11*23

P a o v .

insurance m

fiUBFLUt OfFlCBBS—   ̂ ^
QneitloB re total amouBt paid to vftrioLS---------ott their retirextnt

7 i 9 - V 2 0

696̂

1 1 8 8 - 1 1 8 9

619-.02*^ 
626—62S 

1 2 5 9  
6 9 4 - 6 9 6 , .  
GOU-601

i r ; 8-  1161
9 9 4  

1836̂  
1 8 8 8 — 1 8 8 6  

1 8 1 0 - 1 8 1 1 ,  
1 8 1 8  < 1819>  

1 4 0 4  
CGI 

1 4 0 1

9 0 7 ,  
189 -94U 

9 4 6 .  9 4 9 ^  
9 5 1 - 9 6 2 .  
9 6 6 — 9 5 8 .  
9 6 1 ^ 9 0 2

6 8 8 - 6 8 9 ^
6 4 4

1 2 7 7

7141848
tJ78

878

1 8 8 1

687
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SWBXPSRt-r
Qoeitlon r$ redaction of the immber of • 

ŷ estern Railway.
T a r iff—

8ee»** M a ch in ery  G o m m ittee” .

T axatio n—
See “  Tree-----

• and w aterm en oti th e X o r th -

T i b h i t o b t a l  F o b c r —
Q u estion  r e --------in th e  M ad ras P residency . .
(^ e s t io n  re progress in en rolm en t fo r  batta lions o f  th**--------

T h a k u b d a s , T h * H o n o u r a b l r  M r . P u b s h o t a iid a b —
See “  P ur^hotam das Thaknrdflg, T h e  H o n ou rable  M r.*’ .

T h a k k s , V o t e  o f —  i
See “  G eary . S ir  W illia m * ’ .

T h o m p s o n , T h f  H o h o u r a b l e  M b . J . P. -
B eio lu tion  re am e n d m e n t o f  R ules 8 and 2 8  (I j  of the Indian Lp<cif»la- 

t iv e  R u les 80 as to  p e rm it the In d ia n  I  epiplaturc to take copn zancp 
by  resolu tion s und q u eslio n s o f  m atter* on w hich the G o ve rrm vn t  
o f  In d ia  have alreadv unilertakf*n legislation  

R esolution re ap p o in tm en t o f  I^ dinnn to  the posts «.f Secretary, J o in t  
Secretarv’ and D e p u ty  Secretary in every d e p n rtm fn t o f  the G o v e rn ­
m e n t of In d ia  Secretariat.

S tatem en t laid on th e  table re m easures ado^^ted to  im prove com n .n nica- 
U ons in th e N o r t h - ’ ^ est F ro n tier P rovin ce, and nanres o f  civil roads 
and railw ays b u ilt du rin g  the le st  seven year**.

T i h b -l i m i t  f o r  s p e e c h e s —
R u lin g  b y  P resid ent re —  du ring the discussion o f  t ’-̂ e bu dget .

T o t a i l i n o  m a c h i n e s —
Q u e stio n  and statem en t laid on the table r e ---------im ported fo r  G overn ­

m ent I’r s s  C alouttA.

T r a d e  C o m m i s s i o n e b  f o b  I n d i a —
Q u e s ’ ion re appointm ent o f  an In d ian  as • in East A frica

T r a f f i c  I n s p e c t o r s—
R esolution  re a p p oin tiren t o f  In d ia n s a s ---------in the I ’la rsp o rta tion

B ranch on S tate  R ailw a y s  in India .
See “  E astern B a n g al R a ilw a y  ” .
fiee “  N o rth -W e ste rn  R ailw ay **, • •
t^ee “  O u 'h  and R ohilkhand R a ilw a y  *.

T iA irsF S B  o f  S h ip s  R e s t r ic t io n  (R b p e a l i n o ) B i t t —
A n n ou n cem en t re assent o f  the G overn or G eneral t o -------- . .

TR A TB LtlK O —  . ^ * c .»
Q a o itio n  rd confessions given  to m ilitary  ojEcers w hen —  by la ilw ay

T i a t b l l i i i o  A l l o w a n c e s  -  ^
Q n estioo  re — o f I n d iv i  Officers in the A r m y  , , .

P a g e .

! 647
; 731 -7 3 ^

108 8

f>(31

 ̂ i m

591-602.
7C3

t)lĉ

6 4 8

J it

618



6 8 ,, INDEX

P a o b .

T * i B  T a x a t i o k —
QttMtion M  n r i 'io n  o f  —  prtnotplw , . .

U m a «  H a y a t  K h a k ,  T h e  H oxf»U B A BLB  C o l o n e l  S ih —
C an ion iiiA n ts  iH oaa e-A ccom m od A tiivn ) B ill , . ,
C o tto u  Cent 1 111

I
6 4 7

C o tto n  T ran n p o it B ill  . ,
C r im in a l L a w  A m e n d m e n t B i l l  . 
D isooB fion o f  tb e  b n d gv t fo r  l9 :s 8 -2 4

In d ia n  F in an oe  B ill

H a b e n d r a  P a rta b  8 in g b  EttnteK  B ill  . . . . . • • |
M a rrie d  AVom en’s F n 'p t r t j  (A m e n d m e n t)  B ill  .  . ,  . ■
M o tio n  fo r  postp on em e n t o f  R esolu tion  re im p ositio n  o f  a d o t j  on

ben zin e an d  p e ll o l exp orted  fr o  YD In d ia  and B u r m a  to  forei>cu co n n *!
tr ie s . i

M o tio n  fo r  tb e  a m e n d m e n t o f  S ta n d in g  O rders so as to  p io v id e  'fo r
p e titio n s  re la tin i; to  B i l l -  p e n d in g  b e fo r e  tb e  C ouncil o f  S ta te .

O fficial Secrets B ill . . . ^

R eso ln tion  re a m e n d m e n t o f  R o le s  8  and 9 3  (I )  i»f tbe  In d ian  L e ^ l« U tiv e  . 
R n les so  ss to  pe rm it tb e  In d ia n  1 • g isia tn re  to  take cog n izan ce b y  I 
rebolutiuns and qaestioni> o f  m a tte rs  on w b icb  the G o v e rn m e n t o f  In d ia  I
b fA e  already u n d e r fa le n  leg is la tio n . !

B ^so la tion  re a p p o in tm e n t o f  a e o jim it te e  to  en quire in to  th e  q a e stio n  | 
o f  in d u stria l finance an d ii du stria l banks. |

R eso lu tio n  re a p p o in tm e n t o f  In d ia n s  as Traffic Inspectors (T ran sportation !
B ranch) on S ta te  R ailw ays in  In d i^ . I

R esolu tion  r e a p p o in tm e n t  o i  In d ia n s  to  th e  posts o f  S e cretary , J o in t  ! 
Secretary a n d  D e p u ty  Seoretary in e v e ry  d e p a rtm e n t o t th e  G o v e r n - ! 
m en t o f  In d ia  Secretariat. "

R e s o ln tio n  re e xem p tion  o f  certain classes o f  persons fro m  th e  o p era tion
o f In d ia n  A rm s A c t. >

R esoln tion  re Im p o sition  o f  a d u ty  on b e n zin e  and pHtrol e z p o r te i  f  rom  ;
In d ia  an d  B u rm a to  fo re ig n  conntrtes.

R eso lu tio n  re in irodu ction  o f  tbe  s y ste m  o f com p u lsory  n ation al m ilitary
tra in in g  an d  service . *

R eso lu tion  r e  p la cin g  on table o f  correspondence re g a rd in g  purchase o f
stores in  E n g la n d . ^

R e so la tiu n  re r ig h ts  and statu s o f  In d ia n s in  K e n y a  ( «*lony . .
W o r k m e n 's  C om p en sation  B ill .

. 1 
O irrE R  S b c b b t a s t  o f  S t a t e  f o b  I n d i a —

See “  W in te r to  , Lord '

U b i v b b s i t t  I b ^ i k i k o  C o b p s —  r.
Q o estio ii re pi ogress in  e n ro lm e n t fo r  th e  b a tU lio u s  o f  t b e ---------

U k i t b b Vi t i b s , B b i t i s h  a h d  G b b v a n —
Q u estion  re ad m issio n  o f  In d ia n  stu d en ts in .

Y A ttD B V A , T b e  H o k o i / b a b l b  Kasa V .,  c f  K o l l i k o o d b —
* T)iicnssion o f  tb e  b o d g e t  fo r  1 9 2 8 > i4 .  *

Indifetf F in an oe B i l l ........................................................................

7 4 8 , 7 4 5
1 1 9 6 , 1 1 ^ 9 ,

1 2 0 8
7 8 6 ,  7 8 8

1 0 6 9 — 1 0 7 a
1 1 8 3 - 1 1 8 6 ,

U(K>
1 3 . 0 - )  8 6 7 ,

1 8 9 8
l40t>

1 1 2 . :— 1 126
m

9d8'

1 2 0 7 — 1 2 0 8 ,.
1 2 1 4

9.»0^90l

77<>-m

1 0 0 3  1 0 0 4

1 0 3 4 — 1 0 8 6

9 4 1 , 9 i S ,
9 6 0 — 9 6 1 .
9 6 8 , 9 3 6 ,
9 5 9 , 9 6 1

1 0 9 8 — 1 0 9 4

7 P 6 - 7 9 8

[ m

I U '4 — 1 1 1 5
8 4 (i , H5tf—

8 5 7 . 9 l »

7 8 1 - 7 8 *

7 1 ^ -7 »

l i « - H 7 »
tM |»— 188ft
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VlZi.OAPATAll— ^
• Q aestion  re fch em e fo r  th e  developm en t o f  the harbour

VoTBBi—
See •• B le c tlo n fi; ^
X ,

W icH A, T b e  H onoubablb S!B D insh aw  E .—   ̂ ^
( 'o tto n  T ran ip o rt B U I ....................................................................... .............. ̂ DiscuBg’ioii o f  the bu d get for 11̂ 23-24 , . . .

" I IQh

• In S ian  Penal Code (A m e n d m e n t) B ill

Resolution re appointm ent o f  Indians as Traffic Inspectors (Traneportatfon
liranrh, on State K aiiw a js in Inoia.

Resolution 7^ appointm ent o f  Irdiaii** to the vo^ts o f  Seore'ary, Join t
Seci-etarr and D eputy Secretary in every department o f  the Goyern- 
ment o f  Indi^ Seoietariat.

Resolution re introduction o f  the system  oF corapubory national m ilitary
* training and serv'ce.

Kesolntion re reconstitution o f the Indian Stores Department in Englaml
and the developm ent o f  the Storep Department, in India.

Resolotion re repeal o f  A rm y Am al;;am ailon >chemc* o f 1859 • .

Re*olutif*n rc taking o f  ce iflUH o f  produ lion o f  Hrit’ Kh Ir.dia o 'c r y  ten
years. ‘ ‘

W orkm an’s Com pensat on Bill .
See “  Queiitioi s artl Annwerp *.

*AVaoon{b)—
Question re arerajfe gross parninj? per hour o f a g o o d -i-------when actu­

ally run nuM on active traffic peivice.
Question IV average number o f  days in a year during which a g o o d s -------

rern.iinj idle.
Question average number o f hours in the year IP22 d u n n g  which

a goods -  was run on active t*affic service.
Question I u i cl ase o  now -......instead o f  repairing (l.e old one^ o?i

certain Railways.
Question re statibtice o f g o o d s ------- op  railways . . • •

W a k f  B i l l — * ^
■ Si M ossa lm a n -------

Watirmek—
Question rr  reduction o f  the n a m )er o f  sweepers a n d ------

W estern Railw ay
Question re retrenchm ent o f ------- on North W estern Railw oy

operaMons, and permanent occupation of

on North :

W azibistan—
Qaestion re cost o f

W h a r v e s — k ^
Qaestion re c losing down o f all private - —  at A«Um . . ,

W illib , Lieutenaxt-Colokel - > ;
“  <'urrencv Note^s).” '

WiKTBETON, LoBD̂ — . x i
Qaestlori re ob ject o f  the vi^it o f ------- , Under Secretary ftf 8 (a ‘ e for  Ind io , |

to  India and the am ount o f  expenditu \e incurred on account o f  the .
v is it . ,

.  ̂ I

735—73ft- 1148, 1161-­1166 1309—1810,1317-13181015—1016
1043— 1044

812—818
1278—1279,. 1283701—707, 7 j4—710.-818—819  ̂823-826  848

691

091

69o— 6P1

1217

690

MOO-1401
1399

53S— 539-j

1218 

 ̂ 7a<>
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W i u u s H  T x ib o b a » t  akd  T klkphokt—
i; Q u artion  r$ v o t k  done b j  K h a n  B a h a d n r  H a b ib -n r  B a h im n

> , K h M i l > --------- . ^  ,
W o v B 5 ,  B i l l  f o e  s u p p i b m ôh o f  t b a f f ic  i n —

See Indian  Penal C ode (Am endment^ B ill

W o b k m b n ' s C o m f sit b a t io v  B il l —
QaeBtlon re inraianoe expert w ho helped at the deliberations o f  the Jo in t

CoraiDittee on  t h e ------- .
Report o f  the J o in t  C om m ittee on t h e -------laid on  the-table
L aid  on the table at pasee^ b y  the LegielatiTe Ahtembl.v .
M otion  to  take into consideration . . .
Taken fnto oom ideration  . . . . . .
M otion that th e  B ill be passed, deferred . .
M otion  that t h e ------- as pas^e^ by  the L eg isU tiv e  Assem bly and amended

b y  the C o a to il o f  State be p a s ^ .
Paired . . . . . . . .
Me*<saM from  the L ep n la tiye  A ssem bly c^»ncurring in the arnendments 

m aoe by the Connoil o f  State in the — .
Annoancem ent re aseent o f  the G ov ep ior  Oen m l  t o ------- , .

WOBK8HOPJ8>—
See R a ilw a r -------

ZoO l^eiC A L  SuBVET OF iN D li—
Question re inoresse in the salaries o f  officers o f  the

Zulfiqar A lt Khav. The Hosoubablk S ib
Di^cntsion o f  the budget fot 19*28-24 . . . . . .
H in da  C erem onial K m olum cnta Bill . . . . .
F|i$lding . . .' . . . . . .

yResolatiou re appointm ent o f  Indians as Traffic Inspfctors (Transporta­
tion  Branch) on Sta^e R ailw ays in India.

Pesolution re ap foin tm en t o f  Indians to  the fo s is  o f  Secretary, J o in t
Secretary Depnty Secretary m every  depart*nent o f  the G overn ­
m ent o f  In d ia  Secretariat.

BeeoliitioTi re eli^bility of political prisoners f< r election to the Central 
or ProviLcial LegisUtores.

R esolation  re reooi^itnti'^n  p f the Indian Stores Departiuent in Gnglan'^
and the developm ent o f  the Stores Departm ent in Ind is.

W orkm en 's Com pensation Bill . . . .  . .
See “  Q oestions and A nsw ers **.

?1GB.

I t t S - l S S a

52î

6 7 1
7(Kh

8 8 7 - 8 U
8 4 4 — 8 7 8878
909-^1/

9 1 7
9 9 5

1182:

1 1 6 9 — 1 1 7 >
9 9 3 — 9 9 4
m ,  1171 

1016.

1041-1046'

1 2 9 6 -1 2 9 6 ^

1 2 8 4

8 5 8 — 8 5 9 '




